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FTOST TF ST AT
(FATIR SYAR ARTALTAT)
g
EIEER IE R U]

S faoetT, 30 srFqET 2024
HTHAT §. TIH(ARE) - 30/2013).—

R == S, o7, ST, ST, FIRAT TORTST, TSI, ATSAS 3 R U9 THARET F T F
st agi 4 [Aaifag aiifaase wse qeia WRE" & AE|r § g66q Ay ST &
EINEEASIE Rl

e Y TR
HT. §. 6/33/2023-F (1 E=C.—

FHATEE TS Tzae fofaes, EuR fivm ffiee o Seffesey fffes (Bg e
eraa®” T gl AT §) 7 A9T-q9T IT TAT Wt {7 [ < Atertaay 1975 (S smr
‘rferfea oft T 74T 8) oY AT THA-THT GT TAT HLATTerd HIHT e % (qTfed awgar i
T, S I¥ TTEALTLT [ T ShA 3T FUG0T q9T &t Heriwor) Haamaet, 1995 (S smr
TRwTaett a7 areardt Mawmast 9§t F271 AT §) F Aqa Miate srreenr (e o sTresnTr ot

7101 G1/2024 1)
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FgT AT ¢) F A9 UF Areed A< Far o1 Sed fiw 9. wor, Ssmfemr, s, s
TURTST, AT, ATedde 37T HIh o7 Fu et (e o dag o7 |7 gl 9T 8) F § o orrar
Fgi ¥ Faifaa aidifEaaTea FrEe g M (R o fEmrehe e a1 @9 awq §F
FgT AT 8) o ATATAT & HaATSq qTeALrell = #hl ST e T AL HaT 77 AT

TSR o Saaahi ZIT T&qd TAHGST d1e7 & Y 9 MA@t & F9%7 5 % ar afeq
srferfaae it oT=T OF & SATHIT Hag ST+ 1 AT Fd U FIT & TSI STETETLOT § TRTIAT
SATEEEAT HE&AT 6/33/2023-STS(1E =Y oA 26 AT 2024 % #TeqH & UFh A4 gaaT1 i

qTh Hag 29T o T ol TTAT al & [MATAd Hag a€q 6 H1Ad qled Sl AT, AT AT T4
T TETor T3t ST 5ok 31T ITea<relt S[eh T U TTrer 7 fereRrreer s S 76 e 7t s s
AT T T SERT F g2 FIAT &1 T THATS F¥ % forT qIie R

EIERN
Hag ST & Farer | 1= AT TThAT T qTeA 6T 77T &

i. STTErRTT o ST %1 ST i § gel qeqrdl Hawmaet & a9 5(5) i Sseg2iel &
faferer qaedi & 977 {oFa AT FL 6 ATHE TG I A 6l T 6 a1 §

A § Hag 297 & garardl & SAregi=a arl
i TSR Ha5 291 F a5 a6 AATAl § Gaed qredLrel S Sl AT Fd gu
AT | TSI AT § TR a7 26 A= 2024 FT U ATaI 4 GAAT ST il
ii. STTEaRTT o Tl & 8T ST AT ATIHAAT I TFh ITd AT | da5 91 %
FATATEl, HEE I | AT SATEHT / [HATaent, FTT AITAHT / TAFATSAT ST T IR

TAT AT T ICTTGHI I ATATHT FIT ITASH FT T -0 TAT 6 AL AT off 3%
3 fafga awg |9 & e forfea & o1 =l & s@Td w7 Sqery T am

iv.  STEERT F FEHEEr & 6(3) # AqE AN H Ha5 9 & gardrEl, A Scaraa [
TATaaRt, STATART ST TITFATS T ATAGT b ST 39T T Th-Tah T T2 7|

v. A § Hag 291 6 arardl & 39 a9 | [aiasi / Icarasi i fAfga a7 fiar +
HTaT TATAAT FT IcAL & ol TATE & HT AT ST AT TAT =M1 Iearaahi/ Favaant w1

TS T O T FeATaAT ¥ UF T Tz 290 T 79 Scareant / Faiawi & 2= & 919
FaTaTar 7 fT AT T ofh)

vi. T F FaAmEet & F90 6(4) F JqER d9g a9 § Mefatead Jq Scamaat /
Frataest #1 Fatas genmaterat St off

1. FATSAT ETAGST HTHEHA () FITTLLAT

2. =TT T datet et forfes

3. ga=A faager o FueT forfees

4, TAT VAT AT Hioahe wiqree forfies

5. TAL TR [T HHHd SSELT HOAT (oA THES

6. FRTHT A2, UT TEvASt FadT forfee
7. TASH TSR] Ao o[ frfes

8. TIT FuT3e Fo+T forfaes

9. fFfaeaT fveTse Ffuwen FuT forfaee




[\TT I—=Ts 1] BIESEEIRISEE S RIEIEU

10. R fSegem uastt St Fodt forffes
11. ST AT UASH U HiWFHA TSHT F9+] forfiee
12. THUAT A forfiee
13. AT ZEAT FAIL-3Tewett Lot ot forfee
14. SR AT &rATa i At o=t
15. STHTS FA-AHAT HIHHA HAAT (ATHEE
16. foToe I
17. T et et
18. TSIt g wATrees HodT forfiee
19. fehraretr ST fferer () st forfaes
20. fETaTeT 8aT hiAewer FaeT forfiee
21. famtSe =] A ot forfies
22. TS TSt sgTs i Fu=t
23. FAfSrET fergsht ST Fffewe Fuet forfies
24, FRARERT ST Fere-srehet ot forfies
25, fRATSRT AFTars e Foet ories
26. Rfas faamgen o fofies
27. Fr=iw Riger GfEfes wiee ot forfies
28. AT qTS TaLA9\d Taaraie (T=F) forfies
29. srFfY fAmTeer Tauerh
30. faefere
31. FHIHTET TATIEea HITTqT
32. ST I FITTLIT
33. T
34. fare .
35. FEAF JUAT T
36. 9T wATRe Ot forfiee
37. SUAHT FHATT
38. FelshT HIALAT
39. fom-ue e HudT forfaes
40. TEEStt Fswen Faat ferfaee
41. fagaTe uteas Fa-T forfies
vii. A Scarest / it F i gy S REtas TeAraw i Ica? TEqd 44T gl
1. AT HIATAT HiHHA SSET AT A THIE
2. TAL WA USTH Tofaee qTa¥ U Heads(t g Hu+l fofies
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3. RHET TSE (FRmET) ot forfdes

4. IHTET TATIE FIATLLH

5. forraT Sexerme Fuet forffes

6. T2 WTfEea yTsde fofiee

7. ATSEAEY FATLH

8. LTSI (areeie) ferfaes

9. ATSAT AL AT FHITTLTT

10. HSIAT Tifem T T

11. = BRI Ssftega ot fafaes

12. FTAGAT HHEHA (FAAT) FHoAT fertees

13. ATES HEThiae (FaTs) ol ferfHes

14, Fragan wuwe (R R) grzae fofaes fofaes
15. argan & forw i Ry

16. =TT fhT ateitfaaTser Ferse e forves
17. T=faT forahT gammtareT iveer FaeT fofaes
18. AT fAFhT 01E U e Fuel ferfies
19. STt aman g (FRmare) forfies

20. 7 forg TemeTeew FaeT forfies

21. FEfSi #Rrare 91 T v et e

22. T qTE T2 Saaade (=) forfes

o

23. TS ST FAe-3rehet F9-1 o Hes
24, TEAREMT AT FATT-STTHAT bW HOAT [AHEE
25. 9T9TE FATL-AFAT FHFT FAAT ATHES

26. ST ZITAA dighehel ST 9T ferfies

27 fearitor uerstt agTs i Fu«T forfies

28. TSty 4, ferfaes

29. FHT WIHTT

30. fuH FYIE

31. ASTH =T UASIT UE hiHEHA TSN HIAT ([ Heg

32. T WANTCIAT 7= HHFA TSECl 0T [ Hes
33. SITFaHT I hiHaHed TSeel IT FHIAT

34. BT qfere gUTE UE wATIE g, fafiee

35. FHST 4T FIT ferfHes

36. FATEeE T wefiae ur. forfaes
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37. FawE 7 forfies

38. T T SefEega Fu+ ferffes

39. THUHR AavH forfies

40. T et AT

41. U Fese Fuer ferfaes

42. AT fAATSS AT

43, TIHATAT HIALLT

44, TIHITHT HThge FHIT fofHee

45, qreTg AEET Farer

46. foraqs Uz Faet fofaes

47 Fregiareft wiaree

48. smEATTEHE (R R) wTeae forfies
49. FTEHTE FIATLLH

50. ATESAT HITTLLT

51. rferest Tt yTEae fofiee

52. dTE SHTRAT HiHEwa

53. TSttt fatars afeas forfaes Faet
54, STHTTH TifemT o= STuaeET Fa+T forfies
55. HIETET TeTae Shivawe qfeds Hodl ferffies
56. ATS qefg e Huel forfHes

57. 9T wATIREH 3T h(Wehodl TTUAHT.
58. fERTaTST gaTT HfHawe ot forfies

59. HIUATHATES T fIACTHT FAIL — FTHAT HHHA FHOAT (oS

[ e N e

60. ATAT AT FIHFA TTAAAA ST HIAT ferfies
61. fafam BT g% Fudt ferfies

62. fafaw faamgem fefiaes =i qu fafies
63. fafee e qu o+ fofaes

64. faam S aigsn FHFe TaeraHH

65. FHATEAT (FNTHRT) Fa=T forfies

66. gAT HITTLeTT

67. Tfa=e e Srwast

68. AITET T YTEae forfiee

69. THAIT TETAe fertiee
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viii.

HAET SEeere (FFTaT) Faet forfiee & WTTeaTl g7 ST T2 J9ATael ! & 3ca< QAT g
AT g FTar FaT € o S arae srderaed T dit q9mell § THTEEd & €9 § {1 ST
Frigul == F TRt s IaTae F AT AASTaE T SHagd T AT Agl (hAT g

TTERT F FamEet & F90 6(4) F A AEed® GFAT 5 & 0 9 § q95
FE F AT ST STt i TATFaTel i ATATas ST AT TATae T Fail 7|

1. A FHATEE qrzae forfies

2. Ty T e

3. afeeT Tediie

4. s faerees yrede fotaes

5. AT g forfies

6. THITHULE Fed [oIiHee

7. TSI I TTee greae forfies
8. T TTee® qq

9. iUz e ferfwes

10. =a+T THIF IT2de fofHes

11. FASH UFT Alegeid rzae s
12. HIFAH FHALAT

13. .3, wifers wrzae ffies
14. ST FIOT TS TT2ae fofHes
15. gt eTHieH yTae forfiee
16. TTAHT ITTH U S[EH VTEae fofies
17. SEIA Ttea TTzae forffes
18. TS FAT AR TSIy forfiee
19. Treed T

20. g AT

21. TR Feed UTae forfies

22. 5 haree faee

23. S qiferHa yrgae fofies

24. ST 4T

25. AT TEEIST

26. e T 299

27. FUAS T

28. FOUT faATzeq I

29. Ffq Tewi (=) forfwes

30. FTH ATReH
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31. AT TR ATEae ffiee
32. #er TER e ferfiee

33. FAT T

34. TqUH wATfReE

35. AT Hiseq Urzae frHes
36. AT TRl forfies

37. arfrearee forfaes

38. AHATA Had TSFeH [eHe
39. dfaFTE HfHTed U qifermd a1 yrzae fofaes
40. I U2rhH forfiaes

41, Tttt e wrEae forfies
42. T haed TTgde (ofHee
43. THTI TTE

44 it gt fofies

45, fithe FTeea

46. T ar=wr UT fiEw ferfies
A7, AT, AECHIST ITgae forfiaes
48. T For AT Teee fofies
49. §% Tifermy

50. FETT AT gT2ae fofiee
51. AIET TTEEIST

52. emeteTe Y 3T fofaes
53. STifaaTe Aeg THIT

54. e siravHTs fofaes

55. fiesm evdi forfaes

56. TUTHT T

57. W Teeiw

58. Ta¥ FHI

59. fa=afa I

60. 9T AT rzae forffes
61. AT Tietahreq fofaes

X. et srarast =i SEraret 5 I g ST ST [ TAFdT TeAra el &
3T VA Fleh AGHT ST | 9T foraT &

1. TeAEe| P AT Ireae fofies

2. 3EHT Sy yTeae forfies
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Xi.

Xil.

3. Teaitew iferad Tfve-1l wreae forfies

4. FugH ey fafwes

5. wfarar wifers

6. qat=a FFTfore a9t (1) wrzae foafaes

7. fora T=hw

8. T AT Tevaeme yrzae fofies

9. T i ATEe UTEae forfes

10. AT Texaerd (Ef=am) yrzae fafes

11. FHAT TE T wTEae foafies

TR T daed afius (i feaen) T et weeft seqfasheor arfere B 2

e F qt Baas Te@ni & gated /e w0 AT B gearast Sy il
fAraferferd Tersrd 7 st f2a JeATastt 1 3av T 8

1. H IR

2. TSt fameTs afeas forfiee ot
3. TeEe A1 T wreae fofves

4. IeT ThEH wreae forfies

5. Teditea qiterd Ie-1l arzae i

6. JANTEAT (FITHNT) FIAT for1Hes
7. FATSAT TTeE FHFHA aTAqTT SieT FadT ferfies

oo N

8. PuATHIEST [SeaT™T FATL-IoheA T FIHFA FIAT (A TS
9. StrEftu wiferae o=Ew Srumsiet Fut forfies
10. ZAT FHIATLIT

11. s (R R) sreee i

12. TR AT

13, FeAHTH HIATLA

14. ATEAAT HIATLLT

15. faregfaeft s

16. s U= &, ffaes

17. gfear atferme

18. TIET STHTGHTE ¥t

19. TEET Tofraer AT qfeas FHaT forffes

20. qat=d FFIE 9 (37%) Ireae ffies frfies
21. THTaTeT gaTT HiHEe Ol [oIHee

22. THUAT AF7E orfies
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23. FOF-U HHFA FOeT fHee
24, farr Tewdier
25. Fiforest wierar fidig ferfaes
26. TTAAT il STUHET
27. TS T2 ITEae ferfies
28. AT TTHAT TexA9Ma qT2de e
29. qreaT faaTea FaeE
30. 231 atefteerree yrzae ffee
31. TFAUT TeaAeHd fofaes
32. ITE WATIEea U Hifwed FrueHl,
33. 9TE qieg AT Fuat frHes
34. TS ATgst FHF AT THH
35. TIHATHT HITTLLT
36. AT AfHge FodT forfies
37. qreTg gt wareer
38. 7HAT A wrzae frfaee forfaes
39. ffae g g&s Fuel fofies
40. Ffee fTamgem g FueT fofaes
41. Rfas faamgen #efaen et g ferfdee
xiii.  RIaE TAFRN G AR LT T TEIT GAAT 0l TAATIAT o 1A o6 TATqdm 6 qael
H S= &1 T A7 Hqee FI 9 AT § gt SaeTT® gl, MOIdr & ITal H T
TFaT 2 3T UHT G=AT i TSI JET § TAT AT Gaag TR FH SHRT Thed dal o021

g, STEl Fgl HAT g, MO ST 9T GAAT & AT TR T TIAAT ST T ITh
FTT TEd GAAT T TAT SAA ST9T TEIA FleA a7 (aer & gm = =

xiv. Bdag qawrd & faATE 25.06.2024 =¥ 30.07.2024 #T ATEE=AT FIRT 39 FIT T

I, AT ST ATET & RIS 39T FT T Faag TAF T ITAT FA & (70 Fgr
AT AT

xv.  uTfEEr 9 fRATE 30 e 2024 #r Uw & A off o ot Rasg v #v
e 3eare F Ty o fiH e vgfa & an # 9 feefort 3w % o smta
T T o e et g QU T el F AT a qien ey 7 f&es 13 7
2024 it srfar=ET g A= Saare F e i T ggta i sifaw = famm)

xvi. i e & feer 9 9ot i = srafar 3 forg dag avg & arat F o weEr
ST ITASH FHL[ T AL THAT AT AT ST TTIEFTET T ITT 21 T 2| TR 7 HIal
#FY AFTF T F FT8 AITAT T qTAT T AT A< 379 ooy F forg st freew =+
ATRET I¥ AT T B

xvii.  &fq TET HIAT (TTAEHT) FT ATHTI: FHHA TG HFTdl (SHTTTHT) o FTHE T T
T ST T T&d GAAT o AT IT AT H HIF qeq ol SeATad AN T IH a1
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T.1

AT F= FiT AW F e 97 Faiia frar = 8, arfte @ gar swmar s e o
AT SAANH TTEALET L[ T SART il gs &ATd Tl THT Hied & [oIT TATeT 2T

xviii.  ATHATT ALt ST & TATSATT S sl Tarer 1 sagaw 2022 & 30 Fraaw 2023 (12
A FT g1 &afa = srate 9% 1 7% 2020 - 31 |19 2021, 1 0% 2021 - 31 91+
2022, 1 379 2022 - 31 79 2023 3% 1= it 7ater F €9 | FF= ohar 3w 2

XiX. TGl T T&qd GaAT / SAHST I 6 ATAT 6 I SF hl T g AT TREITE T4
TR o ST 39 9% A4 AT T g R areaeent & ot Reret @ st w1
TeaTiog BT ST

XX.  TH VTS ST qROME #§ 5 IO SenT 9¥ e A1 e ST REwTaet F oasa
STTERTLT ZTT T JIT TS AT Tl F977aT g

Xxi.  Heg = % oI TITeaTT g1 SOATs T [AaayT a7 1 AHE Siae = 83.21 U &

G e K S A | ) B e

= fRaeg Terarl g fFg g s

=T 3T o 99T a5 & a1 # 7 Raas TeaERl a1 Meferiad sy B T g

Vi.

Vii.

viii.

T = SRR A 74T 63T g o F-a07 Ja Agea Ul AT9ee gl aari, et o fefoe
T H-d7 o AT TL TEATT Al (AT 7 g1 qraret & &A= U=t &t anra o fva
15-20 gferd & = gl

ITITE TTHAT 9T LT TR G FA il ATl gl TATH, o Gaag et
7 FaTAT o TS a e T FdHTE S | ST el gl

=i IcUTe & I | ATET T AU IcATRT T [ dTerhl § oI5 & F Jooi@ (6T
ST AR

= atd % I Fad 7 IAN T ATTH: & & IAqTaq 3fiT I+ TT ISF FT
=™ 3TTe F Ty & HWiaw aTtHe weAT FrEul

TSt FH GIT IATET U THMET4000, TAUHO70, TAUHA170 3T Uaua300 T
=TT ITITe % I H AL TEAT AT, F( 1 Tg Aol gl Al de TE ! gl

vi &M g Saarfed U< UES{1840, THUW760, THUH76T ¥ TauA84s F1 A==

3TATE o AL | A< T@AT AU, FA(Th TAH T4 IART FIET IATRd TSi &l T o
I=Ad F-9oq gl UH YST T AT T I G A =60 T JLF F A9 21 37 I=i
T ICATEA = I Tl FAT g T T T IART FIT IcATiad JSF 7 FATOSTH F7 F
TfaeTI= = 78l 2l

FelT FHALT ZT Iaarfed TSt T9-400: FA51, TH41007: FA158, TH1008: F4161,
TH1004: FA173, FTF-1700: F4177, FUA-2500: FH185 3fi¥ FUH-3000: FA4188 =l
=T IeaTE % TN H ATgY T@AT AR, FITF TH AT F THI a6 T4 SR FIT
IATd A5l grdT 2l

foM-z290 T ITRa =T E-2500TE, STe-600TH, S{eme-700TH, &+-800, -
500, EF-600, EF-1700%, EH-2000%, TH-2500T0H, Eh-2500T=0H, EH-25007,
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Xi.

Xii.

Xiii.

Xiv.

XV.

XVi.

XVii.

XViii.

XiX.

XX.

XXi.

STTeamT-8004T, Sfr=me-13004, Sfrsme-1300T4, i sf=me-25000H 7 fF=rrdi= scae
T FTEL T@AT ATRY, FATTh T IANT T TS o6 THH T FT IATET Aol FLdT gl

TFITHT T SATRd IS JSuadl 70057, Jesuadl 10005 ¥ SEu«dr
1300TH=TE T A= 37T & I  F1gY TEAT ATRY, FA({H T4 I2ART 24 ST %
THTH FE] T ITEA g1 FedT gl

TrefHeTESta et o ST R HY TEET Y Fwig-foee T==T 8, # 7 Scred
FLAT g, UH IATal &l [A=Trefie IeqTe & 13§ 918 {1 AT AT 0

AT ZTT TeTrRE U=t STH-800, FHTH-1700, FTH-2500, AT=-2800, ETH-3000 #T
ZIT=-3800 Tl A= 3T % AL F g T@HT AT U, F(1h F3 IART 39 IST 6
THTH FE] T SCTEA qg! Feal gl

T AUA700 F FFARTENT IR F I | q1eL T@AT AR, Fi1h sHhl agd HF -
I BT & TSTEaT IeaTae =3 AN A5l FdT gl

AT FRT IcaTad U< Sgu=a800 F A=RTeNT IcqTE * IEL F qT8L T@T ST
TR, FIT T8 60-64 F-a7 T <1 | ATAT § SIFHT ICATEA T SART Tl HdT g

et Yo atw 2, fefet Iom woie w=, S8 WRm g WRE (fEE st =)
FT =A™ IR % I F A8 AT ATRY, FAIh T FARI  IATaA & o7 JTed

U=t & a1 Wia gia 81 UH IcaTe 7 /70 § A1ad 2id @ oY ITEH IS F FHTH FF
Fraa ux [yTha g 2l

57 F-Io7 ATAT rEET aEderd Yo =TT SaTe & Iy § 9187 W@ ST A0,
FAIh T SN ZIT SHHT SCTEA gl 21dT gl

T SN H-9e7 55 3T 60 Fif MY Tl FHar g ¥ UH ITIE &l A== Icare &

FTE< TEAT AR

=i ScaTe & I FT GeOrterd FIAT AR, T T IR 6 TTH Had 57 & 72
T o 9o AT AT qedere Yo & fAf=eior it ewar g

AT A & FERrid Ite & T@ ¥ J18Y 1@ & FHI0 95 AT ST
TR, FA1TH = AT FT TN HAEHT F I | AT ¢ 37 =48 uF 99 Afages
ST ST B

SYARTERAT 32T H-drh F fBFffwior F oo St aetom Iom F 29w 3= &1 saamr
T T § S a8 Jo 97 T i GFerwarstt & 79 g1 G T ST 99 A1
TRATRT ST AEETF &7 F qfaemaT a9 I ft af§ 72 #2 @ g, @t =)
e e 37uTe % T | 98T T@T ST AR

TR g7 AT I 37 [REdr o7 35 99 99 a1 81 U I a8 AN 310
A R S

T AR H-FET F Ao F oo & = &1 s off #war 8 s s g
Ffteg w7 ¥ Afa A w1 ITIRT 781 Far g1 77 THEeey fwes & [aet F

et T g™ F T2 g1 30 Y1, UH IT = IART FIT TR Agl (0 ST &
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T2 ST ERT fRU T SR
5. FraTTeie IeuTe ST |HTT a%q F Hae H Al SN g M ferfed e e o g

Vi.

Vil.

viii.

Xi.

Xii.

Xiii.

Xiv.

T e Seare AT FREe AMET (e UT) #T gradeae g e defr
e T Yo o AT & AT ST ST 2l

ER e B b A 1 o R o T B R R A B e | R M R E
TSSO TRAT % HTEAH | IcqTrad Taret o == 3eame & Ty @ a1
2

i 37T F Ty ¥ w1 e T, dide Ty, fiet-a=, T o WoE, ™
A TETESTer et 3 Traet s 2 IS a1ey 2

g FEel FT STEA TAATed FANTEE HIAML & TN § grav g S aevee aimar &
sty giferaaresr BT smar @1 fBemee aee g #wi S (ufehh) agf o
FATEE T F TR ITeq 7T ST Fehar 81 21 groet | ifaw 3eame 991 giar 8l
=™ STe #7 FHida T=uE #ie 39041020 g qATH, H=Emrdia same & 17
TS AT ST AATY o I 7T TAUH RISt o Saqid (o7 0 2|

FAATE T | 0 a fFeawr £t w1 Araeasmar 981 81 a7 Bada T g
O fif ST & gag § Aada gy 6w 1w 8| stfespier faas aeqsl 7 e
a7 g o fefiu it sraegerar 981 2|
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T IT 3 TZIT FT ITIIT F7 ST [FETATGT [FTHT 3 STETT 7T 7 § 93 #1971 T777
T % T FqCd & 77 FI7 H SETRT 781 &:

() T17 STTFTET 3TIRF GTH-a7% Tg [7GT %7 & 13 TGHIT 31T FT IcTI&T FX7 qTeT
FEIT # 3G IcqIT % @A, ICIIET FAIT @741 & dq¢ 7 FJIqT JHTTedqT 1

TRITAaT T & aT STT #3717 Seq2150 TaeT Joq 1 JaAa719aT #7 R0 #337
T STraTEfiT ST F farw FT #1 F19AT T TAT FT ITIIT FT7)

(i)  SATTF SFIHT TG I TZIa FT ITIIT F TFAT & 5T 17 8 G2 FIFAT T

ATl & AT T&d JaT T7 STETRT 781 &5, 17 J1ard17 II1eTF AT%-T7% Tg 81

QT a&d & & 39 eqra % @199, 3cq1=T ST [A#1 & Gag § JIA7T Fd=ae]
FT [RI1GT THTT ITTT7 FT FCTTGT FI7 FTe FEIT & 17 AT 751 &/

(@)  TEHITT FEANT # G M, N STV F Faid #sEAansdl 7 ageas 14(F), 14(7), 14(7) Fi7
14(97) & [RETRT T Z1Far #1 Farad G797 TadI0H THAIT & JIEMF JITET T S,

TIIIG, 39% FINT F37 § FI7 397 FB7297 51, T J37a #F7 aTd Teeq2ion azed
ITSTIGTIAT ATH #1 U517 #37 JIX IqF 7797 & [0 UHl 9gIa #7 FTIIT #T TFd &
fored’ 3& 1T F1 6977 7 T@T 17 3 H17 § 1 [Ra67 ST 97 S a7971% F &F
7 qdT FuerseT g1 51 aFAl &1 UHT TG1a9] 1 71 #7 8, TgT T &1, HATT FIT TeT
TGN AT F FIRT F7 & 15T TATAT (AL HIT AT & STTIT % 18 7 3917 F7 &
qd U1 [FETH1T [AaE 7 9T # GHEST #3497 TR T
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62.

63.

64.

65.

() SEHTaTF SIS TG IT-GITE (%) & ATAIE TIF TE1a91 F1 TI27R1E1 J173T aidia #
fg sfagfaa #29T 97 37 WRITE (8) F FqGIR IIF TEIATl F GleaST Tur
FIAGGATFIT FUTIT GeT TIR1T T STfAg=T #71

() SFTTF TGS AT F THT FIGT F A5 AT F UF 1T T TH=I77T (95 g7 17
T%, 3T RIUTE # TITETT (F) F TITETT THIT FL QT FI0%, F97 13 SITT FI7 J77 TG
F THT FIGT F TFGIT FT ARG F FTET JIAIT FTTwT G 7177 511 7T 7 feafa
7 37 TRIATE (F)(ii) F TITEIT TFIIT #F TRIG F J17 15 T91 § T §7 TG | 9%
HEATAT, HATTF TG TaeT & TR FIGT & IFaT § H17 F FI37 Tg lA120a #2471
FIIET 13 FTTTT STHTFET #1 [RI1397 T 13917 I=T 57737 &7 § Ja1d 5. 37 G307 (7)
F I-FTHATT STHFTEIT 35 JITETT IT FEIT STAT 67 & [T ST 71 7871 811"

ATAEH o A4 & AT TR & Aqoad 15(i)(F) FT Ioor@ AT IT 9T ALAT 3T g1 el F
TMET AT 8 o AT S 7. F ITTEHT T TG T & [T FHgl ST ATRT o6 T61 T&q A1
3TATET FEA AT 3 AN | fFA=merefi= Ieqre & fAfawior, Scares i fasft & "9y § 9o
AT il TUTT HISE 8| A 7 Tg AT FJATAT g T I = F Jiaarat 3cares g 90T |
qEH 7 21 o IThT AT ST HIAT GAAT AT AT & Al ATAT G i aameet & qag-i
% U7 7 3T 8 F WTALTAT o AL TRAH I HLAT AUl

T ot AT ITTEE 7 AGH ATHA H AT SIeqaedT sAagIL & a7 Agl (AT gl Taqam
AT GoF Raamaet! % sqag-1 % 97 7 % A M f&ar @ g Sed feer s

&

“GC-FTATT FLTTEYT T 39T T JITT & HIHT §. IIFT ATH HISAT BT 9717 FI7 & [T 527

7 GHIT 317 & [T FIedias T G GIarT (337 TI7 STTaT a7 T, STaeTFarqare. {oaar
TFHTAIGT #1997 Tad, THETE, JoF FT [FERT T2 @9 & Jrae ged=7aer 4 #F1aq a9ar
TR&FITT T & STETT TT STTFT WIT Tled UF 131 A9 a9 & ST 91T % [T 1977 57731 T57T
5 THT TG1 &, IT 3] 577 39T ST 92 1397 STIGT G495 39 # [3F719 3 &7¢ 79T Ta5
FIT FT FFG FY 71T TEFRT Z17 TI1FT G517 137 TF GHIFT FT17 ST TTET T T
&9 FT FIT 134T STTGT ST FI7 & THT G FTAE FI05 T3 1301 [F7a+419 G747 72 TI197 &F
& [@FTT 1337 STOT1 ST ST aedT a7 (391 7 d1ae 397 & a7 7 (3¢ aaqrqed] g
7 &1 S FTAT T F HIHT F AT AT &1, THI-HET # HaT FRa75 #1 J1091 ST & qarad
TEHIT F [FH1 STFIET [FAT & @97 G a7 a1 d1ae &9 & 997 # 397 & giaa

T33T STTCAIT ST ST9+1 12T9793T &7 # [5G 0F aqi=a aaarare &7 #1 1o

TTY Aragent 7 Trar FaT g & ammT o7 aea § 3 F18d F g 97 it B s
AR AT, o= RRdag Terwret F Fararaet F srqag-1 % 927 7 % siavia geiag Uar #15 9+F
AT TEQT Al AT g ST AT T & (0T T SATLTE a9 qhal gl

7 7 9T goF & g % e v gwras Ryiia #3ar § i a8 wraene #wwar g &
AT qoF T 0T ST AFHFEAT AT Y <97 § HirAa 7 FHT g7 F e o2 a1 vy
P T9T ¥ AT AT =T T9N | FI0T & YT U AT 27 I8 999 A1 ¢, Fheft s 3f=ra smame
T AT ST, s SHE IR o forT A | aredd # eI TS AT & FrAd o €,
S 3t oy wrfSie i et w3 % forw, =fe smaewss g1, Efdea aurnfse far st ==
THIT, STIEERET 91 Fd & % 927 7 % qgq 9a U U &afee sgwtas et @1 e § @
TU AT g7 Rgiia foram ST siraea g1 et ot =g 967 g0 ST srfeqae T are |y
39T 7 y=torq Fraa A1 AT o7 F7 FIE g9 T2l AT TAT g1 FTHE ST H AT F90 F AT,
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66.

67.

I TN | ATLT | ATATT AT § FH gl TH TR, T TTSGEAT ATl AL 297 F 9 § a7
T ATHTE GoF & g & o F=m 981 &7 ST a=ar 21

AT, ST § S| STaTal TS | e AATdl & (o G 3o #7 [gior "qawa §
TETT | T A" F ®F § AT g, ST 6 qrearet Fem, 1995 F aad-l % 4w 7 # fAgiva
ToRaT T {1 TERT ITOTHET TS SR T ITATET AN o AT 9 A T g, forad foehy, | s

TTHE 2T TAT ATH AT I(=d & F ST M7 g1 =9 T6R [aiag ame ge7 = qrea
AT arferst ® f&=m 73T 8l

Fata Fira F1 gt

STET SUT FATAT AT gl IR F STT-RT /It o (Feieor  foru Awaferfed scmesnt s
I Hag Fatas o o= AT g

ITSHI o 19 Hag/sTHag Icarehi/[AaTdasi & a9

FATEAT (ST Foet ferfies

fehie TSl fofies quan

JATEEE T HRTA UTzae forfies

g fg eoeTzed Fue farfies

AT AT (THeh) TATE U THFHITE
FoeT ferfes

TAATET TEXALTST TTeae fefies

feaifor agen FiAFer Saeade Fa SHATEAT (FTHRAT) Foe1 ferfies

N N [ e N enN
DIHHTH g TelTHIS

T 9IS aT9Fe qTgae forfies)
TFAIT T eIHeE
feanie uesT forfies

[ e en Nl anN

7 T3 Tomersen FueT forfies
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3. | T R aidfEamTes Frree Fod FATEAT (FRTRAT) FoeT ferfies
fafves et 7 s
ERELEIRIRIE]

Targ TEead Yrgae fofiee
Srareft amr g (Fraren) forfaes
THUSY AaH I fofiee

AT et 01 0T waTie o, forfies
TFET TeTAeAs forfies

T AT TfEeaa &, ferfes
TATEEE T HRTA UTeae fofffee
7 93 THerse #, fafaee

fhTaTel gt Fi¥sa wudt ferfee & fag [t fiva

68.  TeTaTel BaT™ HffEa duet forfees (Hemarst gamm) fRemrei= Ioare 1 U 3cures g i 399
*** THE Hag qEQ B TG & "I ST THET FT qateq [aias & R0 [Qaia & g
AT T RATasi # § Fae Mt Aaiast o e g g Scried a&q & [aid %
Taey § Iaax AT 2

i. FHST T FHOAT ferfaes
ii. FLARTEAT (FITHRAT) Fo=T ferfoes
iii. FwEwAT F fofaee

iv. ETAT HIATLIH
V. T2 AT YTEae forfaes

Vi. ATEAT FHIATE9T
vii. THUSY sEeH s forfies

viii. I 9T ZeXA9M UTeae forfies

iX. THFAAT ZETA9 ferfiee

X. T TS forfiee quay

Xi. FATZEE T HAR yTzde ferfies

xii. T fOr3 THFaeTEen FueT forffes

Xiii. ST Ffeae (T=eF) 21E e Uadie du«l forfies
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69.

70.

g dre o a7 8 T AREnT gufEas (T=eF) 241E U TadIe Hudl fofHee T TeATaet &1 920
AT Tl &7 § 3T dhae uiferee 3% weqa AT g1 TEe AfdTh, @ AT °, Segi
fraTe-gam & aa A v awqo At i 8, e % awer gganT 98 AT 2
STTErRT0T  S¥qd gaqT & e 9% Ue [Qiai & o A go7 &7 ug= gog #7 Mo &
g1 ITTEHRT0T F STEag SATATRAT F ATANEAT =aort it = it g, TIT UH ATHAT |, Tgi A9a5
fRaTaes 7 =7 o 9T g 99T 8, U Rataes & =re i gwrEta B =1 gl

Taqare, [Fata fraa #ir e ga grer ara & =er faefy 77 swEfea fatas F s &
& foro sl forsht Fva o sreme 92 [eifa T @ 81 FemEEr HaErd £ J19 w9 &
forT wgat e, i, siqeeft aivee siw &%yl F e a9y 9N swetaa Fatas F e i
STIE % &1 FHTAS (6T 7T | 98 A AT H STHEFAT &l {fad f{aias grer w9 HiAa
* areme 9 feifa i 72 g1 Tl smeEn fatas [ = F SR Gt 9o F

TTTEERTT § 3UeTed T2l & MY 9¥ HaATq HIAd i 9ge HAd [Heifed it 31 F¥faq =7 7
it et fima = arferer 7 Sfeafeaa 2)

Pearifore sga Sfirer et S0 Ffive 3 Rorg ferfa e

71.

72.

Feorifor frgan fer Saeite #oet frfies (Remafim dgem) & femodm semme a7 o
STATEH g 3T AT *** UHET Hag Feq T AT I T 3T *** THET T FHSTAT [HATAH % T
Rt o 31 anfeer g Rt & & Faer Ml Fatast 9 Ramie sgar g senfaa
FE * FATd & Hae 7 I AT gl

i. AT (FTTeRiT) ot forfaes

ii. FEwAT 7 e

iii. AT AT
iv. ATEET AT
V. THU sraedi forfies

. o o . u RPN
VI, &clddq shlHenel vqlgc <l hHl

Vil. T TS TeTA9He UTeae forfies)

viii. THIAT FeTAeEe fortdes

iX. ST TAST eI Hee

x. g fors THgeTzen Fut ferfaes

77 e T AT g & T Amiat 1, S fegifse agsm & awa & v aeget #71
At T g, TfEEeor & J9ey FganT d9gi haT 81 IS § Y&qa 99T & e 9% Ue
fatat & foro Aaia gox o 9g= gor Muiha far 81 wfesor § sweteaa st &
ATTIEdT fEEwont it Sr= i 8, 377 UH gt #, stgi et st Fatas 7 are | grer iy 5
T 997 g, U At % = A qurtea R T f)
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73.

TeqaTy, Fata Fima T [amte Jigen gy wwa &1 | @it 97 sEetea Faias & s
et o for sl fasht fima & e ox [gifia far @ 81 srEmgr Fara fma aJ«
T & o gt wrET, A9, ST Ioad et auT o=y "atad =T F U Fur An) swatad
AT & =7 T ST % I8 THESE 60 T gl Tgd HAd Gd § STHEFT & Aqd [Haidas
FIRT TATIA shHq ST 9 e #f T2 g1 T, TTGAR(T [ATaani & S0 =Aftad Jraw
& forT aTfarsrTeT F Iqered T=AT e u% [Aaiq Fivq sfiw ug= Sea gt i g1 se=faw =
T gt Pt g = arfesr & sfeafaa g1 ot siftw B % sger & o= & e
IeaTas/AaTae g1 Yeqa 3T T qe i AN ST s S

it o ateftfaarse wies Fo s & fog fata fiwa

74.

75.

76.

=T forr atefifemTe e Free Fudt fofiee (R fommen) == 3o &1 3cae+ 8
T A A & Hifew o FAuaera aeqen w1 /g [aiq 63T g & 99 U gated [aias,
AT ATINT FART AT 7 At Fuet forffee s 49 seated [Raiast & areaw & =i
Rt 81 ST, T8 | Fae eterrad =ataent o =i o g Sarfed aeget & Faia +
Heeg § WTAHRAT T&qd = gl

i. AATEAT (FHTRET) FOAT forfiee

ii. FEAT 7 e

iii. FAT HITTLAT

iv. 3219 AT UT3ae forfies

v. Forrett s g (Fraren) fofaes

Vi. THUAR AEd s forffes

vii. T farRT $TE T e o, ferfes (defim)

viii. AT FHFT SaT3 T2 FIAT

ix. AT ZeTAeAe ferfies

[ e N anN

X. T a1 3=fegaa #, forfaes

xi. FATEeE T Hefae yrzae fofies

xii. 7 T3 TeTzen &, faffes

xiii. SN ZTRA (T=e) 3U1E. UE vadre. &, fofies

Tg <@ 47 ¢ T T f9Ewr & a0 @AoEerd aeqet w1 Faid #3T aT $) AT
TTTERTET o THET HEANT Aal AT g1 STERTT F Yo G=T % e 9 ug [{aiat o Fara
e 3T IaTe god et fhar 81 arfesnrdt 7 sratad st & arwdadr =awon S =
& 7, 3T UH 9rAel |, i T seataa Fatas 7 =1 § 91 w1 6 7 9= €, 0 aiaw &
HT T qHTATTT Rt 72T )

TaqaT, fAata S & =i fOmar grRr wa &t | @l 41 sEatad [atas & SR e 6
foro garia fasht Fima & srame ux [atha BT @ g Femgr [t fiug s w7 F
o siaeefi aiagd, Jeam Gaeft T =T Hafaa =0T T O AW & oI TIT AN AHatad
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fRaTae & =7 T AT % I8 THESE 60 T gl Tgd HAd Gd § STHFT &1 SAqd [Haidas
FIRT TATIA shHq ST 9 i #f T2 g1 TAT, TTgAR(T HATaani & S0 =Arad Jraw
& form ot & I9ered T2AT F YR 9 FA| ST S 9ge fiHa [giia @i g1 Ser
TS FIT Gi=d qe Fatas geT gi=a 7m0 § 7 751 @rdt g, a8t UHt J7ET & forw ugw
Fraa i FaTa fraa off Sucrsy a2t F vy ux Meatfa i w2 81 sHfaw = 1 FRyatha Fara
Fraa = arfersr & sfeatera 81 qufy, sifaw fFead % sgem & o= % oW Icames/fAatas g

TEQT ToRT T AT AT ST ST Al SATOR(T|

fRrfefT R genfaeRT Ffaewe st forfaes & fag fata 1=

77.

ST Srafer & T =T fOoRT geferenT hiHehe Hudl ferHee F 9ed &0 *** Hifeaw o fwaera
AT o=7 g1 e & Searasw/fAatas 7 o difew o e aea &7 997 g A7 O & qveTed € ¥
U Seaterd Mataes/=marT 39iq 7 fOg TFaerzed wudt fefies & areqw 7 [t & =@ 8
ScaTas/HaTas F FETT g 1 hael T 9¥ [Rgig F3d & o sfdqesiia aiagd, aaamg e
qT HTAT =TT, I o T Hiee AN & GTdl I THIATST AT @7 6AT g, SET 3«1 ST
AT qTfersRT § fe@maT T3 g1 a9y, sifaw AR % 3897 § = & 9 ScaTas/[Aaras grr
TEQT FohT T TAT AT ST ST 6t SATURMT|

9 S0, F A o |t SaTeswi/Aatas gq

78.

Tt T FARIT AT THAT STATEHT o [oIT T qToTT TgTRIT THAT ITATEHT & (o0 AT e
AR & e 97 [Rgiia B = 810 o av a4t Saamest / Fatast S adawe = &
qNT T5! foram g, & forw Rafa fia Suersy a=at & s a2 [eaifa & € g1 29w Seaa
aTfes /T arfershT | B T 2|

8.3.2 SEMRET ¥ T goF dR fata fiaa #r Feaior
TEMRMET F forg T =
G saTiATE Ffwe & forg a0

79.

80.

T STHTEHTE e (TETRATE) 7 = ST % I A L H *** THET Hag ae 941 &

STEfeh I WG | *** THET G5 TG 1 FAT AT gl TUTERET qle F7d g o6 A1 Hl (=arai
FT AT § 7 St gaieq 7 # g /ey 9o Myiia #3 F org sTieeT 7 99 a5 g
FT ICTET AN 6 T&9 H ATH FHAI a1l =i fohl |ial & [Fgiia # & fow s i
AT TRAT 9097 6T g1 9 80 witera & srfar faferat @rw u= & € off| == ferT amme=

e 3fraa ot fa % smeme u [Meifa BT @ g1 A T FHted, ATATATST dRT,
AT, HSX ARG ATSEHA o, 9 THATL AT KT AT 6 (1T HIAd THIFSH FHT a7 6T 2
FAFTH TTLIHF ST TROMTH F TS JTET 300 T FHTASET T A OH &9 F Tt & TS 2l
TH T ATGHTE & [oIT FETHTEIE &Y 9¥ GTHT GoF AR &9 F THehterd a1 I47 §, ST
= ure wIoe arforsr § Ifeatag 81 qum, sifow et ¥ oSRew ¥ 9= % W
IeaTEeR/ A Tae GIT oA [0 T TEAT 30T 3TN ST a0l ST

et A 327 wries Uz Faed F forg ame= =

T ST 22T ATRes U i (SATHT) T ST STater & I 9] aToe § *** TR Ha5
FE A= § TATH IAA WA § ** THE Hag aeq H [HAiq BAr g1 agteEmet qe w7 § &

AT &1 Farar & qoer & ave [T w@ieg ameEr § g ame gor Fifia w721 F o
STTErTT T Hag a¥q il ScATaT AN % HaH | ATH FHHIT aTef = fashl d1al & Feiid Fed
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81.

F forw s iy s wiEaT afveror BT 81 = 80 witera & Fw fafeat amw uw i T off)
AT AT o AT99Ed AR fma % arge 97 [yt BT @ g0 Sdeh 3 /rersrer

FANTA, AT, T TATT ST T ARG o [0 I Tq THIATSTHT A0 @7 63T g1 AT TISE S
TR & TS aTaT 3T 70 FHTSET T A € & Al & T 81 T TR ST R
o FRETER ¥ 9 G o JAaH € 8§ qiEterd FRaT T3 8, S A ared /Tt
arfersrt ® sfeafera &1 qunfa, oifow o % szew & = & < Soares/fAatas g a=qa fFo
T JEAT ¥ 3T ST T STy

SEMTREAT § 1 Tl ScaTai/Matasi & g AT 4o

ZTTITIAT & T 7T FHgAN Jcarasht i Fatast  forw g Yo Iuersy a2t % e U
e o 17 € Sl SHeT Soor@ A= 9Ted JTSi ariersht § R 12T 2

st ¥ forg fRafa fiwa
& srETfRwT wfvwe & forg Rata fiwa

82.

83.

TR F e o9 seetaa Mataest & SRT 9Rd & % TR §ag aeq &«
T 81

FATRHAT > A tensHIer (RETR) 9. for. > 9g # sreaterd ITHEar

HETRATE > T2 (ATeeie) for. > 9 & sraafara soarT

FATIHTT > ATRAAT FIALIT > IR § THATed ITFTEFAT

STTErERTT ° 3] aTd ! S ST e | it ¢ & safaa Aataent 9 feemad Sare #1 a9 7@
RGHEE L]

TaET, FHataa Farast & @t F oo T smrfeam Fwtawa g yaria et fima 5
e WX fATa Fia Faiia f 7€ 8 FrEmEr =i fmg J1a w2 5 oo s, aawEr
ATET, AT ATEST, FHT, ATSHH oo, 56 THATL T KT ARG 6 o7 FHIFSH 60 TT gl T8
FIHT & AT § ITHAFAT &l | [FITasd g T9d Hiad & e 92 Faiia & @ 2

sefaw &7 & etfa Fata g = arferr & sfeafea g1 aunt, oifw e F szer a s =
& ZI AT/ AT T Y& ohT 0 q=T T STRT ST T ST

T St L2T wnrfRes U wfdwew F forg fRata fimg

84.

T T 9T TG TR Hag e 1 Wi AT g1 [T F oo ST g garia
Frq 97 fFata faa F Mgt gg e B @ 81 Framgr Fara fiaa J@ &= F oo
AT TET, saaelid 9T, ST, 9ATs TATE, THRT A0rd, FHIE, 96 TH1E, KT AN AT 7T
=17 % forw aureE B T 8 s v Myt et fiag = e & safem 2
TATH, SATaT ohT & I29T & S & I ScaTeH/[FaTas T T&qd (ohT T T o0l 6T (1=
#Y STOIf

AT § o=y g+t Saurei/Aatast & forg At fiaa

85.

TSI F FAT 37 THETRIT IeaTaehi ¥ Ratat  forg Fata Fraa Suersy a297 F g a7
Rratha &t 72 T 3w ST Soor A= qres arisi arfersr § B = 21

.3.3 S § 9T g7 3 Rata g« Rgier
ST o s =
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86. ST JUT IoclE g, TTIEHTIT 7 ST | o fereri<or 3 foro fMrferfera searaent &1 J3Ar forar
gl

FH. | IATSHT F ATH Tag/3THdag Scareshi/fAarasi & ar0

1. | -t Ffawe Foet fofies T FIAAA
e faeft A

2 | FerRT R ECIR CORIREIE ]

T HTCE AT
HTESAT FHITTLLTT
e U &t ferfies
frefereft wiareer

3 | arsar faATse S T HATLLH
AT AT
HTESAT FRITTLT
IERIAENIEIRIEIE]
HITSTeST AT

N
clpATHT Alpgdz 4l [«llHCs

FAHT FATQA F G A T

87.  FeAT AT (FelehT) 7 ST STATH F I AL ATATE § *** THET Hag qe A1 & Fdh 397

AT & *** THET Hag aq FT [FITq AT g1 FeawT F J] Ao H FSTeq Farar a1 g
e Fodl forffee & afgs wfusa & 979 &9 w02 & Faid gag aeq Dl [denl 6l 2l
TSR ST il ¢ o6 7 U |1 8 Mg 92 30 0 9 3fiT Svg 28 Adi 9 910 S
#r RRafa § =amae it G IR F GTE F |Ial 1 AT T@T TAT AT U Jia) T 978 1@
T TR AIe FXd g [ SATITE il ATHTT SRAT § ol T2 =¥ (S fhai 9 & Faiar & gaer
¥ qaTed AT H 2

88.  mmwT yeu AgiiRa e & forg Wiy 7 Hag o+ 1 I A0d & HaH § 19 FAT a1
e fasht &1al & Ao gq =3 it |THT TR 93rer BT 81 9 80 wiaerd & e
faforat oy o= i 7 off zwfore araTT gow s st Fiwa & srame o fReiha G s )

FeAHT 7 Fel, ATAATST AN, WS AN, FHIAT 37T T AW F (o1 HIHT THTAST AT &Ta0
TR 81 =TaT T U SIS 6 AT TS ST TR0 6 TS S| ad ®9 8 Safd
Z1 TS 1 TH THTL, Felahl o [0 FRETTEY £q2 I AT T AATAH T F TR e a1 97
g S = urew wifSe arfersr & sfeafaa 21 qonfa, siftw Aeed % s3eq & 9 % 3w
SeaTa/FaTa® g T&qa ohU T Tt i AN ST A s

-t Fwe Faet fifies  forg e 7=

89. fo-ue FAser FueT e (TEEHiue) 9 S= &ty & S0 99 9o § 2 TR Hag
FE AT § TATh ST TR H *** THE oz q&q FT AT AT g1 T, TS0 7 7
IS F FATT FATAAT TAT SIFATHT HIhEs HAAT [T H HIhHs HHEHA 6 1T T FL F




[¢TRT |—@ue 1] T T TSI © T 37

90.

91.

92.

ST g aEq o0l Telehl ol g1 TTTEERTLT o ST= %0l ¢ o 4T UH §1q 08 e 9¢ (3T 10 o Y
Ive TLET FIHAT 92 UTC T 6T RAfa § sarame Y A Iieram & aTge F §iat 7 7o T@T 47
T UH HIEI AT IgT T@F 9T TIIAFRET 77 Fd g [ AT AT qre I § &1 T a8
faforaT s &1 [T & T § 93T /1T H gl

AT od Rgifa w2 & forg afesrd 7 a5 aq i ScI1ed AR & 939 | A1 HH arel
e fasht €&l & Rgieor gq s it 9T THERAT 93reT AT g1 9 80 wiaerd | sAfeew
fafrat ar ow Y 2 off TAforT T o s fasht fia F s 9w Rgtia BT w2

THEHIUS § Z2l, 0T A7, ATAATST AR, ST, FHATS THATY, WS 07, TFRT 07 oY 30T
AN o o1 AT AT F7 2797 77 81 316 BF 10 aqmEsHl i 09 IRiss S
TR 3 YT JA s €9 | SqATT &F TS g1 TH T, THSHIUH & (o0 FLEMTEN &0 90
AT T Fetad &9 § gfiewfora fBar 3w g s A= ared arfSi arfersr & sfeafea 81 gy,
dfaw Aoy % IT9T F = & I IcaTaa/[aras g7 T&qa 0 T qe7 T 0T =l
SO

s faATEe HIARE F g a7

AT AATEd FAL (AT BATEa) T STT= dafe F I 79 9 § % THET 9a5 aeq
T g AT I WA I *** THET Galg T 1 AT A7 g qrsat faares S # gag a5
F U AT IATSF TATT AAFIATHT Afhes FfWahet Fa+1 forffes (Srgamr) & dag g1 ST
ST= AT & IR T AT § *** THET Hag a6q a9l @ Tl Ia AT &l *** THET Hag
7eq #1 Fata T 1 Tt 9 & @l Fat e a5 e afags wtaea s ofaes
F AU T T o RE" = § AR 99l o g1 Faer gewer a9 aret a9t @9g w9
FT TN % 979 § WA staw &9 & urq € % qre=i fFmree % o e semr g 3%
Fratfia 721 1 1 7=t 21

ST § o= a9 Scareai/Aatast & forg o 9

Tt 37T TR X THAT ITCATEHT o [oIT T AT TgARIT THAT ICATEHT & (70 AT e
AT % e o fRetfa G = 1 tF e audt seamest sie Ratast S ada o= o
AT 951 orAT &, % o7 9@ o7 Suersd a1 & e 9¥ Meifa B @ g1 sq6 Sooa
qTfee AT arfersht & o = 81

ST & forg fArta fiwa
FAFT FIUA F forg At e

93.

FART T % UHET HagG aEq HT FILT Dl A ST *** THS F7 AeAterrad qi= sreataa F=arasnt
& srtvu At e 2

Tl > T HANT > AT | AHATET STHATFAT

FelohT > FAATE BT > AT H THSAT ITHIFAT

FART > HIESAT HITRIT > A H FTHSTET STHEFAT

Tt > T FOem > 9Ra | sEated STAeET

FAHT > s v Fuet forffes > wa ¥ sEtea ST

TTTEERTET 36 aTd 6t ST 37 I F2d 8 4 srEafad ffaiast 1 a9 o2 A= 3aare & 1@
AT &, STt Tt sreataa Matas 7 =1 9% aEqsl 0 9497 8, 9gf UH Haias &7 =J1er qaaisa
T T B
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94.

TaETe, At Fraa &1 9 § AEatad STHrearen w1 fasht v sreeteaa Hataent & ST feehr
o ToTT FelehT GTRT TATA [aehl T 6 STETY 9¥ Heid T =T g1 99at ATeT, siqashia 9eT,

AT, TSI AT, T AWM, S AT 3{¥ 30T ARG o forw wreamrge Fara fad s e

£q TAT AT AT [FATqH F =1 FT TS 6 q1@ GHESA 6T T | g9 HHd H 9d |
STATHT # oI ifaw Fatas g T | & e 9% Heiia BT 1@ g1 o=y 9 9

atfa Fata faa f= arfeer & sfeafaa 21 qonf, ity ffeed & Sgeg & o9 % oW
IeaTEe/ A Tae G oA [0 T AT 30T SN ST sl ST

-ty Fwe Faet ffies ¥ fore i fia

95.

96.

97.

TesHIue 7 Mt &1 seafea Fataent SR = vwd) gag avq &1 Hata G g
THEATTS > T2 R > AT § SEa AT ITATFAT

THHIUA > HeEeft FTAT > 97 § SHataq STHer

TTTErERTT 3] aTa st St S Of ot eq & & sreated Haiast § a9 a¢ feEmrdia saars &t
O 9T 8, i T sratad Ratas T =1 uT awqe H O 997 8, dai uH fAaiasw #1 Aner
TR BT =T 2

TaETy, At Fima i 9T § SEeted STArERdre wf G o seatea FAatast & s ekt
% forg wergefiuer g wwfea st e % arere ax Meatf G &) o s, sadeis

WTET, AT, FSTROT AWM, TTERT T, 9 T91E i K07 9T & o samrge At o

ST A g TAT AN AEatad Raias & =1e 7 ST a7 A 60 70 81 98 Hiad #1
AT | ITATFAT & [or0 {faw Fatas g TATa FHed & g 9 et B =@ g setaw

w7 ¥ gt Fata fima = arfersr § steafaa g1 aomfy, sifow Ao F 3797 ¥ 9= &
F IcaTas/HaTas g T&qa 6T T TAT it ST ST 60 STusiT|

ST # 7 gt Scarehi/Aatast & forg Rt fima

THT 37 HEAR(T AT THAT ICATEHT 6 [T qTed AT TgA THAT IcATaah! 6 forg AT sied
AT o e a2 et G = g1 vF s aeft Icareent oY Farast Segie adam o= o
anT 921 foraT g, & foru Rt i Suetsy =t F e a¥ et #fr TS g1 9w Ieaw
grfes AT qrferst | fha 1= 81

B.3.4 FIAT TR | T 9o i< Rata fira @ Raioor

FITRAT TR % o o= 4=

TSt w4 s ¥ o amm=r =

98.

ueAStT w9 forffee (Uerstt) § ST srafer & W 5 IS § % UHET Hag aeq J91 g SAdih
O AT F TR Hag a8 H7 A AT g1 A ToF [Heiid & & o srrese T
Hag T T ICAET ARTT 6 HIW | ATH FAT a1 =T Taehl HIal 6 [eiwor gg =3 &t
AT ST Treror B 21 S0 20 sftera & w0 T oy o= 6 12 off zofor s 1o,
IaTes ARG | fEhT, g ST TIEAE 9T qUT A9 & (7T TEHERTd ANT FIA F 918 IHE
s 9T FeTia R @ 81 test & O #REmEr '\ W 9Eeg 90 J| o §9 8
gfefera frar s & St = arew arfSie arfersr § sfeafea 81 aonfa, siftw feed & seem &
ST Z ST/ FaTas g7 T&qa 70 0 T2t i1 T STi= 7 S[TosiT
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99.

100.

AT QoG HITTI, HIRAT AT F forg g g

AT YT FITAI (TAUHH) § = qafd % I a0 arore |§ 2 fifesw 2 [
FEgAr T fasht T g, STafh Ta= e &0 *** Hifeew o e aegelt &1 Fara BFar g1 9w
T Rgtia w2 & fore, wfaerd 9 T aeqelt % Icared it aRE & a9 | A19 FAE aT
o] Tereht vae T e #3 % for s 93eor &7 9T 8 At AT g1 9% 80%

q & faeft ae ux FF T off, TEi "qre A A9ed # ger & a8 amrd e Mgt
AT & AT AT JoF T T0ET o 00 Fael 79 FHE a1 dqad 9¢ fF=m B @ g1 vauet
F forT va-Sedt TaY ¥ AT goF w7 F quEr #iF e g Sar B A 2f e
arferst # Sfeafera g1 qonfa, sifow fewd % 32e7 & = % < Scaresw/fAatas g aw=qa o
T qAT T AT ST T [T

FHIRAT T H T GHT SATEHI/RATTRT & (T AHTT 7T

Tt o7 ITATEHT oY [FATaani, g aqaT STi= § 90T Aal o137 8, % o S| 9o 3use
TAT o ST 9 Feiia AT 77 § Sl SHET Soi@ |19 qTed /I qriershl | 63T T4 g

RIRAT TR % forw Fafa fiua

TSt a9 forfaes & forg fRata fiwa

101.

102.

103.

TASIT F *** TR §ag aq 1 $g i et a1 dEatag [arast & S o uwdr a1
IGRIGRER IR

TSt > Feehl HTR (AT > WA § STEa e SUSverar

TSt > U FYRIAT > AT § AH 8T STATFAT

TTTAROT o STHag AT % ATAIEAT [Tl &l S &l g, TAT UH JATHAT §, gl THaEg
fRrataes 7 =7 a9 ¥ A 997 g, vE At F wre i qurar G T f)

TaqaTe, FaTd i\ & 97 § AT STHTFATA il Tahl ST STHSTE HATaehi & ST &
F forT werstt g warhia fasft Firma 3 smeme o Fatfa B = g1 e weT, siqdeh arer,
AT, TeqT =T, T AWM, S TATL ST K0 ARG F (70 FILETHTEIE H0d A7 FT g TAT
AN srEated FaTae® & =1 AT e % 918 FHIIS 00 TU 2| I o o Si-a 6 (o0 df
FHTITSIA KT AT AT g1 TATH, IHN! ATAT Tl &f T gl Tgo HHd Hl AT § ITHFT 6
o sifaw Ratas g wwiia fima & st o Feaifa G @ 21 s=faw =1 9 Feaifa
g fimag f= qrfor § Skatea g1 Jorfy, sfaw g & Sgeg ¥ 99 & I
SeaTa/FaTa® g Teqa ohU T Tt it AN ST A s

AT AL HITTI, FIRAT et F forg Rata g

TATEt § o fifew o R aegEt w7 Y et e § q oohifE o o HEfa
Rt v di sreratera Rataet F areaw & Fata B g, s =9 e g

TAUHHY - AT FICTAT (HTAT) - I § FHTed U1

TUSUHHET - U U SSEA9e (AHTE) - W § SAEa e e

TAUHHT - ST UASH (AW (THATEA) - AT | THaATed ATeH

THUHHY - Tar TR yrgae forfies (swdte) - aa # sweafaa s

TS F SEag ATITRAT % ATANEAT &A@l 6 i Al g, TAT U AHAL H, ST q995
AT 7 =T 2 AT &1 q: 997 ¢, UH [FF7q 6 A1 Rl FHIITSIG 677 747 8
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104.

105.

2.3.5

106.

107.

TaETe, At Fraa &1 9 § AEatad STHrearen w1 fasht v sreeteaa Hataent & ST feehr
& TorT T=ueeEt gT TATRa et Fed & e a7 Raia BT T g1 s 9T, saeetT
ATST, ST, Tedd =47, TFT AR1E, 9% T ST 0T 07T & (o0 FILEETER HAd A1 T 8
TIAT AN AHATT FATTTH F A1 T SIS F I8 TS 60 T §| ITOTEF F ok i-a &
o o s\TESE T amEr BT g1 U, A St qgi & TS g1 Ugd Sied & A9 §
ITATHRT % forg sifaw Ratas gr waTia $Fma & g a2 [eifa G T 810 sefay =7 8
FRatfa Fata fiwa f= arformr § sfoatea &1 afe, sty ot % sger & 99 F =
IeaTEe/ A Ta G oA [0 T 2T 30T 3TN ST o0l ST

FITAT TST & 3 ¥t Saareshi/Aatast & forg Aata fiaa

aft o= IcaTaRt ST Aatasi, Regia adwT sti= § 907 981 forar 8, % forw Rata fiwa saerss
TeT % e 9% [atia it 12 & 3i7 Tt Soorg = arew ariSie arfersrr 7 T = f)

A § T o 3 fAata Fiaa w1 Rafr

LG 1 e i o s i

FATSAT AL ATIREH FIAIAT i HSd T qifer< wiaie F e am= =

FATSAT THALHA TATIREH FHIATLLT (HISAET) 3T Heidet aifers wiqeer (S arsarm
H Hag aEq & Gafad ITEE gl ST AGTS F e a7 2 uHdr Hag aeq hF A
IS | faeht &t & Tafsh 9 &7 Ul g awq A [AArq A g1 HSid it S srater
F I UHE TG T D A AT § S47 § e Iq9 A A THE g qwq
Rt B g1 qenf, SRsfrdfefih & deg germt #1 DT 7 & a=q £ G f 81wt T
ST T g T 97T U |1 08F g 92 TohT 10 o i 97t & "ag Fa=an & &bt i fima
TG TAFRT 7 Tl T FI9aq & areaqiass 9 & 7o 981 o) Tferar 9 w2 g & s i
AT T ® e et area i Rt 6 e § e /e F €)

AT g e F3 & o aifeesm F g9 awq 1 ITMaT dR7d & a9 § 19 FHT a1l
e Tkt &1al & Ao gq =A@t arEg IR aieer G g1 96 20 staerd 7 779
faforat @ ux Y T2 off TEfeu ST g IcaTed AT S T, AT si e s

TAT ATH [T THETT T o &M 92 gt B @ 81 96 80 wiaerd & srfee &b
HISTI YT FIRT AT 92 & TS 2| THIT G §oF offad st fa & smeme ow Faiia fmar

TAT g1 HSOIE o Hseidt 7 siaefia a1, T anrg, SF T9T 3T aae et agradr
foramr 1 AT F forw Frma auTEeE w1 rEr G g1 adw TrisE S 9oy & e
AR €7 & I7aT 30 0 GHTESET S SqAfT & T Z1 T TH, HISHEr o7 st &
T FEMIER 6 9¥ 9T ATHT §oF JAaH &9 F IRaEfed a7 T g S S 9red
arisr arfersht § Sfeafaa g1 aurfy, sifaw Fead % 3397 § 9= F W Saares/Hardas g

TEQT FohT T TAT AT ST ST 6l SATOR(T|

BT TATREH HITLT & T T 7

108.

TRIHTET ATeea HIATLLTT (FIHTET) 7 ST AT o I A AT § *** THel Hag 9% 947 &
STaTeh IHA ATl *** THEN Hag qq F (HATT AT gl TATY, BIHET F = I F Farerd
FAIAT T Hag aeq 6T Tk A7 g1 TTreaT 7 5= 67 8 & 797 TS 9i) 8 oy u e
T SI¥ Ivg LT HIAAT IL qTC A 6T Fafq § SATI AT AT TORAT F qT2L 6 AT Al AT
TET AT AT UH HIGT T ST T@= I IIARTET 71 w7 8 3 s i s gfmar § fr 78
e fafoat e &1 Fatat 7 goeT | aaieq 9 H 2
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109.

110.

111.

AT o MeTRa w2 & o Iy F 9aF avq il STad and & 929 § ATH FHAT aref
e fasht &1at & Ao gq = it || R 9irerr G 81 96 80 wiaerd & srfers
faferat @ aw it 72 off zafere amr gog shaa e fima % s 9w Ryt B w2
ETHET ST ATST, T AT &Y 0T AT & (0 HAa qErSH=1 H7 16T AT g1 &mEr
o T ETEISTT T adET TSR St TR F e e w9 aquta & 7 g
T, BAMET 6 0 FREETER 62 T8 GTH GoF A a7 &7 F TReEferd a1 T g ST F=
uTed AT arferst § sfeafea g1 aanf, sifaw Aerd & 3zeg & S % W Iares/Aatas
FTET YA o0 10 =} T SR ST T STt

Ao =TS %, Frfaes & forg g 1=

AT AT &, forfaes (i) & ST stafer & IR °3e I § *** UHel §ag 9% o491 §
At AT AT H *** THE HaF € H WA AT g qETT §oF Faiia & & o

TS F Ha5 a%q I SCATET AN 6 §a9 H ATH HHATT gl T ot dial & [HEir &g
SATITE 61 qIHTT Tie6aT a<reror fam 81 Ff 20 Jfaer & w7 fafwatr @ 9 #i1 1€ off zafau

AT JoF, ARG § fash!, qET 3T TemEiees 37 A7 @19 & o Thed TR #3496 918
I9H A 9Y HeiRa BT @ 210 3w TR AT F O FREmEr @Y W A 47
staw w9 7 qRaford o w1 g S A= ares wrteie arforr # sfeafea g1 aunf, sifow Ao
& 32T | ST 6 I ScATaeh/ AT GIT T [0 T TEAT %0l AN ST a0l ST
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Tt 7 ITATEHT &Y [FATaani, PR+ A ST= § 90 Aal o137 8, & o7 S| 9o 30ee
FT o e % et e mar 31 saert Seore S aree it arfersr & frar )

arga™ & fore At fima

HATSAT AL AT Frareer i< Histrht gifermz ware= F forg FAafa fimg

112.

113.

HISHTHET F 9T &7 *** THl Hag aeq 1 =atq T g e &~ uwd @g [{arq i 7 ofF
Startr a7 fAeferfera fi= smEtaa fRatast & s Fata B = am

S > ITEHT UAST [(THdE > 9Rd § AEaiad ITAFT

HreidET > T RRE Ssfteae sudt forfiees > ard # sefaa ST

HISTHET > A9 A=e frffies > awa § safed sawrer

3Fd | F #Ue AHe [oiffee 7 Iy § 9820 81 ha1 g1 JoT, Favds o1 Hieid«T & T

fRATat & AT BEET a9ar g1 WTeaT § 6 a1 &f = i O &t ¢ o et Aamaat 7
AT IT FE=Tereie ST &7 4 947 g

HISTA YT 7 T &l *** THT Hag aeq H7 (HF1q 6a7 § s 7 *** et @g =i r 7 off
Start a7 fAeforfera = smEtaa et & s Pt BT @ am

HISTHET > 2TeaHhid UAST (9 > AT § Seaterd STHrer
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HISTIET > T Fie ol UaTATSS UATAHT > T | e rerd ST
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114.

115.

116.

T | H AT Fe A UeTITSS TAUALT F TTFEFRTE | TN A5l (AT g1 THeh STATAT, TSI TS
fofes 7 9 fom g, Fatas g gf=a /e Somes g gi=a /e & 3 980 9rdy 2
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e, TG ATET, dqaaeid AIST, a7, T Y §9dTE I, d308 §a1 4o, AT qa84
[, FF TR ATAATE, FFHRT FTT, FHre 37 95 T9R F o Fage f d a7 8
AT o0 0 81 IcaTaeh o |37 # $ia< & o ff a6rieer &7 a7 BT g1 o, &= &7
qATIE i a% [fate IeaRT 7 S\ a9 9 § U GHESE 6 AT dal af gl Tga Siad
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FEIRIT ATt & S0 Farfaa 71T o forw arfeerT F Sucrsy a=41 & e 92 f{aia g
i ug= g Faiha it g1 st =7 Feifa et fivg = arfersr & steafaa @)

TAT, STaw oht & I2eT & = & I ScaTeh/[Faiasd T T&qd (hT T T4 i 6T S[1=
#Y AT

AT FreaReE fafaee % oo Aata fiug
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ERHTET-> AT Seveme FueT forfiee > wd | seag aes

FHET-D TSR UAS (THeg > AT | a5 T8

HRAMET> AT Taaeme ffiee > 9a # o&a93 I8

HHATET-D YR TSH IS (i > AT | T6a3 Ieh

TAT, ST & & Nam Teaema forffiee o Y@ veiehsr forfiee 9 arfasT & arer s
Tl o1 g1 T8 ATARE STeHhid UAS [oITHee % ATead & [Rarq it 75 gi=a ar=r Faias g
=T AT TGS FATAT TEl FAl, ST 39 Y, [AiaE w1 AR qgl W 1w o9

FaEANN FATast & ATead F FATa AT FRT T [RATdr & "gae § 90T g1 Ay  off
ST T 3T T2 Tt o St steag Maraent & are 92 =i 3care &t O Tt & 2

TEIET, FaTq F9a A | seag qTgai &l fashl & o7 RRAMET g7 @S 7% ot fivd &
o sfiw sreag Mataest % areaw & Fatast F oo fash faa % sraw 9w fFaifa 6T )
TSl 9T, siavashia arer, o, Fftem i searasT 9o, gTaT 94T 9o, AT Ja89 9,
Tt AnforTer saTe, GfERT T, FwH O, S THTE ST T f9a At F o swor
AT forT guTeE T o 81 Scares § 9T #§ &7l & forw garEee v ot arar R @)
TAT, T AT TATIT g1 T HIGE ITTIRET 7 TAOH T F TH THIATSA &l ATATT Al &F 2l
Ted T AT H ATgd &l Afaw Faias ger aws T Fi|a & g 97 FHaifa i 1€ gl
FATHY, st fFatasht & Areaw & =i |/ F o yTiesrrd F Setsy 2t & g 9%
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117.

118.

2.3.6

119.
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ffata fiwa e ug= fma Fuifa & 21 swfow =7 7 Raifa Faa fag = afowr &
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#FY AW AT T ST
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AR 3 fory FaTETS fhr 0 81 989 F9a 9T | T U2 TS TS HIHT o AreTe ue ity
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MINISTRY OF COMMERCE AND INDUSTRY
(Directorate General of Trade Remedies)
NOTIFICATION
PRELIMINARY FINDINGS
New Delhi, the 30th.October, 2024
CASE NO. AD(OI) — 30/2023

Subject: Preliminary Findings in the anti-dumping investigation concerning imports of ""Polyvinyl Chloride
Suspension Resins' originating in or exported from China PR, Indonesia, Japan, Korea RP, Taiwan,
Thailand and United States of America.

A BACKGROUND OF THE CASE
F. No. 6/33/2023-DGTR.—

1. Chemplast Cuddalore Private Limited, DCM Shriram Limited and DCW Limited (hereinafter also referred to
as the “Applicants™) filed an application before the Designated Authority (hereinafter also referred to as the
“Authority”), in accordance with the Customs Tariff Act, 1975 as amended from time to time (hereinafter
also referred as the “Act”) and the Customs Tariff (Identification, Assessment, and Collection of Anti-
Dumping Duty on Dumped Avrticles and for Determination of Injury) Rules, 1995, as amended from time to
time (hereinafter referred to as the “Rules” or “Anti-Dumping Rules”), for initiation of an anti-dumping
investigation concerning imports of "Polyvinyl Chloride Suspension Resins" (hereinafter also referred to as
the “product under consideration” or the “subject goods™), originating in or exported from China PR,
Indonesia, Japan, Korea RP, Taiwan, Thailand and United States of America (hereinafter also referred to as
the “subject countries”).

2. The Authority, on the basis of prima facie evidence submitted by the applicants, issued a public notice vide
Notification No. 6/33/2023-DGTR dated 26™ March 2024, published in the Gazette of India Extraordinary,
initiating the subject investigation in accordance with Section 9A of the Act read with Rule 5 of the Rules to
determine existence, degree and effect of the alleged dumping of the subject goods, originating in or exported
from the subject countries, and to recommend the amount of anti-dumping duty, which if levied, would be
adequate to remove the alleged injury to the domestic industry.


http://www.dgtr.gov.in/
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B.
3.

Vi.

PROCEDURE

The procedure described herein below has been followed with regard to the subject investigation:

The Authority notified the Embassies of the subject countries in India about the receipt of the present
anti-dumping application before proceeding to initiate the investigation in accordance with Rule 5(5)
of the Anti-Dumping Rules and the Free Trade Agreements with various members of the WTO.

The Authority issued a public notice dated 26™ March 2024 published in the Gazette of India,
Extraordinary, initiating anti-dumping investigation concerning imports of the subject goods from the
subject countries.

The Authority sent a copy of the initiation notification along with questionnaires to the Embassies of
the subject countries in India, known producers/exporters from the subject countries, known
importers/users and the domestic industry as well as other domestic producers as per the email
addresses made available by the applicants and requested them to make their views known, in writing,
within the prescribed time limit.

The Authority provided a copy of the non-confidential version of the application to the Embassies of
the subject countries in India, the known producers/exporters, importers and users in accordance with
Rule 6(3) of the Rules.

The Embassies of the subject countries in India were also requested to advise the exporters/producers
from their countries to respond to the questionnaire within the prescribed time limit. A copy of the
letter and questionnaire sent to the producers/exporters was also sent to them along with the details of
the known producers/exporters from the subject countries.

The Authority sent exporter's questionnaires to the following known producers/exporters in the subject
countries in accordance with Rule 6(4) of the Rules:

1. China Haohua Chemical (Group) Corporation

2. Chipping Xinfa PVC Company Limited

3. Hubein Yinhua Group Company Limited

4. Inner Mongolia Sanlian Chemical Corporation Limited
5. Inner Mongolia Junzheng Chemical Industry Company Limited
6. Kingfa Sci. & Technology Company Limited

7. LG Dagu Chemical Company Limited

8.  Mega Compound Company Limited

9. Ningxia Yinglite Chemicals Company Limited

10. Ningxia Jinyuyuan Energy Chemistry Company Limited
11. Ordos Zunzheng Energy & Chemical Industry Company Limited
12. SAR Overseas Limited

13. Shandong Haihua Chlor-Alkali Resin Company Limited
14. Shandong Xinfa Import & Export Company

15. Shanghai Chlor-Alkali Chemical Company Limited

16. Sinopec Group

17. Sinopec Qilu Company

18. Suzhou Huasu Plastics Company Limited

19. Qingdao Haijing Chemcial (Group) Company Limited
20. Qingdoa Haiwan Chemical Company Limited

21. Tianjin Dagu Chemical Company Limited

22. Tianjin LG Bohai Chemical Company

23. Xinjiang Shihezi Zhongfa Chemcial Company Limited
24. Xinjiang Shengxiong Chlor-Alkali Company Limited
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Vii.

25.
26.
217.
28.
29.
30.
31.
32.
33.
34.
35.
36.
37.
38.
39.
40.
41.

Xinjiang Zhongtai Chemical Company Limited
Yibin Tianyuan Group Limited

Yichang Yihua Pacific Cogen Company Limited
Zhong Tai International Development (HK) Limited
Oxy Vinyl LLP

Visolit

Farmosa Plastics Corporation

JM Eagle Corporation

Oxychem

Shintech Inc.

Westlake USA Inc.

Ocean Plastics Company Limited

JNC Corporation

Kaneka Corporation

Shin-Etsu Chemical Co., Ltd

SCG Chemicals Company Limited

Viynthai Public Co., Ltd.

The following producers / exporters filed response to the exporters’ questionnaire issued by the
Authority.

1.

© © N o gk~ D
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Inner Mongolia Chemical Industry Company Ltd.

Inner Mongolia Erdos Electric Power and Metallurgy Group Co., Ltd.

Formosa Industries (Ningbo) Co., Ltd.
Formosa Plastics Corporation

Simosa International Co. Ltd.

Itochu Plastics Pte., Ltd.

ITOCHU Corporation

ITOCHU (Thailand) Ltd.

China General Plastics Corporation

CGPC Polymer Corporation

Grand Dignity Industrial Co. Ltd.

Wanhua Chemical (Fujian) Co., Ltd.
Wanhua Petrochemical (Yantai) Co., Ltd.
Wanhua Chemical (Singapore) Pte. Ltd.
Grand Dignity For Wanhua

Chiping Xinfa Polyvinyl Chloride Co., Ltd
Chiping Xinfa Huaxing Chemical Co., Ltd
Shandong Xinfa Import & Export Co., Ltd
Jiali Bio Group (Qingdao) Limited

Yue Xiu Textiles Co., Ltd

Xinjiang Zhongtai Import & Export Co., Ltd
Zhong Tai International Development (HK) Limited
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24.
25.
26.
27.
28.
29.
30.
31.
32.
33.
34.
35.
36.
37.
38.
39.
40.
41,
42,
43,
44,
45,
46.
47.
48,
49.
50.
51.
52.
53.
54.
55.
56.
57.
58.
59.
60.
61.
62.
63.

Xinjiang Shengxiong Chlor-Alkali Co., Ltd
Guangxi Huayi Chlor-Alkali Chemical Co., Ltd.
Shanghai Chlor-Alkali Chemical Co., Ltd.

Joc International Technical Engineering Co., Ltd.
Tianjin Lg Bohai Chemical. Co. Ltd

LG Chem, Ltd.

Canko Marketing

TS Corporation

Ordos Junzheng Energy & Chemical Industry Co., Ltd
Inner Mongolia Junzheng Chemical Industry Co., Ltd.
Shaanxi Beiyuan Chemical Industry Group Co
Henan Pulite Import And Export Trade Co.,Limited
Chemdo Group Company Limited

United Raw Material Pte. Ltd.

Cosmoss Vu Limited

Tun Wa Industrial Co. Ltd.

SAR Overseas Limited

Kaneka Corporation

Shin-Etsu Chemical Co., Ltd

Taiyo Vinyl Corporation

Tokuyama Corporation

Tokuyama Sekisui Co. Ltd

Tosoh Nikkemi Corporation

Mitsui & Co., Ltd

Mitsubishi Corporation

IVICT (Singapore) Pte. Ltd

Kanematsu Corporation

Marubeni Corporation

Sojitz Asia Pte Limited

PT Asahimas Chemical

AGC Vinythai Public Limited Company

GCM Polymer Trading DMCC Company Limited
PTT Global Chemical Public Company Limited
Thai Polyethylene Co. Ltd

Thai Plastics and Chemicals Plc.

Qingdao Haiwan Chemical Co. Ltd.

CNSIG Jiltani Chlor — Alkali Chemical Co. Ltd.
China Salt Chemical International Trading Co. Ltd.
Yibin Haifeng Herui Co. Ltd.

Yibin Tianyuan Materials Industry Group Ltd.
Yibin Tianyuan Group Co. Ltd.
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64. Tianjin Bohua Chemical Developments
65. Cheongfuli (Hongkong) Company Limited
66. Hanwa Corporation

67. Stavian Chemical JSC

68. Sunshine International Pvt Ltd

69. Texpo International Limited

viii. Formosa Industries (Ningbo) Co., Ltd. has filed a response to supplementary questionnaire issued by
the Authority and has claimed that it should be treated as operating in market economy conditions. No
other producer from China has claimed market economy treatment.

iX. The Authority sent importers and users’ questionnaire to the following known importers/users of the
subject goods in India calling for necessary information in accordance with Rule 6(4) of the Rules:

1. Aasu Chemplast Private Limited

2. ABM International Limited

3. Aditya Industries

4. Amisha Vinyls Private Limited

5. Apollo Pipes Limited

6. Associated Capsules Limited

7. AVI Global Plast Private Limited

8.  Avon Plastics Group

9. Caprihans India Limited

10. Chaitanya Impex Private Limited

11. Cooldeck Aqua Solutions Private Limited
12. Cosmos Corporation

13. D.R. Polymers Private Limited

14. Deluxe Kaaran Import Private Limited
15. Dhabriya Agglomerates Private Limited
16. Diamond Pipes & Tubes Private Limited
17. Dutron Plastics Private Limited

18. Fine Flow Plastic Industries Limited
19. Golden Group

20. Havells India

21. INCOM Cables Private Limited

22. Jain Irrigation Systems

23. Jewel Polymers Private Limited

24. JP Group

25. Kalpana Industries

26. Kisan Group Tex

27. KLJ Group

28. Krishna Vinyls Group

29. Kiriti Industries (India) Ltd.

30. KS Plastics

31. Manish Packaging Private Limited
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32. Maxx Impex Private Limited
33. Megha Industries
34. MM Plastics
35. Nouvelle Credits Private Limited
36. Omega Plasto Limited
37. Oriplast Limited
38. Oswal Cable Products Limited
39. Oxyde Chemicals & Polymers India Private Limited
40. Par Petrochem Limited
41. Poly Extrusions Private Limited
42. Polycab Cables Private Limited
43. Prakash Industries
44. Premier Polyfilm Limited
45.  Prfint Crafts
46. Prince Pipes and Fittings Limited
47. R.S. Overseas Private Limited
48. Royal Cushion Vinyl Product Limited
49. Sam Polymers
50. Sandeep Organics Private Limited
51. Sankhla Industries
52. Shalimar Rexine India Limited
53. Shantilal Mahendra Kumar
54. Signet Overseas Limited
55. Sintex Industries Limited
56. Sudhakar Group
57. Supreme Industries
58. Surender Commercial
59. Tirupati Group
60. Varsha Corporation Private Limited
61. Veekay Polycoats Limited
X. The following importers/users have participated in the present investigation by filing a response to the

importers’ / users’ questionnaires issued by the Authority.

© 0o N o gk~ w DR

Alstone Green India Pvt Ltd

Asma Traexim Pvt. Ltd.

Atalantic Polymers Unit-I1 Pvt. Ltd.
Caprihans India Ltd

Prabitha Polymers

Purbanchal Composite Panel (1) Pvt. Ltd.
Shiv Industries

Sushila Parmar International Private Limited
Terra Polyplast PVT LTD
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10. Wanhua International (India) Pvt. Ltd.
11. Yamuna Interiors Pvt. Ltd.
Xi. The Plastics Export Promotion Council (PLEXCONCIL) has filed injury submission.

xii.  The Authority issued economic interest questionnaire to all interested parties and concerned ministry.
The following parties have filed a response to the economic interest questionnaire.

1. Domestic industry

2. AGC Vinythai Public Limited Company

3. Alstone Green India Pvt Ltd

4. Asma Traexim Pvt. Ltd

5. Atalantic Polymers Unit-I1 Pvt. Ltd.

6. Cheongfuli (Hongkong) Company Limited

7. China Salt Chemical International Trading Co. Ltd.
8. CNSIG lJiltani Chlor — Alkali Chemical Co. Ltd.
9. GCM Polymer Trading DMCC Company Limited
10. Hanwha Corporation

11. [IVICT (Singapore) Pte. Ltd

12. Kaneka Corporation

13. Kanematsu Corporation

14. Marubeni Corporation

15. Mitsubishi Corporation

16. Mitsui & Co., Ltd

17. Prabitha Polymers

18. PT Asahimas Chemical

19. PTT Global Chemical Public Company Limited
20. Purbanchal Composite Panel (1) Pvt. Ltd.

21. Qingdao Haiwan Chemical Co. Ltd.

22. SAR Overseas Limited

23. Shin-Etsu Chemical Co., Ltd

24. Shiv Industries

25. Sojitz Asia Pte Limited

26. Stavian Chemical JSC

27. Sunshine International Pvt Ltd

28. Sushila Parmar International Private Limited
29. Taiyo Vinyl Corporation

30. Terra Polyplast PVT LTD

31. Texpo International Limited

32. Thai Plastics and Chemicals Plc.

33. Thai Polyethylene Co. Ltd

34. Tianjin Bohua Chemical Developments

35. Tokuyama Corporation

36. Tokuyama Sekisui Co. Ltd



[¢TRT |—@ue 1] T T TSI © T 77

Ci1

Xiii.

Xiv.

XV.

XVi.

XVil.

XViil.

XiX.

XX.

XXi.

37. Tosoh Nikkemi Corporation

38. Yamuna Interiors Pvt. Ltd.

39. Yibin Haifeng Herui Co. Ltd.

40. Yibin Tianyuan Group Co. Ltd.

41. Yibin Tianyuan Materials Industry Group Ltd.

Information provided by the interested parties on confidential basis was examined with regard to
sufficiency of the confidentiality claims. On being satisfied, the Authority has accepted the
confidentiality claims wherever warranted and such information has been considered as confidential
and not disclosed to other interested parties. Wherever possible, parties providing information on
confidential basis were directed to provide sufficient non-confidential version of the information filed
on confidential basis.

The interested parties were asked vide notification dated 25™ June, 2024 and 30" July, 2024 to share
the non-confidential version of the responses, submissions and evidence presented by them with the
other interested parties.

The Authority conducted a meeting dated 30™ April, 2024 where all the interested parties were invited
to give their comments on the scope of the product under consideration and PCN methodology. Based
on the submissions made by the interested parties, the Authority finalized the scope of the product
under consideration and the PCN methodology vide notification dated 13" May, 2024.

Request was made to the DG Systems to provide the transaction-wise details of imports of the subject
goods for the past three years, and the period of investigation, which was received by the Authority.
The Authority has relied upon the DG Systems data for computation of the volume of imports and its
analysis after due examination of the transactions.

The Non-Injurious Price (NIP) has been determined based on the cost of production and cost to make
& sell the subject goods in India based on the information furnished by the domestic industry,
maintained as per Generally Accepted Accounting Principles (GAAP), has been worked out so as to
ascertain whether the present interim anti-dumping duty would be sufficient to remove injury to the
domestic industry.

The period of investigation for the purpose of the present anti-dumping investigation is from
1t October, 2022 to 30" September, 2023 (12 Months). The injury investigation period has been
considered as the period from 1%t April, 2020 - 31%* March, 2021, 1% April, 2021 — 31% March, 2022, 1%
April, 2022 — 31% March, 2023 and the period of investigation.

The information/data submitted by the applicants has been examined during desk study and relied upon
for the purpose of preliminary findings, which will be verified at the appropriate stage from the
original records of the applicants.

***'in this preliminary finding represents information furnished on confidential basis and so
considered by the Authority under the Rules.

The exchange rate adopted by the Authority for the subject investigation is 1USD =% 83.21

PRODUCT UNDER CONSIDERATION AND LIKE ARTICLE

Submissions by the other interested parties

The following submissions have been made by the other interested parties with regard to the product under
consideration and like article.

While the domestic industry has claimed that K-Value is the most important parameter, no PCN has
been proposed on the basis of K-Value. The cost and price of various grades of PVC ranges between
15-20%.

There is a need to devise PCN based on production process. However, other interested parties stated
that the PCN-Wise assessment is not warranted in the present investigation.

The product excluded from the scope of the product under consideration should be specifically
mentioned in the duty table.

Only the grades commercially produced and sold by the domestic industry during the period of
investigation should be included within the scope of the product under consideration.
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Grade HRTP4000, LS070, LS170 and LS300 produced by LG Chem should be excluded from the
scope of the product under consideration as it is ultra-high molecular weight PVC.

Grades SG840, SM760, SM76E and SMB84E produced by TPE should be excluded from the scope of
the product under consideration as they contain higher K-value compared to grades produced by the
domestic industry. The price of such grades is higher than the grades supplied by the domestic
industry. These grades are not produced by the domestic industry and are not commercially
substitutable with the grades produced by the domestic industry.

Grades S-400 : KV51, S1007 : KV58, S1008 : KV61, S1004 : KV73, KS-1700 : KV77, KS-2500 :
KV85 and KS-3000 : KV88 produced by Kaneka Corporation should be excluded from the scope of
the product under consideration as like article for such grades is not produced by the domestic
industry.

Grades TK-2500HE, GR-600S, GR-700S, TK-800, TK-500, TK-600, TK-1700E, TK-2000E, TK-
2500LS, TK-2500HS, TK-2500PE, GR-800T, GR-1300T, GR-1300S, and GR-2500S produced by
Shin-Etsu should be excluded from the scope of the product under consideration as the domestic
industry does not produce a like article to these grades.

Grades ZEST 700Z, ZEST 1000Z and ZEST 1300SI produced by Tokuyama should be excluded from
the scope of the product under consideration as the domestic industry does not produce a like article to
these grades.

Taiyo produces Ethylene and PVC Copolymer, EVA PVC Graft Copolymer and Modified High
Polymerization PVC Resin which are copolymer PVC and cross-linked PVC, such products should be
considered outside the scope of the product under consideration.

Grades TH-800, TH-1700, TH-2500, TH-2800, TH-3000 and TH-3800 produced by Taiyo should be
excluded from the scope of the product under consideration as the domestic industry does not produce
a like article to these grades.

Grade TL700 should be excluded from the scope of the product under consideration as it has a very
low-K value which is not produced by the domestic industry.

Grade WHB800 produced by Wanhua should be excluded from the scope of the product under
consideration as the same falls in the range of K-Value 60-64 which is not produced by the domestic
industry.

PVC resin off grade, PVC resin floor sweep, PVC resin pond resin (PVC off grade) should be
excluded from the scope of the product under consideration as these are mixed with prime grades in
order to produce flooring. Such product is imported in smaller quantities and is priced much lower than
the prime grade.

PVC Suspension Resins with K value 57 should be excluded from the scope of the product under
consideration since the same is not produced by the domestic industry.

The domestic industry is not supplying K value 55 and 60 and such product should be excluded from
the scope of the product under consideration.

The scope of the product under consideration may be revised as the domestic industry has the capacity
to manufacture PVVC Suspension Resins with K-Value from 57 to 72 only.

The reason for excluding mass polymerization from the scope of the product under consideration must
be clarified since both are used to produce CPVC and have similar specifications and applications.

The user industry is using specialty grade of PVC Suspension Resins which are similar to
characteristics of mass PVC for manufacturing C-PVC. Since the domestic industry is not supplying
the same or technically and commercially substitutable grade, it should be excluded from the scope of
the product under consideration.

The grades imported by Epigral are of higher porosity and higher apparent density. Such grades are not
supplied by the domestic industry.

The domestic industry also imports specialty grades for manufacturing C-PVC and does not use PVC
manufactured by it captively. This is evident from the transcript of investors call of DCW Limited.
Thus, such grades are not produced by the domestic industry.

Submissions made by the Domestic Industry

The submissions made by the domestic industry with regard to product under consideration and like article
are as follows:



[¢TRT |—@ue 1] T T TSI © T 79

Vi.

Vii.

viii.

Xi.

Xii.

Xiii.

Xiv.

XV.

XVi.

XVil.

XViii.

XiX.

XX.

XXI.

The product under consideration is Homopolymer of Vinyl Chloride Monomer (suspension grade) also
known as PVVC Suspension Resins.

PVC Resins produced through emulsion polymerization process, bulk mass polymerization process
and micro suspension polymerization process are excluded from the scope of the product under
consideration.

The scope of the product under consideration excludes cross-linked PVC, CPVC, VC-Vac, PVC Paste
Resins, Mass Polymerization PVC and PVC Blending Resin.

The subject goods are manufactured using vinyl chloride monomer which is polymerized through
suspension process. Vinyl chloride monomer can be obtained through either EDC (ethylene) route or
carbide route. In either case, the final product is the same.

The product under consideration has a dedicated HS code 39041020. However, 17% of the imports of
the product under consideration have been made under other HS Codes during the period of
investigation.

There is no need for PCN wise analysis in the present investigation. Contrary submissions have been
made by the other interested parties with regard to need for PCNs. Most of the interested parties have
submitted that PCNs are not required.

As opposed to the submissions of the other interested parties, PCN based on production process is not
required since the production process does not lead to change in price of the product and the difference
is less than 5%.

As opposed to the submissions made by Hanwha, the price of product does not vary significantly
between various K-values.

The domestic industry produces PVC Suspension Resins with K-Value between 57 and 75.5 and there
isa+ /-1 K-value tolerance. The Authority may exclude product with K value below 56 and above 76
from the scope of the product under consideration.

A product type can be excluded only if it is imported into India and a like article is not offered by the
domestic industry. No exclusion is warranted for the product types not imported into India.

As opposed to the submissions of the other interested parties, there is nothing called a specialty grade
of PVC Suspension resins. In case, an exclusion is given for “specialty grades”, the exporters may
classify everything as specialty grade and circumvent the duty.

In case there were some “specialty grades” of PVC, the cost of production of such grades should have
been different, but Epigral Limited has not filed any submission regarding different PCN for such
grades.

As analysed from import data, Epigral Limited has imported regular grade of the product under
consideration which has also been imported by other consumers in India.

Since DCW Limited commenced production of CPVC in the new plant, it is using its own PVC
suspension resins for making CPVC. Further, the company used SPVC produced by other producers to
test suitability of different SPVC for making CPVC. It is not regularly importing any foreign
producer’s material for manufacturing of CPVC. DCW plans to use its own PVC suspension resins for
production of CPVC.

DCW purchased SPVC from a number of traders during the period of investigation for testing the same
in its CPVC plant. At this time, the domestic industry was testing use of SPVC for manufacturing
CPVC.

DCW Limited has used PVC suspension resins manufactured by various suppliers for manufacturing
CPVC.

Reliance Industries Limited is also setting up a new plant for C-PVC and plans to use captively
produced PVVC Suspension Resins.

IS 17988 related to C-PVC does not mention any specialty grade for manufacturing C-PVC but only
mentions PVC Suspension Resins. Further, even the investor call for Epigral Limited does not mention
any specialty grade for C-PVC.

All domestic producers of the subject goods hold BIS licenses for manufacturing PVC Suspension
resins and adhere to the standards specified.

BIS standards do not mention porosity or heat stability as one of the essential characteristics of PVC
suspension resins.

While DCW Limited holds BIS license to manufacture CPVC, Epigral Limited does not even hold a
BIS license in this regard.
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xxii. Epigral Limited produces only 2 grades of CPVC, namely, MM67K and MM57K and has imported
mass PVC as well as suspension PVC from various manufacturers. This establishes the
interchangeability of different suspension resins for manufacturing CPVC.

xxiii. Since PVC suspension resins are manufactured in batches, no two batches have exact same
specifications which is evident from the range specified in BIS as well as TDS. Thus, Epigral has used
PVC of different specifications to manufacture CPVC.

xxiv. SPVC supplied by the Indian industry has porosity and apparent viscosity both lower and higher than
grades imported by Epigral.

xxv. Epigral cannot claim its viability based on dumped prices of PVC. Since it uses Mass PVC as well
which is higher priced, its viability will not be impacted due to fair prices of PVC suspension resins.

xxvi. Epigral has not shown that it has approached domestic producers of the product and tested their
product for manufacturing CPVC and hence, found that the grades manufactured by the domestic
industry are not appropriate for manufacturing CPVC.

xxvii. The product manufactured by the domestic industry is commercially and technically substitutable and
is being used by the consumers interchangeably. Thus, product produced by the domestic industry is
like article to the product imported from the subject countries.

Examination by the Authority

At the time of initiation of the present investigation, the Authority considered the product under consideration
as “Homopolymer of Vinyl Chloride Monomer (suspension grade)” also known as PVC Suspension Resin.
This type of resin has various polymer chains that are not linked to each other. The product under consideration
has also been referred to as “Poly Vinyl Chloride (PVC) Resin”, “Suspension Grade” or “PVC Suspension
Resin”.

The Authority conducted a meeting dated 30" April, 2024 regarding scope of the product under consideration
and PCN. Post receiving comments from all the interested parties, and after examining them, the scope of the
product under consideration was modified vide notification dated 13™ May 2024 to exclude certain product
types. The Authority has considered the product under consideration as following for the purpose of the
present investigation.

“Homopolymer of Vinyl Chloride Monomer (suspension grade) also known as PVC Suspension Resin
manufactured through suspension polymerisation process with K-value above 55 and upto 77.”

The Authority notes that the other interested parties have requested exclusion for specialty grade of PVC
Suspension Resins used for manufacturing C-PVC. The domestic industry has submitted that there is nothing
called “specialty grade” of PVC Suspension Resins. As per the analysis of import data, and information made
available by interested parties, Epigral has imported the grades of PVC Suspension Resins which have also
been imported by other importers (non-manufacturers of C-PVC) in India, as well as by DCW Ltd during the
post POI.

The Authority notes that the Bureau of Indian Standards has issued “IS 17988:2022” related to C-PVC. The
relevant extract of the said standard is as below.

“5.1 Basic Resin: CPVC resin is manufactured by chlorination of PVC Homopolymer confirming to IS
17658”

The Authority notes that the standard does not refer to any specialty grade of PVC Suspension Resins for
manufacturing C-PVC.

The Authority notes that as per the evidence on record, the domestic industry holds the BIS license for
manufacturing PVC suspension resins and it produces the subject goods as per the specifications listed in the
BIS standards. Further, the domestic industry has provided evidence of grade wise comparison of imported
product with the product manufactured by the domestic producers. It is noted that the domestic producers of
subject goods have produced like article to the product imported from the subject countries.

As per the evidence on record only DCW Limited holds license for manufacturing of CPVVC. DCW Limited
has provided evidence that it has used captively produced subject goods for manufacturing CPVC as well as
used grades supplied by multiple producers. Thus, it is provisionally noted that there is no requirement for a
specific grade of subject goods for manufacturing CPVC.

With regard to the submissions that the domestic industry does not manufacture and supply like article to
grades used for manufacturing C-PVC, the Authority notes the following as per the press release of DCW
Limited:
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“DCW Limited's competitive edge lies in its ability to use its own S-PVC (Suspension PVC) as a raw material
when market conditions are favourable. This capability guarantees a consistent quality and supply of inputs
for CPVC production, further strengthening the company’s position in the market.”

Hence, it is provisionally concluded that the domestic industry has the capacity to manufacture and supply
grades used for manufacturing of C-PVC.

Further, the Authority notes that prior to issuance of the present preliminary findings, Epigral Limited had
approached Hon’ble Gujarat High Court against the ongoing investigation for consideration of the exclusion
request. The Hon’ble Court held that the petition filed was pre-mature, and was accordingly dismissed.

The Authority notes that Epigral Limited has requested exclusion of few grades of PVC Suspension Resins
terming the same as “specialty grades”. Epigral has claim confidentiality with regard to its additional
submissions on exclusion of specialised grades imported for manufacture of C-PVC. Such confidentiality
claimed is excessive and thus, does not allow other interested parties including the domestic industry to rebut
the claims made by Epigral. The Authority is advising to Epigral to share a proper non-confidential version of
the submissions which allow reasonable understanding of the same. The Authority intends to examine the
issue of exclusions requested by Epigral post circulation of such submissions and receiving comments from
the domestic industry, thereafter.

15. The interested parties may provide further information and evidence with regard to the possible
need for exclusion of any grade. The authority would consider all the submissions made by Epigral, domestic
industry and interested parties for the purpose of final determination, after providing opportunity of
submissions by the interested parties and an opportunity of being heard orally.

The product under consideration in the present investigation excludes the following
i Ultra-Low K-Value PVC Suspension Resins (K-value upto 55)
ii.  Ultra-High K-Value PVC Suspension Resins (K-value above 77)
iii.  Cross-linked PVC
iv.  Chlorinated PVC (CPVC),
v.  Vinyl chloride — vinyl acetate copolymer (VC-VAC),
vi.  PVC paste resin/emulsion resins
vii. Mass Polymerisation PVC
viii. Polyvinyl Chloride Blending Resins.

Further, PVC resins manufactured through emulsion polymerisation, PVC resins manufactured through bulk
mass polymerization, and PVC resins manufactured through micro suspension polymerization process are
also excluded from the scope of the product under consideration.

PVC Suspension Resins is produced using suspension polymerization technology. In order to produce the
subject goods, Vinyl Chloride Monomer (“VCM”) is converted into Vinyl Polymer through polymerization
process. VCM is either produced using ethylene dichloride (“EDC”) or by using Calcium Carbide
(“Carbide”). PVC produced vide ethylene route as well as carbide route is included within the scope of the
product under consideration.

The Authority notes that a number of interested parties have filed comments on requirement of PCN in the
present investigation. Most of the interested parties have submitted that there is no requirement of PCN in the
present investigation. The Authority notes that there have been a number of investigations into imports of the
product under consideration from various countries in the past, and the Authority has not adopted any PCN in
any of the past investigations.

The interested parties, which have requested for adoption of a PCN methodology, have based the same on K-
Value and the production process. However, the foreign producers have not provided any information to
show that there is a substantial difference in the costs of the products produced having different K-values. As
per the data available on record, the cost and price of the product does not vary significantly between
different K-Values. Further, the price of the product under consideration does not vary based on the
production process as the final product manufactured using both the routes is the same and is used by the
users interchangeably. Accordingly, there is no requirement of PCN in the present investigation.

With regard to the contention that certain grades produced by certain foreign producers must be excluded
from the scope of the product under consideration, the Authority notes that the domestic industry has
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provided evidence that it produces PVC Suspension Resins with K-value 57 and 75.5. The Authority has
excluded ultra-low and ultra-high k-value which has not been manufactured by the domestic industry. The
grades specified by the other interested parties with ultra-low K value and ultra-high K value have been
automatically excluded with the said exclusions.

With regard to the grades which fall within the range of K-value included in the product under consideration,
the Authority notes that the like article for such grade has been supplied by the domestic industry and hence,
there is no need for exclusion of such product from the scope of the product under consideration.

With regard to exclusion of off-grade PVC, the Authority notes that off-grade product cannot be excluded
from the scope of the product under consideration. Off-grade product is not produced specifically by any
manufacturer but is a result of the normal production process of any article. Merely because a product has
been sold as off-grade product, the same does not imply that it does not constitute product under
consideration. It is also noted in this regard that the Authority has consistently held that the mere difference in
quality is immaterial to decide the scope of the product under consideration. Further, exclusion of off-grade
PVC is likely to lead to circumvention of anti-dumping duty. In any case, the interested parties have not
provided any evidence to demonstrate that these lower quality grades are not competing with the like article
manufactured by the domestic industry.

The subject goods are classified under Chapter 39 of Schedule | to the Customs Tariff Act, 1975 under the
Customs classification 3904 10 20. However, the product under consideration is also being imported under
HS Codes 3904 10 90, 3904 21 00, 3904 10 10, 3904 22 00, 3904 90 10, 3904 90 90, 3904 30 00 and 3904 21
10. The Customs classification is only indicative and is not binding on the scope of the product under
consideration.

The product produced by the domestic industry is like article to the goods imported from the subject
countries. The product produced by the domestic industry and imported from the subject countries are
comparable in terms of physical & chemical properties, functions & uses, product specifications, pricing,
distribution & marketing and tariff classification of the goods. Even though there are different manufacturing
process/technologies involved for production of the subject goods, the end product has comparable
specifications and is used interchangeably. The product produced by the domestic industry and imported into
India from the subject country is technically and commercially substitutable, and the consumers are using the
two interchangeably. In view of the same, the product manufactured by the domestic industry has been
considered as like article to the product imported into India, in accordance with Rule 2(d) of the Rules.

SCOPE OF DOMESTIC INDUSTRY & STANDING

Submission of other interested parties

No submissions have been made by the other interested parties with regard to the scope of the domestic
industry and standing.

Submissions made by the Domestic Industry

The submissions made by the domestic industry with regard to scope of the domestic industry and standing
are as follows:

i The application has been filed by Chemplast Cuddalore Vinyls Limited, DCM Shriram Limited and
DCW Limited.

ii. There are two other domestic producers in India, namely, Finolex Industries Limited and Reliance
Industries Limited. The other domestic producers have imported the product under consideration from
the subject countries during the period of investigation. Thus, such producers should be considered
ineligible for constituting the domestic industry in the present investigation.

iii.  Chemplast Cuddalore Vinyls Limited and DCW Limited produce the subject goods using the EDC
Route, while DCM Shriram Limited produces the subject goods using the carbide route.

iv.  The applicants have not imported the product under consideration from the subject countries and are
not related to any importer in India or any exporter from the subject countries.

V. In case, the other domestic producers are considered ineligible, the applicants account for 100%
production of like article in India.

vi. In case, the other domestic producers are not considered ineligible, the applicants still account for a
major proportion of domestic production in India and thus, satisfy the requirement as per Rule 2(b) and
Rule 5 of the Anti-Dumping Rules.
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Examination by the Authority
Rule 2(b) of the Rules defines domestic industry as follows:

“(b) "domestic industry" means the domestic producers as a whole engaged in the manufacture of the
like article and any activity connected therewith or those whose collective output of the said article
constitutes a major proportion of the total domestic production of that article except when such
producers are related to the exporters or importers of the alleged dumped article or are themselves
importers thereof in such case the term ‘domestic industry' may be construed as referring to the rest of
the producers.”

The application for initiation of the present investigation has been filed by Chemplast Cuddalore Private
Limited, DCM Shriram Limited and DCW Limited. The applicants have submitted that there are two other
producers of the subject goods in India, that is Finolex Industries Limited and Reliance Industries Limited. It
is noted that the applicants have not imported the product under consideration and are not related to any
importer in India or any exporter from the subject countries.

The applicants have submitted that the other domestic producers have imported the product under
consideration from the subject countries during the period of investigation. The Authority notes that the other
domestic producers have not made any submissions in this regard. Accordingly, the Authority has relied upon
the data received from DG Systems and the submissions made by the applicants. Since Finolex Industries
Limited and Reliance Industries Limited are involved in importing the product under consideration, the
Authority has, provisionally, considered them ineligible for the purpose of determining standing of domestic
industry.

Accordingly, the Authority, provisionally, holds that for the purpose of this investigation, the applicants
account for 100% of the domestic production in India and satisfy the standing requirement of Rule 2(b) read
with Rule 5(3) of the Rules.

The Authority further notes that, in case, the production of Finolex Industries Limited and Reliance Industries
Limited are considered for the purpose of determining standing, the applicants still account for major
proportion of domestic production in India and thus, satisfy the requirement of Rule 2(b) read with Rule 5(3)
of the Rules.

CONFIDENTIALITY
Submission of other interested parties
The following submissions have been made by the other interested parties with regard to confidentiality.

i. The applicants have claimed excessive confidentiality as they have failed to share aggregate data for sales
value, sales value and price for captive consumption, PBIT, interest and finance cost, depreciation and
amortization expenses and calculation of non-injurious price and normal value.

ii. The applicants have not provided sales quantity, price and value under two separate headings, that is,
domestic sales — SSI and domestic sales — other than SSI.

iii.  The domestic industry has not disclosed the name of the producer whose information has been used to
calculate the normal value for countries other than China PR.

iv. The domestic industry has claimed the details of plant shutdown confidential when the information for
DCW Limited is already in the public domain.

V. While the applicants have claimed that they have not imported the product under consideration during
the period of investigation, imports have been reported in Proforma IV-A which have been claimed

confidential.
vi. Quantum of anti-dumping duty considered for calculation of impact has not been disclosed.
vii.  The applicants have claimed the entire sentences confidential in the petition due to which the other

interested parties are unable to comprehend the information submitted.
viii.  The domestic industry has not provided details of funds raised in the application.
Submissions made by the Domestic Industry
The submissions made by the domestic industry with regard to confidentiality are as follows:

i. A number of foreign producers have claimed the names of traders and exporters which have exported
their product to India confidential.

ii. A number of producers / exporters have claimed excessive confidentiality as they have not disclosed
the distribution and marketing channel as well as details about related companies, nature of expenses
claimed as adjustment, production process and names of raw material.

iii. Product catalogue and brochure as well as list of products sold which is routinely shared with the
customers have been claimed confidential.
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iv. A number of parties have not provided justification for confidentiality in accordance with Trade Notice
01/2013.
V. A number of producers and exporters have claimed company affiliations, shareholding and names of
producers of the product exported by them as confidential.
Vi. Details and nature of post invoicing discount given has been claimed confidential.
vii.  The other interested parties have not adhered to the requirement of Trade Notice 10/2018.
viii. Formosa Industries (Ningbo) Co., Ltd. has not provided the organization chart and structure to enable

the domestic industry to comment upon the involvement of Government of China in the functioning of
the entity. List of shareholders, details of whether raw material and utilities have been purchased from
related or unrelated entity situated in China, selection procedure for recruitment of personnels and
governing laws have been claimed confidential.

Examination by the Authority
Rule 7 of the Anti-Dumping Rules provides as follows:
“7. Confidential Information:

(1) Notwithstanding anything contained in sub-rules (2), (3) and (7) of rule 6, sub-rule (2) of rule 12,
sub-rule (4) of rule 15 and sub-rule (4) of rule 17, the copies of applications received under sub-rule
(1) of rule 5, or any other information provided to the designated authority on a confidential basis by
any party in the course of investigation, shall, upon the designated authority being satisfied as to its
confidentiality, be treated as such by it and no such information shall be disclosed to any other party
without specific authorization of the party providing such information.

(2) The designated authority may require the interested parties providing information on confidential
basis to furnish non-confidential summary thereof and if, in the opinion of a party providing such
information, such information is not susceptible of summary, such party may submit to the designated
authority a statement of reasons why summarisation is not possible.

(3) Notwithstanding anything contained in sub-rule (2), if the designated authority is satisfied that the
request for confidentiality is not warranted or the supplier of the information is either unwilling to
make the information public or to authorize its disclosure in a generalized or summary form, it may
disregard such information.”

The information provided by all the interested parties on confidential basis was examined with regard to
sufficiency of the confidentiality claims. On being satisfied, the Authority has accepted the confidentiality
claims, wherever warranted and such information has been considered confidential and not disclosed to the
other interested parties. Wherever possible, the parties providing information on confidential basis were
directed to provide sufficient non-confidential version of the information filed on confidential basis.

A list of all registered interested parties was uploaded on the DGTR’s website along with the request therein
to all of them to email the non-confidential version of their submissions to all the other interested parties.

With regard to the submissions that the domestic industry has not shared certain parameters, the Authority
notes that certain parameters do not form part of the requirements notified vide Trade Notice No. 05/2021.
With regard to the pricing information not disclosed by the domestic industry, the Authority notes that the
domestic industry has submitted that such information is business proprietary in nature and disclosure of
same will adversely impact its interest in the market and provide an estimate of prices being charged and
margins being retained by the applicants to other domestic producers, exporters as well as the consumers of
the product. Disclosure of such average pricing would also allow the customers to benchmark the prices
being paid by them, versus the average price in the market. The Authority has hence, accepted the
confidentiality claim of the domestic industry in this regard.

MISCELLENEOUS SUBMISSIONS
Submission by the other interested parties
The following miscellaneous submissions have been made by the other interested parties.

i The import data filed by the applicants in the form and manner that it was taken on record must be
shared with the other interested parties.

ii. The applicants must submit and circulate updated petition for the period of investigation considered by
the Authority in the initiation notification.
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iii. Initiation of the present investigation is without any basis as the applicants have not presented
substantive evidence to prove condition of initiation of anti-dumping investigations.

iv. The applicants are taking undue advantage of anti-dumping duty as the product has been subject to
anti-dumping duty for a long period of time.

V. There is a need to select a longer period of investigation as the PVC prices were low during the base
year and increased significantly due to COVID-19. The prices have stabilized only in 2023.

Vi. The domestic producers in India have increased their prices after initiation of the present investigation.
Submissions made by the Domestic Industry
The following miscellaneous submissions have been made by the domestic industry.

i PLEXCONCIL does not have locus standi as an interested party in the present investigation since it is
an association of exporters and not importers or users and the submissions made by such association
should not be considered.

Examination by the Authority

The other interested parties have submitted that the domestic industry must share the import data. The
Authority notes that the domestic industry has relied upon its market intelligence at the time of filing the
application and the summary of the import data has been shared will all the interested parties. A non-
confidential summary of the same was shared with all interested parties. None of the interested parties have
provided any cogent evidence to refute the information contained in the non-confidential version of the
import data.

With regard to the contention that the domestic industry is required to file updated petition based on the
period of investigation decided by the Authority in the initiation notification, the Authority notes that the
domestic industry has submitted and circulated updated data based on the period of investigation considered
by the Authority. There is no requirement for the domestic industry to file an updated petition post initiation
of investigation. A petition is filed under Rule 5 of the Anti-Dumping Rules for the purpose of initiation of
anti-dumping investigation. However, once the investigation is initiated, Rule 6 becomes applicable, which
does not require the domestic industry to file a petition. In any case, the updated data has been circulated to
all the interested parties and hence, no prejudice has been caused to the interest of any party.

The Authority does not find merit in contention of the other interested parties that the present investigation is
initiated without any basis. The Authority notes that the domestic industry had submitted the prima facie
evidence of dumping, injury and causal link in their application. Only after examining the prima facie
evidence, the Authority proceeded to initiate the present investigation.

With regard to the contention that the applicants are taking undue advantage of trade remedial measures, the
Authority notes that the subject goods have been subject to anti-dumping duty in various investigations. The
anti-dumping duty has been recommended by the Authority on being satisfied with regard to evidence of
dumping, injury and causal link. In each of the findings, the Authority has examined the relevant parameters
and have come to a conclusion that the exporters have engaged in unfair trade practice of dumping.
Accordingly, the anti-dumping duty has been recommended.

With regard to selection of longer period of investigation, the Authority has selected the period of
investigation as per the Rules and trade notices. Since the Authority has examined the performance of the
domestic industry as well as imports in the period of investigation compared to base year as well as year on
year performance, no prejudice has been caused to the interest of any interested party for selecting a one year
long period of investigation.

The Authority notes that the increase in selling price of the subject goods by the domestic producers have to
be seen in light of the changes in the cost of sales of the subject goods. Mere change in selling price alone is
not sufficient to show that the dumping of subject goods in India has stopped causing injury to the domestic
industry.

MARKET ECONOMY TREATMENT (MET), NORMAL VALUE, EXPORT PRICE &

DETERMINATION OF DUMPING MARGIN

Submissions by the other interested parties

The following submissions have been made by the other interested parties with regard to the market economy
treatment, normal value, export price and dumping margin.

i The dumping margin determined by the domestic industry is inflated and the actual data of the
exporters must be used to determine the normal value, export price and dumping margin.
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While Formosa Taiwan has participated in the present investigation, its related party Formosa USA has
not exported to India during the period of investigation directly or indirectly and thus, has not filed a
response.

China PR cannot be treated as a non-market economy the practice of treating China PR as a non-
market economy was bound to expire on 11" December 2016.

Appellate Body report in Fastener case against EU has provided strong justification that China PR
should automatically obtain market-economy status.

Following the principles of “pacta sunt servanda”, India is obligated under the international law to
recognize China PR as a market economy. Article 15 of China’s accession protocol clearly establishes
that no country can treat China PR as a non-market economy post 11" December 2016. India does not
have a legal basis to do otherwise.

The sampling has been notified at a belated stage, that is, after 80 days of the initiation, contrary to
what has been provided for in the Manual.

Sufficient time has not been provided to the interested parties for filing comments on sampling
notification.

Reason for not undertaking sampling in case of USA must be given, as the difference in approach
taken for sampling for Japan and USA is arbitrary. Sampling of producers from Japan and not the US,
indicates discretion contrary to the obligation under Rule 17(3).

Sampling must not be undertaken as the subject goods constitute of many grades, all of which are not
produced by all of the producers.

X.  Sampling was not undertaken in previous investigations with multiple subject
countries.

In the Sunset Review Investigation of PVC from Taiwan, China PR, Indonesia, Japan, Korea RP,
Malaysia, Thailand and USA, sampling was undertaken only for producers from China PR.

Since the exporters have filed voluntary responses, the same must be considered for determination of
individual dumping margin in accordance with Rule 17 (3) of the AD Rules 1995 and Atrticle 6.10.2 of
Anti-dumping Agreement. The term “shall” used under Rule 17(3) creates a mandatory obligation to
determine an individual dumping margin for a voluntary respondent.

Tianjin and Wanhua Group must be sampled for individual margin as they have significant share in
Indian market, are regular suppliers of the subject goods, and their exports are comparable to exports
made by sampled exporters.

Tianjin and Formosa Industries (Ningbo) Co. Ltd. are 100% FDI companies, unlike the sampled
companies, and operate under market economy conditions. Formosa has also filed a Market Economy
Treatment questionnaire.

Wanhua Group must be sampled as it produces the subject goods with an ethylene-based process,
comparable with the domestic industry; which has higher prices and will be subject to a lower duty.

The sample companies notified for China PR are located in North China. Yibin Haifeng Herui Co,
(along with its related traders) are located in South China and operate on different costs and sales
prices. Yubin Herui, Yibin Tianyuan and Yibin Tianyuan Materials must be included in the sample.

Submissions by the Domestic Industry

The following submissions have been made by the domestic industry with regard to market economy
treatment, normal value, export price and dumping margin:

China PR should be treated as a non-market economy in accordance with Article 15(a)(i) of China’s
accession protocol, and the normal value should be determined in accordance with Para 7 of Annexure
| to the Rules.

The normal value for the China PR has been determined based on cost of production of [DCM Shriram
Limited] duly adjusted for selling, general and administrative expenses and reasonable profits.

The normal value for other subject countries has been determined based on cost of production of [
Chemplast Cuddalore Vinyls Limited] duly adjusted for selling, general and administrative expenses
and reasonable profits.

The applicants have made adjustments with regard to ocean freight, marine insurance, commission,
port expenses, bank charges and inland freight in order to determine ex-factory export price.
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The dumping margin is positive and significant.

28 producers/exporters from China and 5 producers/exporters from Japan have filed questionnaire
responses as per the interested party list, which is a high number to permit individual determination.

Given low volumes of exports by certain parties, it is obvious that their product profile and exports
pattern is not representative of exports into India, in terms of both product profile and time period.

In the past, Chinese producers who have had negligible export volumes in the period of investigation,
after getting individual lower duty, flood the Indian market, such as in the case of PET resin.

Global norm in sampling is to consider at most three companies:

a. In Ceramic Tiles from India, Europe originally considered three companies and refused to extend
sampling size to four companies even following aggressive representations from the company at
number 4.

b. In Wood Pulp from Canada, the MOFCOM refused to individually determine dumping margin for
the company at number 3, even though the companies in the first three places were exporting
almost equal volume.

c. In Ceramic Tiles and Sanitarywares, the GCC sampled three companies while keeping a reserve of
2 companies, as is the standard of practice in the GCC.

d. The USA considers more than two companies as ‘unduly burdensome’. In the matter of Quartz
Surface from India, out of 50 companies considered, investigation and determination of dumping
margin was carried out only for two companies, the results of which were extended to the others.

Filing of questionnaire response on voluntary basis cannot be grounds to determine individual
dumping margin.

Exports of niche grade or special products cannot be grounds for inclusion in the sampled group as
such supply would indicate that the response and the data of the company would not be representative
of the responding companies and imports from China PR.

Examination by the Authority

The Authority had sent questionnaires to the known producers/exporters from the subject countries, advising
them to provide the information in the form and manner prescribed by the Authority. Responses to
questionnaire response has been filed by the following producers/exporters.

i
ii.
iii.
iv.
V.
vi.
vii.

viii.

Xi.
Xii.
xiii.
Xiv.
XV.
XVi.

XVil.

xviii.

Inner Mongolia Chemical Industry Company Ltd.
Inner Mongolia Erdos Electric Power and Metallurgy Group Co., Ltd.
Formosa Industries (Ningbo) Co., Ltd.

Formosa Plastics Corporation

Simosa International Co. Ltd.

Itochu Plastics Pte., Ltd.

ITOCHU Corporation

ITOCHU (Thailand) Ltd.

China General Plastics Corporation

CGPC Polymer Corporation

Grand Dignity Industrial Co. Ltd.

Wanhua Chemical (Fujian) Co., Ltd.

Wanhua Petrochemical (Yantai) Co., Ltd.
Wanhua Chemical (Singapore) Pte. Ltd.

Grand Dignity

Chiping Xinfa Polyvinyl Chloride Co., Ltd
Chiping Xinfa Huaxing Chemical Co., Ltd
Shandong Xinfa Import & Export Co., Ltd
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XiX.
XX.
XXi.
XXil.
XXiil,
XXIV.
XXV,
XXVI.
XXVil.
XXViii.
XXiX.
XXX.
XXXI.
XXXii.
XXXiii.
XXXIV.
XXXV,
XXXVI.
XXXVil.
XXXViii.
XXXIX.
xl.
xli.
xlii.
xliii.
xliv.
xlv.
xlvi.
xlvii.
xlviii.
xlix.
l.

li.

lii.
liii.

liv.

Ivi.
Ivii.
Iviii.

lix.

Jiali Bio Group (Qingdao) Limited

Yue Xiu Textiles Co., Ltd

Xinjiang Zhongtai Import & Export Co., Ltd
Zhong Tai International Development (HK) Limited
Xinjiang Shengxiong Chlor-Alkali Co., Ltd
Guangxi Huayi Chlor-Alkali Chemical Co., Ltd.
Shanghai Chlor-Alkali Chemical Co., Ltd.

Joc International Technical Engineering Co., Ltd.
Tianjin Lg Bohai Chemical. Co. Ltd

LG Chem, Ltd.

Canko Marketing

TS Corporation

Ordos Junzheng Energy & Chemical Industry Co., Ltd
Inner Mongolia Junzheng Chemical Industry Co., Ltd.
Shaanxi Beiyuan Chemical Industry Group Co
Henan Pulite Import And Export Trade Co., Limited
Chemdo Group Company Limited

United Raw Material Pte. Ltd.

Cosmoss Vu Limited

Tun Wa Industrial Co. Ltd.

SAR Overseas Limited

Kaneka Corporation

Shin-Etsu Chemical Co., Ltd

Taiyo Vinyl Corporation

Tokuyama Corporation

Tokuyama Sekisui Co. Ltd

Tosoh Nikkemi Corporation

Mitsui & Co., Ltd

Mitsubishi Corporation

IVICT (Singapore) Pte. Ltd

Kanematsu Corporation

Marubeni Corporation

Sojitz Asia Pte Limited

PT Asahimas Chemical

AGC Vinythai Public Limited Company

GCM Polymer Trading DMCC Company Limited
PTT Global Chemical Public Company Limited
Thai Polyethylene Co. Ltd

Thai Plastics and Chemicals Plc.

Qingdao Haiwan Chemical Co. Ltd.

CNSIG liltani Chlor — Alkali Chemical Co. Ltd.
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Ix. China Salt Chemical International Trading Co. Ltd.
IXi. Yibin Haifeng Herui Co. Ltd.

Ixii. Yibin Tianyuan Materials Industry Group Ltd.
Ixiii.  Yibin Tianyuan Group Co. Ltd.

Ixiv.  Tianjin Bohua Chemical Developments

Ixv. Cheongfuli (Hongkong) Company Limited

Ixvi. Hanwa Corporation
Ixvii.  Stavian Chemical JSC
Ixviii.  Sunshine International Pvt Ltd

Ixix.  Texpo International Limited

As per the provisions of Rule 17, while the Authority shall determine individual dumping margin in respect
of all those producers/exporters who have filed questionnaire responses, in a situation where a large number
of producers/ exporters have filed questionnaire responses, the Authority may resort to sampling by limiting
the response to a limited number of producers. The Rules provides as follows in this regard.

17(3) The designated authority shall determine an individual margin of dumping for each known
exporter or producer concerned of the article under investigation:

Provided that in cases where the number of exporters, producers, importers or types of articles
involved are so large as to make such determination impracticable, it may limit its findings either to a
reasonable number of interested parties or articles by using statistically valid samples based on
information available at the time of selection, or to the largest percentage of the volume of the exports
from the country in question which can reasonably be investigated, and any selection, of exporters,
producers, or types of articles, made under this proviso shall preferably be made in consultation with
and with the consent of the exporters, producers or importers concerned :

Provided further that the designated authority shall, determine an individual margin of dumping for
any exporter or producer, though not selected initially, who submit necessary information in time,
except where the number of exporters or producers are so large that individual examination would be
unduly burdensome and prevent the timely completion of the investigation.

In view of the large number of responses, the Authority considered sampling of producers. The same was
proposed vide notification dated 28™ August 2024. After receiving comments from various parties, the
sampled producers were notified vide notification dated 23 September 2024. The sample considered was
based on the volume of exports to India, with the producers having the largest volume of exports, being
considered as a part of the sample. The Authority notes that even though only three producers are selected
within sample, the number of producers/exporters, for whom duty would be quantified, is much higher.

The interested parties have contended that the time allowed for furnishing comments on sampling was too
low. The Authority notes that 2 working days were allowed to all interested parties. However, no request for
further time was received from any party.

Some of the interested parties have questioned why no sampling has been proposed for USA. The Authority
notes that in case of USA, a response has been filed by only three producer groups (that is, producer and their
affiliates). Therefore, there was no cause for sampling for USA.

As regards the request for inclusion on the grounds that the company has supplied Specialty products or the
product profile forming part of the sample should be comprehensive, the Authority notes that there is no such
obligation under Rule 17(3). The Authority notes that the fact of supply of a specialty grade does not justify
inclusion of such company for individual determination. In a situation where adoption of a PCN methodology
was not considered necessary, there can be no cause for consideration of a producer as a part of the sample
based on the product type supplied. In any case, the Rules also allow the Authority to limit determination to
certain product types as well.

Certain interested parties have contended that the Authority has undertaken individual determination of
dumping margin for much larger number of producers or exporters in the past in other investigation.
However, the fact that a large number of producers were investigated in the past does not imply that the
Authority is barred from resorting to sampling in the present case.

The Authority also does not find merit in the contention of the interested parties that there is a mandatory
obligation to consider voluntary responses filed an accord an individual dumping margin to all exporters.
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Rule 17(3) and its proviso make it amply clear that the Authority may limit examination to certain exporters,
where necessary in the interest of timely completion of the investigation.

Tianjin LG Bohai has claimed that it is a 100% FDI company, and thus, cannot be equated with producers
operating under non-market economy conditions. However, the Authority notes that Tianjin has not claimed
market economy treatment in the present case.

As regards claim of Formosa that it is also a 100% FDI and has claimed market economy treatment, the
Authority notes that its exports comprise less than ***% of the total exports by cooperative producers to
India during the period of investigation. Therefore, the consideration of Formosa for individual examination
would not be appropriate.

Lastly, with regard to the geographical location, the Authority notes that there is no requirement that the
Authority consider geographical location of the exporters, in the determination of appropriate sample of
producers to be considered. On the contrary, the global practice indicates that the volume of exports is the
criteria relied upon by investigating authorities across jurisdictions, to determine the sample for which margin
is determined.

In view of the foregoing, the Authority selected three producers from China PR and Japan along with their
associated exporters for determining individual dumping margin, on the basis of the largest percentage of the
volume of exports to India during the investigation period. The following producers were sampled by the
Authority from China.

i. Qingdao Haiwan Chemical Co., Ltd.

ii. Tianjin Bohua Chemical Development Co., Ltd., China PR
iii. Chiping Xinfa Polyvinyl Chloride Co. Ltd., China PR

The following producers were sampled by the Authority from Japan.
i. Shin-Etsu Chemical Co., Ltd, Japan

ii. Kaneka Corporation, Japan

iii.  Taiyo Vinyl Corporation, Japan

G.3.1 Determination of normal value and export price for China
Normal Value for China PR

61.

Article 15 of the China’s Accession Protocol to the WTO provides as follows:

“Article VI of the GATT 1994, the Agreement on Implementation of Article VI of the General
Agreement on Tariffs and Trade 1994 ("Anti-Dumping Agreement™) and the SCM Agreement shall
apply in proceedings involving imports of Chinese origin into a WTO Member consistent with the
following:

In determining price comparability under Article VI of the GATT 1994 and the Anti-Dumping
Agreement, the importing WTO Member shall use either Chinese prices or costs for the industry under
investigation or a methodology that is not based on a strict comparison with domestic prices or costs
in China based on the following rules:

(i) If the producers under investigation can clearly show that market economy conditions prevail in the
industry producing the like product with regard to the manufacture, production and sale of that
product, the importing WTO Member shall use Chinese prices or costs for the industry under
investigation in determining price comparability;

(i) The importing WTO Member may use a methodology that is not based on a strict comparison with
domestic prices or costs in China if the producers under investigation cannot clearly show that market
economy conditions prevail in the industry producing the like product with regard to manufacture,
production and sale of that product.

In proceedings under Parts I1, 111 and V of the SCM Agreement, when addressing subsidies described
in Articles 14(a), 14(b), 14(c) and 14(d), relevant provisions of the SCM Agreement shall apply;
however, if there are special difficulties in that application, the importing WTO Member may then use
methodologies for identifying and measuring the subsidy benefit which take into account the possibility
that prevailing terms and conditions in China may not always be available as appropriate
benchmarks. In applying such methodologies, where practicable, the importing WTO Member should
adjust such prevailing terms and conditions before considering the use of terms and conditions
prevailing outside China.
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The importing WTO Member shall notify methodologies used in accordance with subparagraph (a) to
the Committee on Anti-Dumping Practices and shall notify methodologies used in accordance with
subparagraph (b) to the Committee on Subsidies and Countervailing Measures.

Once China has established, under the national law of the importing WTO Member, that it is a market
economy, the provisions of subparagraph (a) shall be terminated provided that the importing
Member's national law contains market economy criteria as of the date of accession. In any event, the
provisions of subparagraph (a)(ii) shall expire 15 years after the date of accession. In addition, should
China establish, pursuant to the national law of the importing WTO Member, that market economy
conditions prevail in a particular industry or sector, the non-market economy provisions of
subparagraph (a) shall no longer apply to that industry or sector.”

62.  The applicants have cited and relied upon Article 15(a)(i) of China's Accession Protocol. The applicants have
claimed that producers in China PR must be asked to demonstrate that market economy conditions prevail in
their industry producing the like product with regard to the manufacturing, the production and the sale of the
product under consideration. It has been stated by the applicants that in case the responding Chinese
producers are not able to demonstrate that their costs and price information are market-driven, the normal
value should be calculated in terms of provisions of Para 7 and 8 of Annexure- | to the Rules.

63.  None of the sampled producers have claimed market economy treatment in the present case. Accordingly, the
normal value has been determined in accordance with paragraph 7 of Annexure | of the Rules which state as
follows.

“In case of imports from non-market economy countries, normal value shall be determined on the
basis of the price or constructed value in the market economy third country, or the price from such a
third country to other countries, including India or where it is not possible, or on any other reasonable
basis, including the price actually paid or payable in India for the like product, duly adjusted if
necessary, to include a reasonable profit margin. An appropriate market economy third country shall
be selected by the designated authority in a reasonable manner, keeping in view the level of
development of the country concerned and the product in question, and due account shall be taken of
any reliable information made available at the time of selection. Accounts shall be taken within time
limits, where appropriate, of the investigation made in any similar matter in respect of any other
market economy third country. The parties to the investigation shall be informed without any
unreasonable delay the aforesaid selection of the market economy third country and shall be given a
reasonable period of time to offer their comments.”

64. While the applicants have claimed that the normal value should be determined on the basis of price payable
in India. The other interested parties have not adduced any other basis, amongst that listed under paragraph
7 of Annexure | of the Rules, which may form basis of determination of normal value.

65. Para 7 lays down a hierarchy for the determination of normal value and provides that normal value shall be
determined on the basis of the price or constructed value in a market economy third country or the price
from such a third country to other countries, including India or where it is not possible, on any other
reasonable basis, including the price actually paid or payable in India for the like product, duly adjusted, if
necessary, to include a reasonable profit margin. Thus, the Authority notes that the normal value is required
to be determined having regard to the various sequential alternatives provided under para 7. There is no
evidence of price or constructed value prevailing in a market economy third country brought forward by any
interested party. Apart from the subject countries in the present investigation, imports into India from other
countries are low in volume. Thus, imports into India from the market economy third country could not be
considered for determination of normal value.

66. Therefore, the Authority has determined the normal value for the subject imports in China PR as “price
actually payable in India” as stipulated in para 7 of Annexure — | to the AD Rules, 1995. It has been
computed based on the cost of production of the domestic industry, with reasonable addition for selling,
general and administrative expenses, and profits. The normal value so determined is given below in the
dumping margin table.

Determination of Export Price

67.  As stated above, the Authority considered the following producers and their associated exporters for the
determination of individual margins.

Name of the associated affiliated / unaffiliated

S. No. Name of the producers
producers / exporters

1. Qingdao Haiwan Chemical Co., Ltd. Chemdo Group Company Limited
Cheongfuli (Hong Kong) Company Limited
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Cosmoss Vu Limited

Hanwha Corporation

Itochu Plastics Pte Ltd

Marubeni Corporation

SAR Overseas Ltd

Texpo International Limited

Tricon Energy Ltd USA

United Raw Material Pte Ltd

Yue Xiu Textiles Company Limited

Zhejiang Hengdian (HK) Import and Export Co.
Ltd.

Sunshine International Private Limited

Tianjin Bohua Chemical Development Co., Ltd. Cheongfuli (Hong Kong) Company Limited
Cosmoss Vu Ltd

Hanwha Corporation

Marubeni Corporation

SAR Overseas Ltd

Stavian Chemical Joint Stock Company
Sun Shine International Pvt Limited.

Texpo International Limited

Tricon Energy Ltd

Yue Xiu Textiles Co., Ltd

Chiping Xinfa Polyvinyl Chloride Co. Ltd. Cheongfuli (Hong Kong) Company Limited
Cosmoss Vu Limited

Hanwha Corporation

Itochu Plastics Pte.,Ltd

Jiali Bio Group (Qingdao) Limited

SAR Overseas Ltd

Shandong Xinfa Import&Export Co.,Ltd
Stavian Chemical Joint Stock Company
Texpo Internationai Limited

Tun Wa Industrial Co,. Ltd

United Raw Material Pte Ltd

Yue Xiu Textiles Co.,Ltd

Export price for Qingdao Haiwan Chemical Co., Ltd.

68.

Qingdao Haiwan Chemical Co., Ltd. (Qingdao Haiwan) is the producer of the product under consideration
and has exported *** MT of the subject goods to India directly and *** MT through unrelated exporters. Of
the total exporters involved, only the following exporters have furnished a response with respect to the export
of goods produced by Qingdao Haiwan.

i. Chemdo Group Company Limited
ii. Cheongfuli (Hong Kong) Company Limited

iii. Cosmoss Vu Limited
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69.

70.

71.

72.

73.

iv. Hanwha Corporation

\2 Itochu Plastics Pte Ltd

vi. Marubeni Corporation

vii.  SAR Overseas Ltd

viii. ~ Sun Shine International Pvt Limited

iX. Texpo International Limited

X. Tricon Energy Ltd USA

Xi. United Raw Material Pte Ltd

xii.  Yue Xiu Textiles Company Limited

xiii.  Zhejiang Hengdian (HK) Import and Export Co. Ltd.

It is noted that Zhejiang Hengdian (HK) Import and Export Co. Ltd. has not furnished a full response to the
questionnaire, and has only submitted Appendix 3A. Further, some of traders who have exported subject
goods to India sourced from Qingdao Haiwan have not cooperated before the Authority. The Authority has
determined the export price and landed price for such exports based on the information furnished. The
Authority has examined the profitability statements of unrelated traders, and in cases, an unrelated exporter
has resold the goods at a loss, the loss of such exporter has been adjusted.

Accordingly, the export price has been determined based on the price of sale charged by Qingdao Haiwan for
sales to India directly, or through unrelated exporters. Adjustments have been made for ocean freight,
insurance, inland transportation, and bank charges, to arrive at the ex-factory price, in addition to loss of
unrelated exporter, as applicable. The landed price has been determined based on the price charged by the
ultimate exporter to the customer in India. However, for the volume exported through non-cooperative
exporters/traders, the Authority has determined the export price and landed price based on facts available.
The export price provisionally determined is mentioned in the table below.

Export price for Tianjin Bohua Chemical Development Co., Ltd.

Tianjin Bohua Chemical Development Co., Ltd. (Tianjiin Bohua) is the producer of the product under
consideration and has exported *** MT of the subject goods to India directly and *** MT through unrelated
exporters. Of the total exporters involved, only the following exporters have furnished a response with
respect to the export of goods produced by Tianjin Bohua.

i Cheongfuli (Hong Kong) Company Limited
ii. Cosmoss Vu Ltd

iii. Hanwha Corporation

iv. Marubeni Corporation

V. SAR Overseas Ltd

Vi. Stavian Chemical Joint Stock Company
vii.  Sun Shine International Pvt Limited.
viii.  Texpo International Limited

iX. Tricon Energy Ltd
x.Yue Xiu Textiles Co., Ltd

It is noted that some of traders who have exported subject goods to India sourced from Tianjin Bohua have
not cooperated before the Authority. The Authority has determined the export price and landed price for such
exports based on the information furnished. The Authority has examined the profitability statements of
unrelated traders, and in cases, an unrelated exporter has resold the goods at a loss, the loss of such exporter
has been adjusted.

Accordingly, the export price has been determined based on the price of sale charged by Tianjin Bohua for
sales to India directly, or through unrelated exporters. Adjustments have been made for ocean freight,
insurance, and port and other related expenses to arrive at the ex-factory price, in addition to loss of unrelated
exporter, as applicable. The landed price has been determined based on the price charged by the ultimate
exporter to the customer in India. However, for the volume exported through non-cooperative exporters, the
Authority has determined the export price and landed price based on facts available. The export price
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74.

75.

76.

77.

78.

provisionally determined is mentioned in the table below. However, the submissions made by the
producer/exporter would further be examined during the course of investigation for the purpose of final
findings.

Export price for Chiping Xinfa Polyvinyl Chloride Co., Ltd.

Chiping Xinfa Polyvinyl Chloride Co. Ltd. (Chiping Xinfa) is the producer of the product under
consideration and has exported *** MT of the subject goods to India directly and remaining through one
related exporter, namely Shandong Xinfa Import & Export Co., Ltd., and 49 unrelated exporters. However, of
this, only the following exporters have furnished a response with respect to export of goods produced by
Chiping Xinfa.

i. Cheongfuli (Hong Kong) Company Limited

ii. Cosmoss Vu Limited

iii. Hanwha Corporation

iv. Itochu Plastics Pte.,Ltd

V. Jiali Bio Group (Qingdao) Limited

vi.  SAR Overseas Ltd

vii.  Shandong Xinfa Import & Export Co., Ltd. (related)
viii.  Stavian Chemical Joint Stock Company

iX. Texpo Internationai Limited

X. Tun Wa Industrial Co., Ltd

Xi. United Raw Material Pte Ltd

xii.  Yue Xiu Textiles Co., Ltd

xiii.  Zhejiang Hengdian (HK) Imp.& Exp. Co., Ltd.

It is noted that some of traders who have exported subject goods to India sourced from Chiping Xinfa have
not cooperated before the Authority. The Authority has determined the export price and landed price for such
exports based on the information furnished. The Authority has examined the profitability statements of
unrelated traders, and in cases, an unrelated exporter has resold the goods at a loss, the loss of such exporter
has been adjusted.

Accordingly, the export price has been determined based on the price of sale charged by Chiping Xinfa for
sales to India directly, or through unrelated exporters. Adjustments have been made for inland transportation,
port and other related expenses, and credit cost to arrive at the ex-factory price, in addition to loss of
unrelated exporter, as applicable. The landed price has been determined based on the price charged by the
ultimate exporter to the customer in India. However, for the volume exported through non-cooperative
exporters, the Authority has determined the export price and landed price based on facts available. Where the
volume reported by the producer did not reconcile with the volume reported by the exporter, the landed price
and export price for such volume have also been determined based on facts available. The export price
provisionally determined is mentioned in the table below. However, the submissions made by the
producer/exporter would further be examined during the course of investigation for the purpose of final
findings.

Export price for Chiping Xinfa Huaxing Chemical Co., Ltd

During the POI, Chiping Xinfa Huaxing Chemical Co., Ltd., has sold *** MT subject goods to India. Out of
which producer/exporter has sold *** MT directly to India and remaining was exported indirectly through an
unrelated exporter/trader namely, Yue Xiu Textiles Co., Ltd. The producer/exporter has claimed adjustments
on accounts of inland transportation, port and other related expenses, bank charges and credit cost to arrive at
export price at ex-factory level so determined is as shown in the Dumping Margin Table below. However, the
submissions made by the producer/exporter would further be examined during the course of investigation for
the purpose of final findings.

For all other producers / exporters from China PR

The dumping margin for all other cooperative non-sampled producers has been determined based on the
weighted average margin for the cooperative sampled producers. The export price for all other producers and
exporters, that have not participated in the present investigation, has been determined as per facts available.
The same has been mentioned in the dumping margin table.
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G.3.2 Determination of normal value and export price in Indonesia

79.

80.

81.

82.

83.

84.

Normal value for Indonesia

Normal value for PT Asahimas Chemical

PT Asahimas Chemicals (Asahimas) has sold *** MT of the subject goods in the domestic market during the
period of investigation, whereas it has exported *** MT of the subject goods to India. The Authority notes
that the domestic sales are in sufficient volumes when compared with exports to India. To determine the
normal value, the Authority has conducted the ordinary course of trade test to determine profit making
domestic sales transactions with reference to the cost of production of the subject goods. Since more than
80% sales were made at profits, the normal value has been determined based on average selling price.
Asahimas has claimed price adjustments on account of commission, freight cost, insurance, warehousing
cost, license fee, bank charges and credit cost. The adjustments claimed have been provisionally allowed for
the purpose of the present preliminary findings. Thus, the normal value at ex-factory level for Asahimas has
been provisionally calculated as mentioned in the dumping margin table below. However, the submissions
made by the producer/exporter would further be examined during the course of investigation for the purpose
of final findings.

Normal value for PT TPC Indo Plastic and Chemicals

PT TPC Indo Plastic and Chemicals (TPC) has sold *** MT of the subject goods in the domestic market
during the period of investigation, whereas it has exported *** MT of the subject goods to India. The
Authority notes that the domestic sales are in sufficient volumes when compared with exports to India. To
determine the normal value, the Authority has conducted the ordinary course of trade test to determine profit
making domestic sales transactions with reference to the cost of production of the subject goods. Since less
than 80% sales were made at profits, the normal value has been determined based on price of profitable sales.
TPC has claimed price adjustments on account of freight cost, insurance, bank charges and credit cost. The
adjustments claimed have been provisionally allowed for the purpose of the present preliminary findings.
Thus, the normal value at ex-factory level for TPC has been provisionally calculated as mentioned in the
dumping margin table below. However, the submissions made by the producer/exporter would further be
examined during the course of investigation for the purpose of final findings.

Normal value for all other producers / exporters in Indonesia

The normal value for all other non-cooperating producers and exporters of Indonesia has been determined
based on facts available and the same is mentioned in the dumping margin table below.

Export price for Indonesia

Export price for PT Asahimas Chemical

Asahimas has exported *** MT of the subject goods to India, through the following three unrelated exporters.
Asahimas - IVICT(Singapore) Pte. Ltd. = Unrelated customers in India

Asahimas - Itochu (Thailand) Ltd. = Unrelated customers in India

Asahimas = Marubeni Corporation = Unrelated customers in India

The Authority also examined and confirmed that the unrelated exporters have resold the product under
consideration at profits.

Accordingly, the export price has been determined based on the price of sale charged by PT Asahimas
Chemical for sales to unrelated exporters. Adjustments have been made for commission, ocean freight, inland
freight, insurance, license fee, bank charges and credit cost to arrive at the ex-factory price. The landed price
has been determined based on the price charged by the ultimate exporter to the customer in India. The export
price provisionally determined is mentioned in the table below. However, the submissions made by the
producer/exporter would further be examined during the course of investigation for the purpose of final
findings.

Export price for PT TPC Indo Plastic and Chemicals

TPC has exported *** MT of the subject goods to India directly. The price charged by TPC for sales has been
considered for determination of export price. Adjustments have been made for ocean freight, inland freight,
insurance, handling charges, packing cost, commission, bank charges, credit cost and other expenses to arrive
at the ex-factory price. The export price provisionally determined is mentioned in the table below. However,
the submissions made by the producer/exporter would further be examined during the course of investigation
for the purpose of final findings.
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85.

G.3.3

86.

Export price for all other producers / exporters in Indonesia

The export price for all other non-cooperating producers and exporters of Indonesia has been determined
based on facts available and the same is mentioned in the dumping margin table below.

Determination of normal value and export price in Japan
Normal value for Japan

As stated above, the Authority has sampled following producers for the determination of individual margins.

SI.

No.

Name of the associated affiliated / unaffiliated

Name of the producers
producers / exporters

Shin-Etsu Chemical Co., Ltd. Itochu Corporation

Mitsubishi Corporation

Kaneka Corporation Itochu Corporation
Kanematsu Corporation
Marubeni Corporation
Mitsui & Co., Ltd.

Mitsubishi Corporation

Taiyo Vinyl Corporation Itochu Corporation
Kanematsu Corporation
Marubeni Corporation
Mitsubishi Corporation
Mitsui & Co., Ltd.
Sojitz Corporation

Tokuyama Sekisui Co., Ltd.

87.

88.

89.

90.

Normal value for Kaneka Corporation

Kaneka Corporation (Kaneka) has sold *** MT of the subject goods in the domestic market during the period
of investigation, whereas it has exported *** MT of the subject goods to India. Kaneka has sold the subject
goods to affiliates in the domestic market, as well as under swap agreement with Tokuyama Sekisui Co., Ltd.
to Sekisui Chemical. The Authority examined whether such transactions were made on arm’s length basis,
and excluded transactions which were not found to be at arm’s length prices, as being outside the ordinary
course of trade. Having excluded such transactions, the Authority notes that the domestic sales in ordinary
course of trade are in sufficient volumes when compared with exports to India.

To determine the normal value, the Authority has conducted the ordinary course of trade test to determine
profit making domestic sales transactions with reference to the cost of production of the subject goods. Since
more than 80% sales were made at profits, the normal value has been determined based on average selling
price. Kaneka has claimed price adjustments on account of rebates, freight cost, storage cost, commission and
credit cost. The adjustments claimed have been provisionally allowed for the purpose of the present
preliminary findings. Thus, the normal value at ex-factory level for Kaneka has been provisionally calculated
as mentioned in the dumping margin table below. However, the submissions made by the producer/exporter
would further be examined during the course of investigation for the purpose of final findings.

Normal value for Shin-Etsu Chemical Co. Ltd.

Shin-Etsu Chemical Co., Ltd. (SECL) has sold *** MT of the subject goods in the domestic market during
the period of investigation, whereas it has exported *** MT of the subject goods to India. However, SECL
has sold the subject goods to affiliates in the domestic market, as well as under swap agreement with
Tokuyama Sekisui Co., Ltd. to Sekisui Chemical. The Authority examined whether such transactions were
made on arm’s length basis, and excluded transactions which were not found to be at arm’s length prices, as
being outside the ordinary course of trade. Having excluded such transactions, the Authority notes that the
domestic sales in ordinary course of trade are in sufficient volumes when compared with exports to India.

To determine the normal value, the Authority has conducted the ordinary course of trade test to determine
profit making domestic sales transactions with reference to the cost of production of the subject goods. Since
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92.

93.

94.

95.

96.

more than 80% sales were made at profits, the normal value has been determined based on average selling
price. SECL has claimed price adjustments on account of rebates, credit notes, freight cost, insurance,
handling charges, storage cost, packing cost and credit cost. The adjustments claimed have been provisionally
allowed for the purpose of the present preliminary findings. Thus, the normal value at ex-factory level for
SECL has been provisionally calculated as mentioned in the dumping margin table below. However, the
submissions made by the producer/exporter would further be examined during the course of investigation for
the purpose of final findings.

Normal value for Taiyo Vinyl Corporation

Taiyo Vinyl Corporation (Taiyo Vinyl) has sold *** MT of the subject goods in the domestic market during
the period of investigation, whereas it has exported *** MT of the subject goods to India. Taiyo Vinyl is
affiliated to another producer of the subject goods in Japan, namely Tokuyama Sekisui Co., Ltd. (Tokuyama).
Tokuyama has sold *** MT of the subject goods in the domestic market during the period of investigation,
while exporting *** MT of the subject goods to India. However, all exports to India were made through its
affiliate, Sekisui Chemical Co. Ltd., which has not participated in investigation. In the absence of cooperation
by all affiliates forming part of the channel of distribution, the Authority provisionally finds that no
individual duty rate can be determined for Taiyo Vinyl.

Normal value for all other producers / exporters in Japan

The dumping margin for all other cooperative non-sampled producers has been determined based on the
weighted average margin for the cooperative sampled producers. The normal value for all other producers
and exporters, that have not participated in the present investigation, has been determined as per facts
available. The same has been mentioned in the dumping margin table.

Export price for Japan

Export price for Kaneka Corporation

Kaneka has exported *** MT of the subject goods to India directly and *** MT, through the following five
unrelated exporters.

Kaneka - Itochu Corporation = Unrelated customers in India
Kaneka - Kanematsu Corporation = Unrelated customers in India
Kaneka > Marubeni Corporation - Unrelated customers in India
Kaneka - Mitsubishi Corporation > Unrelated customers in India
Kaneka - Mitsui & Co. Ltd. = Unrelated customers in India

The Authority also examined and confirmed that the unrelated exporters have resold the product under
consideration at profits. Where an unrelated exporter has resold the goods at a loss, the loss of such exporter
has been adjusted.

Accordingly, the export price has been determined based on the price of sale charged by Kaneka for sales to
unrelated customers in India and through unrelated exporters. Adjustments have been made for ocean freight,
inland freight, insurance, storage cost, packing cost, bank charges and credit cost to arrive at the ex-factory
price, in addition to loss of unrelated exporter, as applicable. The landed price has been determined based on
the price charged by the ultimate exporter to the customer in India. The export price provisionally determined
is mentioned in the table below. However, the submissions made by the producer/exporter would further be
examined during the course of investigation for the purpose of final findings.

Export price for Shin-Etsu Chemical Co., Ltd.

SECL has exported *** MT of the subject goods through the following two unrelated exporters.
SECL - Itochu Corporation = Unrelated customers in India

SECL -> Mitsubishi Corporation = Unrelated customers in India

The Authority also examined and confirmed that the unrelated exporters have resold the product under
consideration at profits. Where an unrelated exporter has resold the goods at a loss, the loss of such exporter
has been adjusted.

Accordingly, the export price has been determined based on the price of sale charged by SECL for sales to
unrelated customers in India and through unrelated exporters. Adjustments have been made for ocean freight,
inland freight, insurance, storage cost, packing cost, bank charges and credit cost to arrive at the ex-factory
price, in addition to loss of unrelated exporter, as applicable. The landed price has been determined based on
the price charged by the ultimate exporter to the customer in India. The export price provisionally determined
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is mentioned in the table below. However, the submissions made by the producer/exporter would further be
examined during the course of investigation for the purpose of final findings.

Export price for all other producers / exporters in Japan

97.  The dumping margin for all other cooperative non-sampled producers has been determined based on the
weighted average margin for the cooperative sampled producers. The export price for all other producers and
exporters, that have not participated in the present investigation, has been determined as per facts available.
The same has been mentioned in the dumping margin table.

G.3.4 Determination of normal value and export price in Korea RP
Normal value for Korea RP
Normal value for LG Chem Ltd.

98. LG Chem Ltd. (LG) has sold *** MT of the subject goods in the domestic market during the period of
investigation, whereas it has exported *** MT of the subject goods to India. To determine the normal value,
the Authority has conducted the ordinary course of trade test to determine profit making domestic sales
transactions with reference to the cost of production of the subject goods. Since less than 20% sales were
made at profits, the normal value has been determined based on cost of production with a reasonable addition
towards selling, general and administrative expenses and profits. The normal value at ex-factory level for LG
has been provisionally calculated as mentioned in the dumping margin table below. However, the
submissions made by the producer/exporter would further be examined during the course of investigation for
the purpose of final findings.

Normal Value for Hanwha Solutions Corporation, Korea RP

99. Hanwha Solutions Corporation (HSC) has sold *** MT of the subject goods in the domestic market during
the period of investigation, whereas it has exported *** MT of the subject goods to India. To determine the
normal value, the Authority has conducted the ordinary course of trade test to determine profit making
domestic sales transactions with reference to the cost of production of the subject goods. Since less than 80%
sales were made at profits, the normal value has been determined after removing the loss-making transactions
and profit-making transactions were only considered for computation of normal value. The normal value at
ex-factory level for HSC has been provisionally calculated as mentioned in the dumping margin table below.
However, the submissions made by the producer/exporter would further be examined during the course of
investigation for the purpose of final findings.

Normal value for all other producers / exporters in Korea RP

100. The normal value for all other producers and exporters, that have not participated in the present investigation,
has been determined as per facts available. The same has been mentioned in the dumping margin table.

Export price for Korea RP
Export price for LG Chem Ltd.

101. LG has exported *** MT of the subject goods directly and *** MT through the following two unrelated
exporters.

LG > Canko Marketing = Unrelated customers in India
LG > TS Corporation = Unrelated customers in India

The Authority has examined the profitability statements of unrelated traders, and in cases, an unrelated
exporter has resold the goods at a loss, the loss of such exporter has been adjusted.

102.  Accordingly, the export price has been determined based on the price of sale charged by LG for sales to
unrelated customers in India and through unrelated exporters. Adjustments have been made for ocean freight,
inland freight, insurance, port expenses, packing cost, bank charges and credit cost to arrive at the ex-factory
price, in addition to loss of unrelated exporter, as applicable. The producer had also claimed adjustment
towards duty drawback. However, the same has not been allowed. The landed price has been determined
based on the price charged by the ultimate exporter to the customer in India. The export price provisionally
determined is mentioned in the table below. However, the submissions made by the producer/exporter would
further be examined during the course of investigation for the purpose of final findings.

Export Price for Hanwha Solutions Corporation, Korea RP

103. HSC has exported *** MT of the subject goods directly and *** MT through the one related exporter and
three unrelated exporters as follows:
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104.

105.

HSC - Hanwha Corporation (Related) - Unrelated customers in India
HSC — N H International (Unrelated) - Unrelated customers in India
HSC —  Tricon Energy Ltd (Unrelated) - Unrelated customers in India
HSC — Itochu Plastics Pte Ltd (Unrelated) - Unrelated customers in India

The Authority has examined the profitability statements of unrelated traders, and in cases, an unrelated
exporter has resold the goods at a loss, the loss of such exporter has been adjusted. .

Accordingly, the export price has been determined based on the price of sale charged by HSC for sales to
unrelated customers in India and through related/unrelated exporters. Adjustments have been made for ocean
freight, inland freight, insurance, port expenses, packing cost, bank charges and credit cost to arrive at the ex-
factory price, in addition to loss of related/unrelated exporter, as applicable. The landed price has been
determined based on the price charged by the ultimate exporter to the customer in India. The export price
provisionally determined is mentioned in the table below. However, the submissions made by the
producer/exporter would further be examined during the course of investigation for the purpose of final
findings.

Export price for all other producers / exporters in Korea RP

The export price for all other producers and exporters, that have not participated in the present investigation,
has been determined as per facts available. The same has been mentioned in the dumping margin table.

G.3.5 Determination of normal value and export price in Taiwan

Normal value for Taiwan

Normal value for China General Plastics Corporation and CGPC Polymer Corporation

106.

107.

108.

109.

China General Plastics Corporation (CGPC) and CGPC Polymer Corporation (CGPCP) are affiliated producers
of the subject goods in Taiwan. During the period of investigation, CGPC has sold *** MT of the subject
goods in the domestic market during the period of investigation, whereas it has exported *** MT of the subject
goods to India. CGPCP has sold *** MT of the subject goods in the domestic market during the period of
investigation, whereas it has exported *** MT of the subject goods to India. However, CGPCP has sold a small
volume of goods to affiliate parties as well. The Authority examined whether such transactions were made on
arm’s length basis, and found that the price of sales to affiliates were not materially different that the price of
sales to unaffiliated parties. The Authority notes that the domestic sales in ordinary course of trade are in
sufficient volumes when compared with exports to India.

To determine the normal value, the Authority has conducted the ordinary course of trade test to determine
profit making domestic sales transactions with reference to the cost of production of the subject goods. Since
less than 20% sales were made at profits by CGPC, the normal value has been determined based on cost of
production, with a reasonable addition towards selling, general and administrative expenses and profits. Since
more than 80% sales were made at profits by CGPCP, the normal value has been determined based on average
selling price. CPGC and CGPCP have claimed price adjustments on account of inland freight, packing cost,
bank charges and costs of technical support department. The adjustments claimed have been provisionally
allowed for the purpose of the present preliminary findings. Thus, the weighted normal value at ex-factory
level for CPGC and CGPCP have been provisionally calculated as mentioned in the dumping margin table
below. However, the submissions made by the producer/exporter would further be examined during the course
of investigation for the purpose of final findings.

Normal value for Formosa Plastics Corporation

Formosa Plastics Corporation (Formosa) has sold *** MT of the subject goods in the domestic market during
the period of investigation, whereas it has exported *** MT of the subject goods to India. Formosa has sold the
subject goods to affiliates in the domestic market. The Authority examined whether such transactions were
made on arm’s length basis, and excluded transactions which were not found to be at arm’s length prices, as
being outside the ordinary course of trade. Having excluded such transactions, the Authority notes that the
domestic sales in ordinary course of trade are in sufficient volumes when compared with exports to India.

To determine the normal value, the Authority has conducted the ordinary course of trade test to determine
profit making domestic sales transactions with reference to the cost of production of the subject goods. Since
more than 80% sales were made at profits, the normal value has been determined based on average selling
price. Formosa has claimed price adjustments on account of inland freight, packing cost and credit cost. The
adjustments claimed have been provisionally allowed for the purpose of the present preliminary findings. Thus,
the normal value at ex-factory level for Formosa has been provisionally calculated as mentioned in the
dumping margin table below. However, the submissions made by the producer/exporter would further be
examined during the course of investigation for the purpose of final findings.



100

THE GAZETTE OF INDIA : EXTRAORDINARY [PART I—SEC.1]

110.

111.

112.

113.

114.

115.

Normal value for Ocean Plastics Co. Ltd.

Ocean Plastics Co., Ltd. (OPC) has sold *** MT of the subject goods in the domestic market during the period
of investigation, whereas it has exported *** MT of the subject goods to India. To determine the normal value,
the Authority has conducted the ordinary course of trade test to determine profit making domestic sales
transactions with reference to the cost of production of the subject goods. Since less than 20% sales were made
at profits, the normal value has been determined based on cost, with a reasonable addition for selling, general
and administrative expenses and profits. Thus, the normal value at ex-factory level for OPC has been
provisionally calculated as mentioned in the dumping margin table below. However, the submissions made by
the producer/exporter would further be examined during the course of investigation for the purpose of final
findings.

Normal value for all other producers / exporters in Taiwan

The normal value for all other producers and exporters, that have not participated in the present investigation,
has been determined as per facts available. The same has been mentioned in the dumping margin table.

Export price for Taiwan

Export price for China General Plastics Corporation and CGPC Polymer Corporation

CGPC has exported *** MT of the subject goods to India, of which *** MT was exported directly, and the
balance through the following 3 unrelated exporters.

CGPC - Tricon Energy Limited - Unrelated customers in India
CGPC - Grand Dignity Industrial Co. Ltd. = Unrelated customers in India
CGPC > Magnate Merchant Ltd. - Unrelated customers in India

Of the above, Magnate Merchant Ltd. has not cooperated with the Authority. However, the exporter
constitutes an insignificant share of the total exports of CGPC. The Authority also examined and confirmed
that the unrelated exporters have resold the product under consideration at profits.

CGPCP has exported *** MT of the subject goods to India, of which *** MT was exported directly, and the
balance through the following 4 unrelated exporters.

CGPC - Tricon Energy Limited - Unrelated customers in India

CGPC - Grand Dignity Industrial Co. Ltd. = Unrelated customers in India
CGPC - Sun Shine International Pvt. Limited - Unrelated customers in India
CGPC - Al Kanooz Enterprise LLC - Unrelated customers in India

Of the above, Al Kanooz Enterprise LLC has not cooperated with the Authority. Further, while Tricon Energy
Limited has participated, the volume reported by the exporter does not reconcile with that reported by the
producer. Accordingly, the Authority has not considered the response of Tricon Energy Limited, to the extent
of volume exported by CGPCP. However, the two exporters constitute an insignificant share of the total
exports of CGPCP. The Authority also examined and confirmed that the unrelated exporters have resold the
product under consideration at profits.

Accordingly, the export price has been determined based on the price of sale charged by CGPC and CGPCP
for sales to unrelated customers in India and through unrelated exporters. Adjustments have been made for
discount, ocean freight, inland freight, insurance, port and handling charges, harbor service fee, trade
promotion fee, low sulphur surcharge, packing cost, commission and bank charges to arrive at the ex-factory
price. The producer has also claimed an adjustment towards differences in quantity. However, pending
verification of the claim, the Designated Authority has provisionally not allowed such adjustment. The landed
price has been determined based on the price charged by the ultimate exporter to the customer in India.
However, for the volume exported through non-cooperative exporters, the Authority has determined the
export price and landed price based on facts available. The export price provisionally determined is
mentioned in the table below. However, the submissions made by the producer/exporter would further be
examined during the course of investigation for the purpose of final findings.

Export price for Formosa Corporation Limited

Formosa has exported *** MT of the subject goods to India directly, and *** MT through the following four
unrelated exporters.

Formosa = Simosa International Co. Ltd. = Unrelated customers in India

Formosa = Tricon Energy Ltd = Unrelated customers in India
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119.
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121.

Formosa = Reliance International Limited = Unrelated customers in India
Formosa = Renuka Agencies Limited > Unrelated customers in India

However, of the above, Reliance International Limited and Renuka Agencies Limited have not participated
with the Authority. Further, the volume reported to having been exported through Tricon Energy Ltd. did not
reconcile with that reported by the exporter, and thus, the exporter was not considered as cooperative. Exports
through the non-cooperative exporters are insignificant in relation to the total exports by Formosa. The
Authority also examined and confirmed that the cooperative unrelated exporters have resold the product under
consideration at profits.

Accordingly, the export price has been determined based on the price of sale charged by Formosa for sales to
unrelated customers in India and for exports through unrelated exporters. Adjustments have been made for
ocean freight, inland freight, insurance, brokerage and documentation fee, harbor service fee, trade promotion
fee, LC negotiation interest, packing cost, commission, bank charges and credit cost to arrive at the ex-factory
price. The producer has also claimed an adjustment towards differences in quantity. However, pending
verification of the claim, the Designated Authority has provisionally not allowed such adjustment. The landed
price has been determined based on the price charged by the ultimate exporter to the customer in India.
However, for the volume exported through non-cooperative exporters, the Authority has determined the
export price and landed price based on facts available. The export price provisionally determined is
mentioned in the table below. However, the submissions made by the producer/exporter would further be
examined during the course of investigation for the purpose of final findings.

Export price for Ocean Plastics Co. Ltd.

OPC has exported 53,985 MT of the subject goods to India directly during the period of investigation.
Accordingly, the export price has been determined based on the price of sale by OPC to unrelated customers
in India. Adjustments have been made for ocean freight, inland freight, insurance, port and other related
expenses, and credit cost to arrive at the ex-factory price. The landed price has been determined based on the
price charged to the customer in India. The export price provisionally determined is mentioned in the table
below. However, the submissions made by the producer/exporter would further be examined during the
course of investigation for the purpose of final findings.

Export price for all other producers / exporters in Taiwan

The export price for all other producers and exporters, that have not participated in the present investigation,
has been determined as per facts available. The same has been mentioned in the dumping margin table.

Determination of normal value and export price in Thailand
Normal value for Thailand
Normal value for AGC Vinythai Public Co. Ltd.

AGC Vinythai Public Co., Ltd. (AGC) sold *** MT of the subject goods in the domestic market during the
period of investigation, whereas it has exported *** MT of the subject goods to India. To determine the
normal value, the Authority has conducted the ordinary course of trade test to determine profit making
domestic sales transactions with reference to the cost of production of the subject goods. Since less than 80%
sales were made at profits, the normal value has been determined based on the price of profitable sales. AGC
has claimed price adjustments on account of rebates, credit notes, debit notes, inland freight, handling
charges, storage cost, packing cost, bank charges and credit cost. The adjustments claimed have been
provisionally allowed for the purpose of the present preliminary findings. Thus, the normal value at ex-
factory level for AGC has been provisionally calculated as mentioned in the dumping margin table below.
However, the submissions made by the producer/exporter would further be examined during the course of
investigation for the purpose of final findings.

Normal value for Thai Plastics & Company Limited

Thai Plastics & Company Limited (TPC) has sold *** MT of the subject goods in the domestic market during
the period of investigation, whereas it has exported *** MT of the subject goods to India., TPC has sold the
subject goods to affiliates in the domestic market. The Authority examined whether such transactions were
made on arm’s length basis, and found that the sales to affiliates were made at arm’s length prices. The
Authority notes that the domestic sales in ordinary course of trade are in sufficient volumes when compared
with exports to India.

To determine the normal value, the Authority has conducted the ordinary course of trade test to determine
profit making domestic sales transactions with reference to the cost of production of the subject goods. Since
more than 80% sales were made at profits, the normal value has been determined based on average selling
price. TPC has claimed price adjustments on account of freight cost, credit cost and other expenses. The
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adjustments claimed have been provisionally allowed for the purpose of the present preliminary findings.
Thus, the normal value at ex-factory level for TPC has been provisionally calculated as mentioned in the
dumping margin table below. However, the submissions made by the producer/exporter would further be
examined during the course of investigation for the purpose of final findings.

Normal value for all other producers / exporters in Thailand

The normal value for all other producers and exporters, that have not participated in the present investigation,
has been determined as per facts available. The same has been mentioned in the dumping margin table.

Export price for Thailand

Export price for AGC Vinythai Public Co. Ltd.

AGC has exported *** MT of the subject goods to India during the period of investigation. Of this, *** MT
has been exported directly, while the balance has been exported through the following four exporters.

AGC > Marubeni Corporation (unrelated) - Unrelated customers in India

AGC - Mitsui & Co., Ltd. (unrelated) - Unrelated customers in India

AGC > GCM Polymer Trading DMCC (related) - Unrelated customers in India
AGC > PTT Global Chemical PCL (related) > Unrelated customers in India

The Authority also examined and confirmed that the unrelated exporters have resold the product under
consideration at profits.

For direct sales by AGC, and sales through unrelated exporters, the export price has been determined based
on the price charged by AGC for sales from the unrelated customer. However, in case of sales made by
related exporter, the export price has been determined based on the price charged by the related exporter for
sales to the unrelated customer. Adjustments have been made for ocean freight, inland freight, insurance,
handling charges, storage cost, packing cost, commission, bank charges and credit cost to arrive at the ex-
factory price. The landed price has been determined based on the price charged by the ultimate exporter to the
customer in India. The export price provisionally determined is mentioned in the table below. However, the
submissions made by the producer/exporter would further be examined during the course of investigation for
the purpose of final findings.

Export price for Thai Plastics & Company Limited

TPC has exported *** MT of the subject goods to India during the period of investigation, through its
affiliated trader Thai Polyethylene Co., Ltd. (TPE). Of this, TPE has exported *** MT directly, and the
balance through the following three unrelated exporters.

TPC = TPE - SAR Overseas Limited = Unrelated customers in India
TPC -> TPE - Tricon Energy Limited - Unrelated customers in India
TPC = TPE = Tun Wa Industrial Co. Limited = Unrelated customers in India

Tun Wa Industrial Co. Limited has not cooperated with the Authority. However, exports through Tun Wa are
insignificant in relation to the total exports by TPC. The Authority also examined and confirmed that the
unrelated exporters have resold the product under consideration at profits.

For sales made by TPE directly to India, and through unrelated exporters, the export price has been
determined based on the price charged by the related exporter, TPE, for sales to the unrelated customer.
Adjustments have been made for ocean freight, inland freight, insurance, handling charges, packing cost,
commission, bank charges, credit cost and other expenses to arrive at the ex-factory price. The landed price
has been determined based on the price charged by the ultimate exporter to the customer in India. However,
for the volume exported through non-cooperative exporters, the Authority has determined the export price
and landed price based on facts available. The export price provisionally determined is mentioned in the table
below. However, the submissions made by the producer/exporter would further be examined during the
course of investigation for the purpose of final findings.

Export price for all other producers / exporters in Thailand

The export price for all other producers and exporters, that have not participated in the present investigation,
has been determined as per facts available. The same has been mentioned in the dumping margin table.
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Normal value for USA
Normal value for Oxy Vinyls, L.P.

The Authority notes that the company has provided month-wise summary information with regard to
domestic sales, and export sales to India. It is mandatory to provide the transaction-wise domestic sales
information to enable the Authority to carry out ordinary course of trade test. In the absence of transaction-
wise information, the Authority is unable to determine the normal value. As the company has failed to
provide the relevant information in the prescribed format in the form and manner prescribed, the response
submitted by the company is considered grossly deficient, and thus, the Authority is unable to accept the
response filed by Oxy Vinyls, L.P, and no separate dumping and injury margin is determined for Oxy Vinyls,
L.P. However, the submissions made by the producer/exporter would further be examined during the course
of investigation for the purpose of final findings.

Normal value for Shintech, Inc.

Shintech Inc. (Shintech) has sold *** MT of the subject goods in the domestic market during the period of
investigation, whereas it has exported *** MT of the subject goods to India. Shintech has sold the subject
goods to affiliates in the domestic market. The Authority examined whether such transactions were made on
arm’s length basis, and found that the sales to affiliates were made at arm’s length prices. The Authority notes
that the domestic sales in ordinary course of trade are in sufficient volumes when compared with exports to
India.

To determine the normal value, the Authority has conducted the ordinary course of trade test to determine
profit making domestic sales transactions with reference to the cost of production of the subject goods. Since
more than 80% sales were made at profits, the normal value has been determined based on average selling
price. Shintech has claimed price adjustments on account of credit notes, inland freight, packing cost and
credit cost. The adjustments claimed have been provisionally allowed for the purpose of the present
preliminary findings. Thus, the normal value at ex-factory level for Shintech has been provisionally
calculated as mentioned in the dumping margin table below. However, the submissions made by the
producer/exporter would further be examined during the course of investigation for the purpose of final
findings.

Normal value for Westlake Chemicals & Vinyls LLC, Westlake Vinyls Company, LP and Westlake
Vinyls, Inc

Westlake Chemicals & Vinyls LLC (Wchem), Westlake Vinyls Company, LP (Wvinc) and Westlake Vinyls,
Inc (Winvy), collectively referred hereinafter as Westlake Group, sold *** MT, *** MT, and *** MT of the
subject goods in the domestic market during the period of investigation respectively. Westlake Group has
sold the subject goods to affiliates in the domestic market. The Authority examined whether such transactions
were made on arm’s length basis, and excluded transactions which were not found to be at arm’s length
prices, as being outside the ordinary course of trade. Having excluded such transactions, the Authority notes
that the domestic sales in ordinary course of trade are in sufficient volumes when compared with exports to
India.

To determine the normal value, the Authority has conducted the ordinary course of trade test to determine
profit making domestic sales transactions with reference to the cost of production of the subject goods. In
case of Wchem and Wvinc, since less than 20% sales were made at profits, the normal value has been
determined based on the cost of production, with a reasonable addition towards selling, general and
administrative expenses and profits. However, in case of Wviny, since more than 80% of the sales were made
at profits, the normal value has been determined based on the average selling price. Wviny has claimed price
adjustments on account of inland freight, handling charges, rebates, credit cost and other expenses. The
adjustments claimed have been provisionally allowed for the purpose of the present preliminary findings. A
weighted average normal value was determined for Westlake Group. Thus, the normal value at ex-factory
level for Westlake Group has been provisionally calculated as mentioned in the dumping margin table below.
However, the submissions made by the producer/exporter would further be examined during the course of
investigation for the purpose of final findings.

Normal value for all other producers / exporters in USA

The normal value for all other producers and exporters, that have not participated in the present investigation,
has been determined as per facts available. The same has been mentioned in the dumping margin table.

Export price for USA
Export price for Shintech Inc.

Shintech has exported *** MT of the subject goods to India during the period of investigation, through its
affiliated trader Shin-Etsu Chemical Co., Ltd. (SECL). SECL has, in turn, exported the subject goods to India
through the following 2 unrelated exporters.
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Shintech - SECL - Itochu Corporation - Unrelated customers in India
Shintech - SECL - IVICT (Singapore) Pte. Ltd. = Unrelated customers in India

The Authority also examined and confirmed that the unrelated exporters have resold the product under
consideration at profits.

135. The export price has been determined based on the price charged by the related exporter, SECL, for sales to
the unrelated customers. Adjustments have been made for ocean freight, inland freight, insurance, packing
cost, bank charges and credit cost. The landed price has been determined based on the price charged by the
ultimate exporter to the customer in India. The export price provisionally determined is mentioned in the
table below. However, the submissions made by the producer/exporter would further be examined during the
course of investigation for the purpose of final findings.

Export price for Westlake Chemicals & Vinyls LLC, Westlake Vinyls Company, LP and Westlake Vinyls, Inc

136. Westlake has exported *** MT of the subject goods to India directly or indirectly through the following
12 channels.

Westlake Group = Unrelated customers in India

Westlake Group = Continental Industries = Unrelated customers in India

Westlake Group - COPAP USA -> COPAP Inc - Unrelated customers in India

Westlake Group - COPAP USA -> Sigma Trade Finance Inc. - Unrelated customers in India
Westlake Group - Itochu Plastics Pte Ltd. - Unrelated customers in India

Westlake Group - Marubeni America Corporation - Marubeni Corporation - Unrelated customers in India
Westlake Group - Reliance International

Westlake Group - Resin Technology

Westlake Group - SAR Overseas Limited

Westlake Group = Stavian Chemical JSC - Unrelated customers in India

Westlake Group = Tricon Energy Limited > Unrelated customers in India

Westlake Group = Vinmar International LLC - Unrelated customers in India

Of the above, Reliance International and Resin Technology have not cooperated before the Authority. Further,
while SAR Overseas Limited has cooperated with the Authority, it has not reported any exports of goods
produced by Westlake Group to India. It is further noted that COPAP USA, COPAP Inc and Sigma Trade
Finance Inc. are related to each other. Further, Marubeni America Corporation and Marubeni Corporation are
related to each other.

137. To determine the export price and landed price, the Authority considered the price at which the ultimate
exporter has sold to the customer in India. The export price was adjusted appropriately to arrive at the ex-
factory price. Adjustments have been made, as claimed for each channel, for debit / credit notes, ocean
freight, inland freight, insurance, handling charges, storage cost, courier fee, liability amount, surveyor cost,
packing cost, commission, LC discounting charges, LC fees, discounting charges, seller risk insurance,
interest expense, bank charges, credit cost and other expenses to arrive at the ex-factory price. Further, the
selling, general and administrative expenses and profits of the exporters / traders forming part of the channel
of sales have been adjusted. However, for the volume exported through non-cooperative exporters, the
Authority has determined the export price and landed price based on facts available. The export price
provisionally determined is mentioned in the table below. However, the submissions made by the
producer/exporter would further be examined during the course of investigation for the purpose of final
findings.

Export price for all other producers / exporters in USA

138. The export price for all other producers and exporters, that have not participated in the present investigation,
has been determined as per facts available. The same has been mentioned in the dumping margin table.

G.3.8 Dumping Margin

139. Considering the normal value constructed as provided above, and export price as determined, the dumping
margin determined for the subject country is as follows:
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S. | Name of Producer Normal Export Dumping | Dumping | Dumping
No. Value Price Margin Margin Margin
USD/MT | USD/MT | USD/MT % (Range%)
A | ChinaPR
1 | Chiping Xinfa Polyvinyl Chloride Co., Ltd il Fx Fx il 50-60
2 | M/s Chiping Xinfa Huaxing Chemical Co., Ltd il Fx Fx il 30-40
3 | Chiping Group il Fxk Fxk Fxx 50-60
4 | Tianjin Bohua Chemical Development Co., Ltd. il Fx Fx il 20-30
5 | Qingdao Haiwan Chemical Co., Ltd. il Fxk Fxk Fxx 20-30
6 | Non-Sampled Producers il faleie faleie il 30-40
7 | Others Fkx Fkk Fkk Fkk 50-60
B | Indonesia
8 | PT. Asahimas Chemical il Fhx Fhx falalel 10-20
9 | PT. TPC Indo Plastic and Chemicals il Fhx Fhx falalel 10-20
10 | Others Fkx Fkk Fkk Fkk 30-40
C | Japan
11 | Kaneka Corporation il falele falaie faleie 40-50
12 | Shin-Etsu Chemical Co., Ltd. il Fhx Fhx falalel 40-50
13 | Non-Sampled Producers il falele falele faleie 40-50
14 | Others ekl el e ekl 40-50
D | KoreaRP
15 | LG Chem, Ltd. Fkx ok ok Fkx 30-40
16 | Hanwha Solutions Corporation faleie falale (***) (***) (0-10)
17 | Others Fkx ok ok Fkx 50-60
E | Taiwan
18 | China General Plastics Corporation il Fhx il il 30-40
19 | CGPC Polymer Corporation faleie falale falale falele 10-20
20 | CGPC Group Fxx kol kol ke 20-30
21 | Ocean Plastics Co., Ltd. il ol falalel el 50-60
22 | Formosa Plastics Corporation faleie Fhx Fhx faleie 20-30
23 | Others Fxx kol kol ke 60-70
F | Thailand
24 | Thai Plastics and Chemicals Plc. il Fhx Fhx falalel 0-10
25 | AGC Vinythai Public Company Limited falaied Fkk Fkk falaied 10-20
26 | Others Fxx kol kol ke 20-30
G | USA
27 | Westlake Chemicals & Vinyls LLC, faleie falaied falaied falele 140-150
Westlake Vinyls, Inc.
Westlake Vinyls Company LP
28 | Shintech Incorporated il faleie faleie il 80-90
29 | Others Fx falel falel falela 140-150
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H. INJURY ASSESSMENT AND CAUSAL LINK
H.1  Submissions by other interested parties

140. The following submissions have been made by the other interested parties with regard to injury and causal
link.
i. The imports into India have increased due to increase in demand in India which the domestic industry
is not capable to meet.

ii. There is no injury to the domestic industry as the capacity, production, productivity, capacity
utilization and sales of the domestic industry have increased over the injury period, while the
inventories have declined.

iii.  The cost of sales of the domestic industry has declined more than its selling price in the period of
investigation as compared to the previous year. In case there was any price pressure from imports, the
domestic industry would have been forced to pass on the entire decline in cost to the consumers.

iv. The fluctuation in selling price of the subject goods is due to impact of COVID-19.

V. The reduction in profits of the domestic industry is due to increase in cost of sales over the injury
period. Thus, there is no causal link between imports and injury to the domestic industry.

Vi. The Authority should examine other factors impacting profitability and causing injury to the domestic
industry.

vii.  The domestic industry has not addressed critical issues impacting the domestic industry such as

internal problems, depressed market conditions, fluctuation in price of raw material, impact of
COVID-19 and Russia-Ukraine conflict.

viii.  22% return on capital employed was designed in 1987 when the interest rates and corporate tax rates
were different. Such a return is not appropriate in the current period. The CESTAT in Bridge Stone
Tyre Manufacturing & othr. Vs. DA, held that adoption of 22% return on investment has coloured the
injury determination. In Hyosung Corporation V. DA, the CESTAT held that a reasonable return on
capital employed should have been what was earned by the domestic industry in the years where there
was no allegation of dumping. Even European Commission determines reasonable returns on the basis
of actual returns earned by the domestic industry during the injury period.

iX. The non-injurious price determined is inflated as 22% return has been considered which is incorrect as
global recession does not allow such high returns and considering return on capital employed which
consists of both equity and debt, the effective return on net worth is much more than 22%. Reasonable
return on capital employed should be considered as that actually earned by the industry when there was
no dumping in the country.

X. Retrospective duties should not be imposed since the submissions made by the domestic industry
requesting retrospective duties lack evidence.

Xi. The applicants have claimed that since the imports were subject to anti-dumping duty till 2022, there is
history of dumping in India. However, the duties on imports from USA were continued based on
likelihood and not actual dumping and injury to the domestic industry. The Authority did not continue
anti-dumping duty on imports from Thailand due to lack of injury and likelihood of injury. The
Authority did not initiate a second sunset review on imports from Japan, Korea, Taiwan and Thailand
due to absence of dumping. Thus, it cannot be said that there is history of dumping in India.

xii.  Retrospective duties are not warranted since there was no injury to the domestic industry during the
injury period as production, sales, wages, no. of employees and profits increased.

xiii.  The domestic industry has failed to provide evidence that the importers had the knowledge that
exporters are dumping the product in India.

xiv.  The applicants have failed to provide evidence to demonstrate massive dumping in short period of time
warranting retrospective duties. The applicants have also not demonstrated that the remedial effects of
anti-dumping duty would be undermined if anti-dumping duty is not levied on retrospective basis.

Xv.  The applicants have failed to request provisional duties which is a pre-condition of imposition of
retrospective duties.

xvi.  There are no provisions in the Act or the Rules that empower the Authority to recommend provisional
assessment of duties.

xvii. The applicants have requested the Authority to collect month-wise export data of the exporters for post
period of investigation. However, since the present is an original investigation, the Act or the Rules do
not confer any power to review post period of investigation data.
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Submissions made by the Domestic Industry
The following submissions have been made by the domestic industry with regard to injury and causal link:

i The volume of the subject imports has increased in absolute terms as well as in relation to production
and consumption in India as compared to the base year as well as the previous year.

ii. During the period of investigation, the subject imports accounted for 93% imports into India.
iii.  The volume of the subject imports has increased at a faster pace than the increase in demand in India.

iv. The domestic industry has been forced to compete with the low-priced subject imports, by reducing its
prices to retain customers. As a result, while the imports are undercutting the prices of the domestic
industry, the price undercutting is low.

V. While the cost of sales has increased over the injury period, the selling price has declined due to
decline in landed price of imports.

Vi. The market share of the subject imports has increased while that of the domestic industry and Indian
industry as a whole has declined.

vii.  The domestic industry has incurred financial losses during the period of investigation.

viii.  The cash profits have declined and turned into cash losses. The return on investment of the domestic

industry was the lowest during the period of investigation.

iX. The interest coverage ratio of the domestic industry has declined over the injury period and was the
lowest during the period of investigation. The domestic industry has not earned sufficient profits
before interest to even cover its present interest obligations.

Examination by the Authority

The Authority has taken note of various submissions made by the domestic industry with regard to the injury
assessment and causal link and has examined the same considering the facts available on record and
applicable laws.

With regard to request for imposition of anti-dumping duty on retrospective basis, the Authority notes, that
the critical circumstances identified by the domestic industry and the injury suffered by the domestic industry
will be remedied by imposition of interim anti-dumping duty and there is no need for retrospective imposition
of anti-dumping duty.

Article 3.3 of the WTO Agreement and Annexure-11 Para (iii) of the Rules provide that in case where imports
of a product from more than one country are being simultaneously subjected to anti-dumping investigations,
the Authority will cumulatively assess the effect of such imports, in case it determines that:

a.  The margin of dumping established in relation to the imports from each country is more than two percent
expressed as percentage of export price and the volume of the imports from each country is three percent
(or more) of the import of like article or where the export of individual countries is less than three
percent, the imports collectively account for more than seven percent of the import of like article, and

b. A cumulative assessment of the effects of the imports is appropriate in light of the conditions of
competition between the imported products and the conditions of competition between the imported
products and the like domestic products.

The Authority notes that:

i. The subject goods are being dumped into India from the subject countries. The margin of dumping from
each of the subject countries is more than the de minimis limits prescribed under the Rules.

ii. The volume of imports from each of the subject countries is individually more than 3% of the total
volume of imports.

iii. Cumulative assessment of the effects of import is appropriate as the imports from the subject countries
are not only directly competing with the product offered by each of the subject countries but also the like
article offered by the domestic industry in the Indian market.

In light of the above, the Authority considers it appropriate to assess the effect of the dumped imports of the
subject goods from China PR, Indonesia, Japan, Korea RP, Taiwan, Thailand and United States of America
on the domestic industry cumulatively.
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H.3.1 Volume Effect of Dumped Imports on the Domestic Industry

a. Assessment of demand/apparent consumption

147.  For the purpose of the present investigation, demand or apparent consumption of the product in India has been
defined as the sum of domestic sales of the Indian producers and imports from all sources. The demand so
assessed is given in the table below.

Particulars Unit 2020-21 2021-22 2022-23 POI
Sales of domestic industry MT Ak falale falel wkx
Trend Indexed 100 111 115 117
Sales of other domestic producers MT faleie il Fhx il
Trend Indexed 100 99 102 96
Subject imports MT 10,29,546 12,51,861 19,97,000 23,23,183
Other imports MT 2,76,383 1,16,123 1,48,155 1,69,420
Total Demand MT 24,92,103 25,93,601 34,10,483 37,14,880
Trend Indexed 100 104 137 149
148. The Authority notes that the demand for the subject goods has increased in India throughout the injury period
and was highest during the period of investigation.
b. Import volumes from the subject countries
149. With regard to the volume of the imports, the Authority is required to consider whether there has been a
significant increase in the dumped imports from the subject countries, either in absolute terms or relative to
production or consumption in India. The same is analysed in the table below.
Particulars Unit 2020-21 2021-22 2022-23 POI
Subject imports MT 10,29,546 12,51,861 19,97,000 23,23,183
China PR MT 88,995 2,82,101 7,71,817 8,08,326
Indonesia MT 15,839 58,524 67,425 1,14,045
Japan MT 3,57,780 3,38,146 3,61,072 4,04,597
Korea RP MT 2,09,254 1,93,786 1,81,813 2,51,633
Taiwan MT 2,49,544 2,60,851 3,24,390 3,69,959
Thailand MT 67,312 1,09,792 1,21,946 1,25,325
USA MT 40,823 8,662 1,68,536 2,49,299
Other imports MT 2,76,383 1,16,123 1,48,155 1,69,420
Total Imports MT 13,05,930 13,67,984 21,45,155 24,92,603
Subject imports in relation to
Production % 76% 88% 134% 163%
Consumption % 41% 48% 59% 63%
Total Imports % 79% 92% 93% 93%

150. It is seen that —

i. The imports from subject countries have increased throughout the injury period in absolute terms.

ii. While the imports from the subject countries have increased, the imports from other countries have
declined over the injury period.

iii. Imports in relation to production and consumption have also increased over the injury period, with the
effect that the imports account for more than majority of the consumption during the period of

investigation.
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iv. While the subject imports comprised of 79% imports into India during the base year, the imports from
the subject countries account for almost entirety of imports during the period of investigation.

V. The demand in India has increased by 49% in the period of investigation as compared to the base year,
while the subject imports have increased by 126% over the same period. Thus, the subject imports
have increased at a pace higher than the increase in demand.

H.3.2 Price Effect of Dumped Imports on the Domestic Industry

151. With regard to the effect of the dumped imports on prices of the domestic industry, it is required to be
analysed whether there has been a significant price undercutting by the alleged dumped imports as compared
to the price of the like products in India, or whether the effect of such imports is otherwise to depress prices or
prevent price increases, which otherwise would have occurred in the normal course. The impact on the prices
of the domestic industry on account of the dumped imports from the subject countries has been examined with
reference to price undercutting, price suppression and price depression, if any.

a. Price Undercutting

152. For the purpose of price undercutting analysis, the selling price of the domestic industry has been compared
with the landed value of imports from the subject countries.

Particulars Unit Amount
Selling price IIMT folaiel
Landed price IIMT 76,156
Price undercutting IIMT faleie
Price undercutting % faleie
Price undercutting Range 0-10%

153. The Authority notes that the subject imports are undercutting the prices of the domestic industry, and the price
undercutting is positive and significant.

b. Price Suppression and Depression

154. In order to determine whether the dumped imports are depressing the domestic prices and whether the effect
of such imports is to suppress prices to a significant degree or prevent price increases which otherwise would
have occurred in normal course, the changes in the costs and prices over the injury period, are compared as

below:
Particulars Unit 2020-21 2021-22 2022-23 POI
Selling price IIMT il faleel falaled i
Trend Indexed 100 141 101 86
Cost of sales IMT e i ol ol
Trend Indexed 100 146 123 105
Landed Price IIMT 82,169 1,24,033 95,518 76,156
Trend Indexed 100 151 116 93

155. The Authority notes that in 2021-22, both the cost of sales and selling price of the domestic industry
increased. However, the increase in selling price was lower. In 2022-23, the selling price and cost of sales of
the domestic industry decreased, but the decline in selling price was higher. During the period of
investigation, the cost of sales and selling price reduced further. The landed price of imports from the subject
countries was below the cost of sales and selling price of the domestic industry during the period of
investigation, forcing the domestic industry to reduce its prices, despite being below cost. As compared to the
base year, while the cost of sales has increased, the selling price of the domestic industry has declined. The
imports have depressed the prices of the domestic industry and prevented price increases, which otherwise
would have occurred.

H.3.3 Economic Parameters of the Domestic Industry

156. Annexure Il to the Rules requires that the determination of injury shall involve an objective examination of
the consequent impact of dumped imports on the prices of the domestic industry. With regard to consequent
impact of dumped imports on domestic producers of such products, the Rules further provide that the
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examination of the impact of the dumped imports on the domestic industry should include an objective and
unbiased evaluation of all relevant economic factors and indices having a bearing on the state of the industry,
including actual and potential decline in sales, profits, output, market share, productivity, return on
investments or utilization of capacity; factors affecting domestic prices, the magnitude of the margin of
dumping; actual and potential negative effects on cash flow, inventories, employment, wages, growth, ability
to raise capital investments.

157. The injury parameters have been examined objectively taking into account various facts and submissions

made.

a) Production, Capacity, Capacity Utilization and sales

158. Capacity, production, capacity utilization and sales of the domestic industry over the injury period is given in

the following table: -

Particulars Unit 2020-21 2021-22 2022-23 POI
Capacity MT falele il falele faleie
Trend Indexed 100 103 112 114
Production MT falalel falalel faleiel el
Trend Indexed 100 115 119 119
Capacity Utilization % Fxk Fhx Fxk Fxk
Trend Indexed 100 111 106 105
Domestic Sales MT falalel falalel falee el
Trend Indexed 100 111 115 117

159. The Authority notes that the capacity, production, domestic sales, and capacity utilization of the domestic
industry have increased over the injury period. The domestic industry has not suffered injury on this account.

b) Market share

160. The market share of the domestic industry, other domestic producers, subject imports and imports from the
other countries are given in the table below.

Particulars Unit 2020-21 2021-22 2022-23 POI
Sales of domestic industry % falele faleie falaied falaied
Trend Indexed 100 106 84 79
Sales of other Indian producers % Fkk Hkk Fxk Fxk
Trend Indexed 100 96 75 64
Subject imports % 41% 48% 59% 63%
Trend Indexed 100 117 142 151
Other imports % 11% 4% 4% 5%
Trend Indexed 100 40 39 41

161. The Authority notes that:

i The share of the domestic industry as well as the Indian industry as a whole has declined over the

injury period.

ii. The share of imports from other countries has also declined.

iii.  The share of the subject imports in demand has increased, and the subject imports account for almost
two-thirds share of the market. The subject imports have taken over the market share of the Indian
industry as well as imports from other countries.

c) Inventories

162. The inventory position with the domestic industry over the injury period is given in the table below:
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Particulars Unit 2020-21 2021-22 2022-23 POI
Average Inventory MT Fx il ekl il
Trend Indexed 100 48 76 99

163. It is seen that the inventories of the subject good declined in 2021-22 as compared to the base year and
increased thereafter in 2022-23 and the period of investigation. However, the inventories of the domestic
industry have remained stable over the injury period.

d) Profitability, return on investment and cash profits

164. Profitability, return on investment and cash profits of the domestic industry over the injury period is given in

the table below: -

Particulars Unit 2020-21 2021-22 2022-23 POI
Cost of sales IMT falalel il e e
Trend Indexed 100 146 123 105
Selling price IMT ikl Fhx falaiel falaiel
Trend Indexed 100 141 101 86
Profit/(Loss) per unit IMT ikl Fhx folaiel folaiel
Trend Indexed 100 116 -4 -9
Total Profit/(Loss) % Lacs ikl Fhx folaiel folaiel
Trend Indexed 100 129 -5 -10
Cash Profit % Lacs el el Fkx Fkx
Trend Indexed 100 127 4 -1
Return on Capital Employed % el ekl Fxk Fxk
Trend % Indexed 100 91 14 14

165. The Authority notes that:

a. The profitability of the domestic industry has declined significantly over the injury period. While the
domestic industry was earning profits in 2020-21 and 2021-22, it has incurred financial losses in 2022-
23 and the period of investigation. Further, the losses of the domestic industry have increased in the

period of investigation.

b. While the sales of the domestic industry have increased, the total losses of the domestic industry have
also increased. Thus, with additional volume of sales, the losses of the domestic industry are growing.

c. The cash profit has fallen significantly and to such an extent that it was in negative during the period of

investigation.

d. The return on capital employed of the domestic industry has also followed the same trend. The return

on capital employed has declined significantly over the injury period.

166. The domestic industry has also emphasized that its interest coverage ratio has declined significantly over the
injury period. The Authority notes that the profits before interest of the domestic industry have declined to a
level that the same are below the interest cost of the domestic industry. Thus, the domestic industry is not
generating sufficient profits to recover its interest cost.

e) Employment, productivity and wages

167. Employment, productivity and wages of the domestic industry over the injury period is given in the table

below.
Particulars Unit 2020-21 2021-22 2022-23 POI
No of Employees Nos *xk o ——— o
Trend Indexed 100 103 102 104
Wages Z/Lacs wkK Hokok — s
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Trend Indexed 100 115 121 117
Productivity per day MT/Days Fhx Fx Fxk Fxk
Trend Indexed 100 115 119 119
Productivity per employee MT/No. il il ekl ekl
Trend Indexed 100 111 116 115

168. Itis seen that no. of employees, wages and productivity of the domestic industry has increased over the injury

period. The domestic industry has not claimed any injury on these parameters.

f) Growth
Particulars Unit 2020-21 2021-22 2022-23 POI
Production % - 15% 4% 0.48%
Domestic Sales % - 11% 4% 2%
Profit/Loss % - 16% -104% -109%
Cash profits % - 27% -96% -125%
Return on capital employed % -9% -85% -0.46%

169.

9)
170.

h)
171.

172.

)
173.

174.

The Authority notes that the volume parameters of the domestic industry have shown a positive growth over
the injury period. The profits and cash profits of the domestic industry have increased in 2021-22, as
compared to the base year. The return on capital employed declined in 2021-22, as compared to the base year.
The profitability parameters of the domestic industry have shown a negative growth during 2022-23 and the
period of investigation.

Factors affecting domestic prices

Since the price of the subject imports is lower than the selling price of the domestic industry, the same has
created a strain on the prices of the domestic industry. Further, the imports are below the non-injurious price
and cost of sales of the domestic industry. This has forced the domestic industry to sell at prices below their
cost, resulting in financial and cash losses. The imports have prevented price increases, which otherwise
would have occurred. Therefore, the imports are impacting the prices of the domestic industry.

Magnitude of dumping and dumping margin

It is noted the subject goods from the subject countries are being dumped in India and the dumping margin is
positive and significant.

Ability to raise capital investment

The Authority notes that the domestic industry has incurred financial losses and cash losses in the period of
investigation. The total losses of the domestic industry have increased with increase in sales of the domestic
industry. The domestic industry is not earning sufficient profits to discharge its present interest costs. In such
a case, the ability of the domestic industry to raise capital investment has been adversely impacted.

Injury Margin

The Authority has determined non-injurious price for the domestic industry on the basis of principles laid
down in Rules read with Annexure Ill, as amended. The non-injurious price of the product under
consideration has been determined by adopting the desk verified information/data relating to the cost of
production for the period of investigation. The non-injurious price of the domestic industry has been worked
out and it has been compared with the landed price from each of the producers/exporters from the subject
countries for calculating injury margin. The injury margin for the non-cooperative exporters has been
determined based on the facts available with the Authority.

Some of the interested parties have contended that a return of 22% is not appropriate in light of the present
economic situation, including prevailing interest rates and tax rates. The Authority notes that, it is the
consistent practice of the Authority to allow a return of 22% on capital employed for the determination of
non-injurious price. The observations of the Hon’ble CESTAT in the Bridgestone case were specific to the
use of 22% ROCE in determining price underselling, not its appropriateness in computing the Non-Injurious
Price (NIP). Moreover, the Bridgestone decision predates the introduction of Annexure-l1I1 to the AD Rules,
rendering reliance on it by other interested parties unjustified. In the subsequent Merino Panel Products case,
the CESTAT upheld the practice of the Authority of applying a 22% ROCE. Moreover, the Authority notes
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that even after consideration of a return of 22% on capital employed, the return for one of the domestic
producers remains lower than the interest cost incurred by it, thereby not allowing sufficient recovery towards

interest and a return on equity.

175. With regard to the submissions of the other interested parties regarding determination of non-injurious price,
the Authority notes that the non-injurious price has been determined as per Annexure 111 of the Rules and the
established practice of the Authority.

176. Based on the landed price and non-injurious price determined as above, the injury margin for
producers/exporters has been determined by the Authority and the same is provided in the table below.

Injury Margin
SN | Name of Producer NIP Landed Injury Injury Injury
Price Margin Margin Margin
USD/MT | USD/MT | USD/MT % Range
(%)
A | ChinaPR
1 | Chiping Xinfa Polyvinyl Chloride Co., Ltd Fhx Fkk Fkk falea 10-20
2 | Chiping Xinfa Huaxing Chemical Co., Ltd il falele (***) (***) (5-15)
3 | Chiping Group il falekel falekel il 10-20
4 | Tianjin Bohua Chemical Development Co., Ltd. il falele falele faleie 0-10
5 | Qingdao Haiwan Chemical Co., Ltd. Fhx Fkk Fkk Fhx 10-20
6 Non-Sampled Producers Fhx Fkk Fkk falea 10-20
7 Others Fx ekl ekl Fx 20-30
B | Indonesia
8 | PT. Asahimas Chemical il Fhx Fhx il 0-10
9 | PT. TPC Indo Plastic and Chemicals il Fhx Fhx il 0-10
10 | Others xx* el el ke 20-30
C | Japan
11 | Kaneka Corporation Fhx Hkk Hkk Hhx 0-10
12 | Shin-Etsu Chemical Co., Ltd. Fx ekl ekl Fx 0-10
13 | Non-Sampled Producers faleie falale falale falele 0-10
14 | Others falekl Fkk Fkk Fkx 10-20
D Korea RP
15 | LG Chem, Ltd. Fx Fxk Fxk Fx 0-10
16 | Hanwha Solutions Corporation il Hhx (***) (***) (0-10)
17 | Others Fx Fxk Fxk Fx 15-25
E | Taiwan
18 | China General Plastics Corporation il Fhx Fhx il 0-10
19 | CGPC Polymer Corporation faleie Fhx Fhx faleie 0-10
20 | CGPC Group Fx falel falel Fx 0-10
21 | Ocean Plastics Co., Ltd. il faleie faleie il 0-10
22 | Formosa Plastics Corporation il faleie faleie il 0-10
23 | Others e falaa falaa fala 15-25
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F | Thailand
24 | Thai Plastics and Chemicals Plc. Fx Fxk Fxk il 0-10
25 | AGC Vinythai Public Company Limited falele Fhx Fhx falele 0-10
26 | Others Fkk Fokk Fokk Fkk 20-30
G | USA
27 | Westlake Chemicals & Vinyls LLC, il faleie faleled falaled 15-25
Westlake Vinyls, Inc.
Westlake Vinyls Company LP
28 | Shintech Incorporated il Fx Fx il 10-20
29 | Others falaled faleled faleled falaled 50-60
NON-ATTRIBUTION ANALYSIS
177. As per the Rules, the Authority, inter alia, required to be examined that any known factors other than the
dumped imports which at the same time are injuring the domestic industry, so that the injury caused by these
other factors may not be attributed to the dumped imports. Factors which may be relevant in this respect
include, inter alia, the volume and prices of imports not sold at dumped prices, contraction in demand or
changes in the patterns of consumption, trade restrictive practices of and competition between the foreign and
domestic producers, developments in technology and the export performance and the productivity of the
domestic industry. It has been examined below whether factors other than dumped imports could have
contributed to the injury to the Domestic Industry.
a. Volume and price of imports from third countries
178. The imports from countries other than the subject countries are not significant in volume so as to cause or
threaten to cause injury to the domestic industry.
b. Export Performance of the domestic industry
179. The injury information examined hereinabove relates only to the performance of the domestic industry in
terms of its domestic market. Thus, the injury suffered cannot be attributed to the export performance of the
domestic industry.
c. Development of Technology
180. There has been no change in technology for production of the subject goods which could have caused injury
to the domestic industry.
d. Performance of other products
181. The Authority has examined data relating only to the performance of the subject goods. Therefore,
performance of other products produced and sold by the applicants are not a possible reason for injury to the
domestic industry.
e. Trade Restrictive Practices and Competition between the Foreign and Domestic producers
182. The Authority notes that there are no trade restrictive practices which could have caused injury to the
domestic industry.
f. Contraction in Demand
183. Itis noted that the demand for the subject goods has increased consistently over the entire injury period. Thus,
it can be provisionally concluded that the injury to the domestic industry was not due to contraction in
demand.
g. Changes in pattern of consumption
184. There have been no material changes in the pattern of consumption of the product under consideration. Hence,
changes in the pattern of consumption have not caused injury to the domestic industry.
h. Productivity
185. The Authority notes that the productivity of the domestic industry has increased over the injury period. Thus,
decline in productivity cannot be a reason for injury to the domestic industry.
. CONCLUSION ON INJURY & CAUSAL LINK
186. In view of above, the Authority provisionally notes that:

a. Imports of the subject good from the subject countries have increased in absolute and relative terms over
the injury period.
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b. The subject imports are undercutting the prices of the domestic industry.

c. The subject imports have depressed the prices of the domestic industry and prevented price increases,
which would have otherwise occurred.

d. The market share of the domestic industry and Indian industry as a whole has decreased, while that of the
subject imports have increased.

e. While the demand for the subject goods has increased over the injury period, such increase has been
captured by the subject imports.

f. The inventories of the domestic industry have increased as compared to the previous year and 2021-22,
though remained stable over the period.

g. The profitability of the domestic industry has declined significantly over the injury period.
h. The domestic industry has incurred financial losses as well as cash losses in the period of investigation.

i. The total losses of the domestic industry have declined which demonstrates that with increase in volume
of sales, the losses of the domestic industry have increased.

j. The return on capital employed of the domestic industry has declined significantly.
k. The ability of the domestic industry to raise capital investment has been adversely impacted.

It is, thus, provisionally concluded that the imports from the subject countries have caused material injury to
the domestic industry during the period of investigation.

INDIAN INDUSTRY’S INTEREST
Submissions by the other interested parties

The following submissions have been made by the other interested parties with regard to the Indian industry’s

interest.

i The price of the product under consideration is consistently higher than the import price, due to which
the downstream industry struggles to compete with imports of plastic products.

ii. Imposition of anti-dumping duty on imports of off-grade PVC Suspension will make the finished
product unviable and uncompetitive compared to imported PVC flooring.

iii. Imposition of anti-dumping duty on the product under consideration will lead to huge imports of
downstream product, which will destroy hundreds of downstream producers.

iv.  Anti-dumping duty should not be imposed on imports of the product under consideration till India
becomes self-sufficient for the product.

V. Since there is a huge demand-supply gap in India, imposition of anti-dumping duty will lead to
irreparable injury to the users which are heavily dependent upon the imported product.

Vi. The product under consideration was subject to anti-dumping duty for a long period of time, however,
the domestic producers have failed to increase their capacities.

vii.  The scenario identified by the domestic industry may not reflect the true state as the injury period
coincides with COVID period in which the industry was trying to survive and remain commercially
viable.

viii.  PVC Suspension Resins constitutes a significant share in the downstream product and anti-dumping

duty to the tune of 10-20% will have an impact of at least 4-8% on the finished product. The
downstream industry will not be able to pass on such increased costs due to competition with imported
downstream product.

iX. There are large number of users which are a part of MSME sector but collectively contribute
immensely to the GDP of the country.

X. The applicants are taking undue advantage of anti-dumping duty by requesting for imposition of duty
even though the imports were subject to duty for a period of 15 years.
Xi. The Government of India is in process of implementing mandatory BIS standards for the product under

consideration which will lead to increase in prices of the product and adversely impact the downstream
industry. The Indian government is not processing application for the BIS licenses for Chinese
manufacturers. Any implementation of anti-dumping duty will further impact the users.

Submissions made by the domestic industry

The following submissions have been made by the domestic industry with regard to the Indian industry’s
interest.

i There will not be any adverse impact of imposition of anti-dumping duty which is evident from the fact
that there has been no adverse impact of anti-dumping duty in the past.

ii.  Impact of imposition of anti-dumping duty is less than 0.1%.
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iii.  Since the impact of anti-dumping duty is minimal, it is likely to be borne by the downstream industry
and not passed on to the users.

iv.  Fair prices will be maintained in the market as there is sufficient inter se competition in India.
v.  Imposition of anti-dumping duty does not restrict imports into India.

vi.  Since the subject goods are not sold under long-term contracts, the users can easily switch suppliers, if
required.

vii. There are global overcapacities for the product under consideration and hence, there is abundant supply
of the product in the market.

viii. There is history of dumping in India, hence, the exporters are not able to sell the product in India at fair
prices.

Examination by the Authority

The Authority notes that the primary objective of anti-dumping duty is to remedy the injury inflicted upon the
domestic industry by the unfair trade practices of dumping. The imposition of anti-dumping measures is not
designed to curtail imports from the subject countries arbitrarily. Rather, it is a mechanism to ensure a level
playing field. The Authority acknowledges that the persistence of anti-dumping duties may influence the price
levels of the product in India. However, it is crucial to note that the essence of fair competition in the Indian
market will remain unscathed by the imposition of these measures. Far from diminishing competition, the
imposition of anti-dumping measures serves to prevent the accrual of unfair advantages through dumping
practices. It safeguards the consumers' access to a broad selection of the subject goods. Thus, anti-dumping
duties are not a hindrance but a facilitator of fair-trade practices.

The other interested parties have submitted that the prices of the domestic industry are higher than import
price, which causes a strain on the margins of the downstream industry. The Authority notes, that the prices of
the domestic industry as well as landed price of imports have declined significantly in the period of
investigation. The prices were much higher in the past. Since there was no adverse impact on the performance
of downstream industry in the past due to such high prices, there likely will not be any adverse impact of
imposition of anti-dumping duty.

With regard to the contention that imposition of anti-dumping duty will lead to excessive imports of
downstream product, the Authority notes that there was anti-dumping duty on imports of the subject goods for
a long period of time in India. During such time, the downstream industry has not suffered adversely due to
imports of the downstream product. Such being the case, the downstream industry will likely not suffer due to
imposition of current measures. Further, in case, the downstream product starts getting dumped in India post
imposition of measures, the downstream industry is free to make an application for initiation of anti-dumping
investigation.

With regard to the contention that the domestic industry has failed to increase capacities even though anti-
dumping duty was in force, the Authority notes that the purpose of imposition of anti-dumping duty is to
offset the price discriminatory behavior of the exporters. It is not a safeguard measure, intended to facilitate
adjustment by the domestic industry. While the imposition of safeguard measures presupposes that there are
factors required to be addressed by the domestic industry, in order to allow it to become competitive versus
the imports; there is no such presumption in case of imposition of anti-dumping duty. The duty imposed
earlier was intended to counteract the injurious effects of dumping earlier by the foreign producers, and thus,
achieved its intended purpose. In any case, the capacities in India have increased. The domestic industry has
increased capacities even over the injury period.

The other interested parties have submitted that anti-dumping duty should not be imposed till India is self-
sufficient in production of the subject goods. The Authority notes that the same is not a requirement for
imposition of anti-dumping duty. The Authority in the past has imposed anti-dumping duty on a number of
products where there was demand-supply gap in India. Imposition of anti-dumping duty is likely to provide a
level playing field to the Indian industry.

The contention that the current scenario does not reflect correct situation as the injury period coincides with
COVID period is incorrect. There was no impact of COVID-19 in the period of investigation. It is seen that
the profitability parameters of the domestic industry have been adversely impacted in the period of
investigation as compared to even the previous year. Thus, the present scenario reflects the extent of injury to
the domestic industry.

With regard to the contention that the applicants are taking undue advantage of trade remedial measures, the
Authority notes that the anti-dumping duty has been imposed on imports of the product under consideration
multiple times in the past, as a result of dumping of the product. The Authority has conducted detailed
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examination of dumping, injury and causal link and thereafter recommended imposition of anti-dumping duty.
The number of measures on imports of the product under consideration shows the pricing and unfair trade
practice of the producers in the subject countries.

With regard to the contention that BIS standards are being imposed, the Authority notes that the BIS standards
are being worked out by the Government of India since a long period of time. The same have not been
implemented yet. Further, implementation of BIS does not vitiate the fact that the domestic industry is
suffering material injury due to dumping in India. The Authority is not the appropriate forum to examine
concerns regarding any alleged delay in granting of BIS licenses.

CONCLUSION & RECOMMENDATIONS

After examining the submissions made by the interested parties and issues raised therein; and considering the
facts available on record, the Authority provisionally concludes that:

Vi.

Vii.

viii.

Xi.

Xii.

Xiii.

Xiv.

The application for initiation of anti-dumping investigation against imports of P\VC Suspension Resins
originating or exported from China PR, Indonesia, Japan, Korea RP, Taiwan, Thailand and USA was
filed by Chemplast Cuddalore Vinyls Limited, DCM Shriram Limited and DCW Limited.

There are two other producers of the subject goods in India. However, such producers are involved in
importing the subject goods from the subject countries and have been provisionally considered
ineligible for constituting the domestic industry for the purpose of the present investigation.

The applicants account for major share of Indian production and constitute the domestic industry.

The product under consideration is “homopolymer of vinyl chloride monomer (suspension grade)
manufactured through suspension polymerization process with K-value above 55 and upto 77”.

The scope of the product under consideration excludes ultra-low k-value PVC suspension resins (K-
value upto 55), ultra-high K-value PVC suspension resins (K-value above 77), cross-linked PVC,
chlorinated PVC, vinyl chloride vinyl acetate copolymer (VC-Vac), PVC paste resins, mass
polymerisation PVC and PVC blending resin.

Since cost and price of the product does not vary significantly between various K-values and the
product remains the same irrespective of the production process, there is no need for PCN in the
present investigation.

There is no need for exclusion of off-grade PVC suspension resins since a mere difference in quality is
immaterial to decide the scope of the product under consideration.

The domestic industry has produced like article to the imported product under consideration.

The normal value and export price for cooperative producers and exporters have been determined
based on the information provided by them, subject to verification of such information.

Considering the normal value and export price determined, the dumping margin for the subject goods
from the subject countries is significant and above de minimis.

Imports of the subject good from the subject countries have increased in absolute and relative terms
over the injury period.

The subject imports are undercutting the prices of the domestic industry.

The subject imports have depressed the prices of the domestic industry and prevented price increases,
which would have otherwise occurred.

As regards to the effect of such dumped imports on the economic parameters of the domestic industry,
the following provisional conclusions are reached:

a. The market share of the domestic industry and of the Indian industry as a whole has decreased,
while that of the subject imports have increased.

b. While the demand for the subject goods has increased over the injury period, such increase has
been captured by the subject imports.

c. The inventories of the domestic industry have increased as compared to the previous year and
2021-22, though remained stable over the period.

d. The profitability of the domestic industry has declined significantly over the injury period.

e. The domestic industry has incurred financial losses as well as cash losses in the period of
investigation.
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f. The return on capital employed of the domestic industry has declined significantly.
g. The ability of the domestic industry to raise capital investment has been adversely impacted
Xv.  The domestic industry has suffered injury as a result of dumped goods from the subject countries.

xvi.  No other factors have caused injury to the domestic industry and the injury to the domestic industry is
due to dumping of the subject imports into India.

xvii. The imposition of anti-dumping duty is in the interest of public at large. This is evident from the
following:

a. Imposition of anti-dumping duty will provide a fair playing field to the Indian industry.

b. The price of the product under consideration was higher in the past, which did not adversely affect
the users. Thus, any increase in the price of the product under consideration due to imposition of
anti-dumping duty is not likely to have an adverse impact on the downstream industry.

c. There is history of dumping in India. The product under consideration was subject to anti-dumping
duty multiple times. Since there was no adverse impact of such anti-dumping duty on the
downstream industry, there likely will be no adverse impact of the anti-dumping duty in the future.

d. The number of anti-dumping duty imposed on the product under consideration shows unfair
practice of dumping resorted by the exporters in the subject countries and the inability to sell at fair
prices in the Indian market.

e. There was no impact of COVID-19 on the domestic industry during the period of investigation.
The economic parameters of the domestic industry show a decline even when compared to the
previous year.

The Authority notes that the investigation was initiated and notified to all interested parties and adequate
opportunity was given to the domestic industry, exporters, importers and other interested parties to provide
positive information on the aspect of dumping, injury and causal link. Having initiated and conducted the
investigation into dumping, injury and causal link in terms of provisions laid down under the Anti-Dumping
Rules, the Authority is of the view that imposition of provisional duties is required to offset dumping and
injury, pending completion of the investigation. Therefore, the Authority considers it necessary and
recommends imposition of provisional anti-dumping duty on imports of the subject goods from the subject

countries.

Having regard to the lesser duty rule followed by the Authority, the Authority recommends imposition of
provision anti-dumping duty equal to the lesser of margin of dumping and the margin of injury, so as to
remove the injury to the domestic industry. Accordingly, the Authority recommends imposition of provisional
anti-dumping duty on the imports of the subject goods, originating in or exported from the subject countries,
from the date of notification to be issued in this regard by the Central Government, equal to the amount
indicated in Col. 7 of the duty table appended below
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Duty Table
S.N. Headig Description Country of Origin Country of Export Producer Amount Unit Currency
2 3 4 5 6 7 8 9
1 3904 PVC China PR China PR Chiping Xinfa 125 MT usb
Suspension Polyvinyl
Resins* Chloride Co., Ltd.
2 -do- -do-- China PR China PR Chiping Xinfa 125 MT usD
Huaxing Chemical
Co., Ltd.
3 -do- -do- China PR China PR Tianjin Bohua 82 MT usD
Chemical
Development Co.,
Ltd.
4 -do- -do- China PR China PR Qingdao Haiwan 92 MT usD
Chemical Co., Ltd.
5 do- -do- China PR China PR Non-Sampled 97 MT usD
Producers, as per
list below*
6 -do- -do- China PR Any country inclu ding Any producer 167 MT usD
China PR other than SI. No.
(1) to (5)
7 -do- -do- Any country China PR Any 167 MT uUsD
other than China
PR, Indonesia,
Japan, Korea RP,
Taiwan, Thailand
and USA
8 do- -do- Indonesia Indonesia PT. Asahimas 73 MT usD
Chemical
9 do- -do- Indonesia Indonesia PT. TPC Indo 61 MT usD
Plastic and
Chemicals
10 do- do- Indonesia Any country Any producer 200 MT uUsD
including other than SI. No.
Indonesia (8) and (9)
11 -do- -do- Any country Indonesia Any 200 MT uUsD
other than China
PR, Indonesia,
Japan, Korea RP,
Taiwan,
Thailand and
USA
12 -do- -do- Japan Japan Kaneka 54 MT usD
Corporation
13 -do- -do- Japan Japan Shin-Etsu  Chemical 73 MT usD
Co., Ltd.
14 -do- -do- Japan Japan Non-Sampled 66 MT UsD
Producers, as per
list below**
15 -do- -do- Japan Any country Any producer 147 MT usD
including Japan other than SI. No.
(12) to (14)
16 -do- -do- Any country Japan Any 147 MT usD
other than China
PR, Indonesia,
Japan, Korea RP,
Taiwan,
Thailand and
USA
17 -do- -do- Korea RP Korea RP LG Chem, Ltd. 51 MT usD
18 -do- -do- Korea RP Korea RP Hanwha Solutions NIL MT usD
Corporation
19 -do- -do- Korea RP Any country Any producer, 161 MT usD
including Korea other than SI. No.
RP (17) & (18)
20 -do- -do- Any country Korea RP Any 161 MT uUsD
other than China
PR, Indonesia,
Japan, Korea RP,
Taiwan,
Thailand and
USA
21 -do- -do- Taiwan Taiwan China General 25 MT uUsD
Plastics
Corporation
22 -do- -do- Taiwan Taiwan CGPC  Polymer 25 MT uUsD
Corporation
23 -do- -do- Taiwan Taiwan Ocean Plastics 40 MT usD
Co., Ltd.
24 -do- -do- Taiwan Taiwan Formosa Plastics 74 MT usD
Corporation
25 -do- -do- Taiwan Any country Any producer, 163 MT usD
including Taiwan other than SI. No.
(21) to (24)
26 -do- -do- Any country Taiwan Any 163 MT usD

other than China
PR, Indonesia,
Japan, Korea RP,
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Taiwan,
Thailand and
USA
27 -do- -do- Thailand Thailand Thai Plastics and 53 MT usD
Chemicals Plc.
28 -do- -do- Thailand Thailand AGC Vinythai 80 MT usD
Public  Company
Limited
29 -do- -do- Thailand Any country Any producer, 184 MT usD
including other than SI. No.
Thailand (27) and (28)
30 -do- -do- Any country Thailand Any 184 MT usD
other than China
PR, Indonesia,
Japan, Korea RP,
Taiwan,
Thailand and
USA
31 -do- -do- USA USA Westlake Chemicals 164 MT usD
& Vinyls LLC
32 -do- -do- USA USA Westlake Vinyls, 164 MT usD
Inc.
33 -do- -do- USA USA Westlake  Vinyls 164 MT uUsD
Company LP
34 -do- -do- USA USA Shintech 104 MT usD
Incorporated
35 -do- -do- USA Any country Any producer, other 339 MT usD
including USA than SI. No. (31) to
(34)
36 -do- -do- Any country USA Any 339 MT uUsD
other than China
PR, Indonesia,
Japan, Korea RP,
Taiwan,
Thailand and
USA

* Homopolymer of Vinyl Chloride Monomer (suspension grade) also known as PVC Suspension Resin
manufactured through suspension polymerization process with K-value above 55 and upto 77

List of non-sampled producers from China PR*

SI.No. | Non-Sampled Cooperative Producers

Chiping Xinfa Huaxing Chemical Co., Ltd

CNSIG Jiltani Chlor — Alkali Chemical Co. Ltd.

Formosa Industries (Ningbo) Co., Ltd.

Guangxi Huayi Chlor-Alkali Chemical Co., Ltd.

Inner Mongolia Chemical Industry Company Ltd.

Inner Mongolia Erdos Electric Power and Metallurgy Group Co., Ltd.

Inner Mongolia Junzheng Chemical Industry Co., Ltd.

Ordos Junzheng Energy & Chemical Industry Co., Ltd

© @ NI o g &~ W M E

Shaanxi Beiyuan Chemical Industry Group Co
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e

Shanghai Chlor-Alkali Chemical Co.,Ltd.

[EN
=

Tianjin LG Bohai Chemical. Co. Ltd

[EE
N

Wanhua Chemical (Fujian) Co., Ltd.

[EY
w

Wanhua Petrochemical (Yantai) Co., Ltd.
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&

Xinjiang Shengxiong Chlor-Alkali Co., Ltd

[EN
o1

Xinjiang Zhongtai Import & Export Co., Ltd

[EY
@

Yibin Haifeng Herui Co. Ltd.

[y
~

Zhong Tai International Development (HK) Limited
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List of non-sampled producers from Japan**

SN Company Name

1. | Shin Dai-ichi Vinyl Corporation

L. FURTHER PROCEDURE
201. The procedure as mentioned below would be followed subsequent to notifying the preliminary findings:

i The Authority invites comments on these provisional findings from all interested parties within 30 days from

the publication of these findings, and the same, to the extent considered relevant by the Authority, would be
considered in the final findings.

ii. The Authority would conduct an oral hearing in terms of Rule 6(6) of the Anti-Dumping Rules to provide an
opportunity to the interested parties to present their views relevant to the subject investigation.

iii. The date of the oral hearing will be published on the DGTR website. (www.dgtr.gov.in)
iv. The Authority would conduct further verification of the interested parties as deemed necessary.

V. The Authority would disclose the essential facts as per the Anti-Dumping Rules before issuing final findings
in the subject investigation.

DARPAN JAIN, Designated Authority
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